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LOK SABHA DEBATES

LOK SABHA

Monday, March 19, 2001, Phalguna 28, 1922 (Saka)

The Lok Sabha met at Eleven of the Clock

[ MR. SPeakER in the Chair ]

(At this stage Shri Kanti Lal Bhuria, Kunwar Akhilesh
Singh and some other hon'ble Members came and
stood on the floor near the table)

...(Interruptions)
[Translation]

MR. SPEAKER: Please go back to your seats

...(Interruptions)
[English)

MR. SPEAKER: Please switch off the cameras
...(Interruptions)

MR. SPEAKER: | am once again appealing to you to
go back to your seats. Please do not make noise.

...(Interruptions)

MR. SPEAKER: If you want to make any point, then
you can make it from your seat.

...(Interruptions)
[Transiation]

MR. SPEAKER: It is not good, please go back to
your seats.

...(Interruptions)

MR. SPEAKER: Please take your seat.
...(Interruptions)

MR. SPEAKER: Please take your seat.

...(Interruptions)

[English]

MR. SPEAKER: The House now stands adjourned
to meet again at 12 noon.

11.04 hrs.

The Lok Sabha then adjourned till Twelve of the Clock.

WRITTEN ANSWERS TO QUESTIONS

[English]

Handing Over of Running Multipurpose
Berths to Private Sector

*261. SHRI RAMSHETH THAKUR: Will the Minister
of SHIPPING be pleased to state:

(a) whether the Government have handed over the
running multipurpose berths of major ports to private
parties;

(b) if so, the details thereof and the reasons therefor;

(c) the estimated income likely to be earned as a
result thereof;

(d) whether the Government are taking any effective
steps for modernisation of these ports; and

(e) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY) : (a) to (c) Policy guidelines on private sector
participation inter-alia, provide for lease of existing
assets of Major Ports as well as construction/creation
of additional assets. The reasons to invite private sector
in port sector projects were the need to mobilise
substantial resources required for expansion of Ports
and to improve efficiency, productivity and quality of
service as well as to bring in competitiveness in port
services. The following projects involving multipurpose
berths have been approved by the Government and
handed over to the parties:

1. The construction and operation of two
multipurpose cargo berths (5A & 6A) at
Mormugao Port by M/s. ABG Goa Port Ltd on
Build, Own, Operate & Transfer (BOOT) basis.
The Port has handed over the existing berths 5
& 6 to M/s. ABG Goa Port Ltd. for this purpose
The license is for 30 years and-investment
expecled is about 250 crores. The income
earned/to be earned is as under:

(i) License Fee for the first year amounting
to Rs. 1,54,09,246.00

(i) License Fee for the second year
amounting to Rs. 1,61,70,708.00 (Tt
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license fee to be paid annually for a period
of 30 years is to be increased by 5% of
the amount paid during the previous year).

(ili) 18% royalty for a minimum guaranteed
throughput of 5 million tonnes per annum
subject to a minimum guaranteed amount
of Rs. 12.02 crores per annum.

(iv) One time payment of premium amounting
to Rs. 1,54,09,246.00 before signing the
agreement.

(v) Security deposit amounting to Rs.
1,54,09,246.00 which Is refundable at the
end of License Period.

2. Two berths in Jawahar Dock namely, JD-I and
JD-V in Chennai Port were handed over to M/s.
T. Arumaidurai & Co. and South India
Corporation Agency Ltd. respectively on lease
basis for a period of 20 years with a guaranteed
traffic of 9 lakh tonnes and 8.2 lakh tonnes per
annum respectively.

The Port revenue has doubled by way of
increased wharfage charge collections
(handling charges). In addition, the licensed
has to pay berth hire charges, berth reservation
charges, license fee, dredging maintenance,
for one year in advance.

(d) and (e) Modernisation of Major Ports is an
ongoing continuous process. The Programmes being
undertaken at present for this purpose lay emphasis
on the following aspects which are expected to enhance
standards of the Indian Major Ports and their
productivity:

* Construction and equipping new Berths

* Acquisition of state-of-the-art equipment to
match the emerging Cargo Mix

* Establishment of Electronic Data Interchange
(EDY)

* Setting up of Vessel Traffic Management
System (VTMS)
* Labour Training and Welfare
In addition the increased role of private sector is
expected to bring about increased modernisation

through benchmarking of ports to international
standard.

Deveiopment of Buddhism-based Culture
and Heritage Tourism

*262. SHRI G. GANGA REDDY:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of TOURISM AND CULTURE be
pleased to state:

(a) whether the Union Government have decided to
promote Buddhism-based culture and heritage tourism;

MARCH 19, 2001
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(b) if so, the names of the States, where such
tourism will be developed;

(c) whether a special task force under the Director-
General of tourism has been set up to develop such
specialised tourism activity;

(d) if so, the recommendations made by the task
force in this regard; and

(e) the decision taken by the Government as well
as the financial assistance being provided for this
purpose?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR): (a) Yes, Sir.

(b) While Buddhism based culture and heritage
tourism Is encourage in all the States which have
Buddhist Monuments, it was decided to celebrate
Bauddha Mahotsavs in the States of Jammu & Kashmir,
Himachal Pradesh, Arunachal Pradesh and West
Bengal in the first instance. These are in addition to the
Bauddha Mahotsav already being celebrated in Uttar
Pradesh and Bihar.

(c) A Task force had been set up under the
Convenorship of the Director General of Tourism for
formulating the concept and suggesting modalities for
celebrating Bauddha Mahotsav at Arunachal Pradesh,
Darjeeling, Manali and Leh (Ladakh).

(d) The Task Force recommended the locations and
dates of the Bauddha Mahotsavs as under:

(i) Jammu & Kashmir (Deskit-July 24-25, 2001)
(il) Himachal Pradesh (Kalpa-August 11-12. 2001)

(iii) Arunachal Pradesh (Tawang-October 6-7,
2001)

(iv) West Bengal (Jaigaon-November 24-25, 2001)

It also recommended the proposed programme of
celebrations. |

(e) The recommendations of the Task Force have
been made in consultation with the concerned State
Governments and have been accepted for
implementation. A sum of Rs. 5.00 Lakhs is to be
released to each of the concerned States for this
purpose as Central assistance.

Exports of Hand-made Carpets

*263. SHRI A. VENKATESH NAIK:
SHRIM.V.V.S. MURTHLI:

Will the Minister of TEXTILES be pleased to state:

(a‘v) whether the export of hand made carpet has
been declining during 2000-2001 as compared to the
previous year,

By
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(b) if so, the details thereof alongwith the reasons
therefor;

(c) whether the hand made carpet industry is facing
difficulties due to increase in cost of raw material and
stiff competition in the world market; and

(d) if so, the measures taken by the Government in
this regard?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) No Sir.

(b) Question does not arise.

(c) and (d) Yes Sir. This silk carpet sub sector is
facing difficulties due to sudden increase in price of
spun silk yarn which is used as a raw material for silk
carpets, and only partial neutralization of duties.

Taking cognizance of the problems, the Government
has initiated a series of measures, which include:
import of silk under special import license; reduction in
customs duty from 35% to 15% on import of silk waste
used in manufacture of spun silk yarn; upward revision
in the cap imposed on the draw back with effect from
June 1, 2000; assistance for participation in international
fairs and exhibitions, organization of buyers-sellers
meet, publicity, technological upgradation and design
development; assistance for conducting workshops and
seminars and organising carpet expo annually.

Foreign and Private Investment in Power Sector

*264. SHRI P.R. KHUNTE:
SHRI ABDUL RASHID SHAHEEN:

Will the Minister of POWER be pleased to state:

(a) the extent to which the Governemnt propose to
ensuure foreign/private investment in power sector and
the present number of foreign and private investors in
this sector;

PHALGUNA 28, 1922 (SAKA)

to Questions 6

(b) if so, the details thereof:

(c) whether the private investors provide electricity
to the consumers at higher rates; and

(d) if so, the details thereof and the reasons
therefor?

THE MINISTER OF POWER (SHR! SURESH
PRABHU): (a) and (b) Under the policy to encourage
greater private sector participation in the power saector
announced in October, 1991, private sector units can
set up thermal projects-coal/lignite or gas based, hydel
projects and wind/solar energy projects of any size. As
per the policy, up to hundred percent (100%) foreign
equity participation can be permitted for projects set up
by foreign investors. A statement indicating private sector
power projects proposed to be implemented through
foreign/private investment and techno-economically
cleared by the Central Electricity Authority (CEA) is
enclosed.

(c) and (d) Normally, the private power projects do
not sell electricity directly to the domestic/agricultural
and/or other small consumers and sell it to the State
Electricity Power Transmission Corporations/State
Electricity Boards (SEBs). The tariff of electricity supplied
from private projects is determined as per the provisions
of the two part tariff notifications dated 30th March, 1992
and the Power Purchase Agreement entered with the
SEB. The tariff for thermal projects awarded on the basis
of competitive bidding is governed by an amendment
dated 23rd May, 1997 to the tariff notification. The tariff
from the power plant is also dependent on various
factors like site of project, type of fuel and its source,
financing sources, sourcing of equipment etc. Under
the provisions of the Electricity Regulatory Commissions
Act 1908, tariff of intra state projects is determined by
State Electricity Regulatory Commissions and by the
Central Electricity Regulatory Commission for inter state
projects.

Statement
S.No. Name of the Project Cap (MW) Cost(Rs/Crores)
1 2 3 4
Andhra Pradesh
1. Jegurupadu CCGT (M/s. GVK Industries) 216 816
2. Godavari CCGT (M/s. Specturam Tech.) 208 748.43
3. Vizag TPS (M/s. HNPCL) 1040 4628.11
4. Ramagundam Extn. (M/s. BPL Group) 520 2384 57 % |
5. 350 1035.471

Kondapally CCGT (Lanco Industries Ltd.)
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1 2 3 4
6. Krishnapatnam 'B' TPP. (BBI Power Krishnapatnam Co.) 520 2221.329
7. Veniagirl CCGT (Ispat Power Limited) 492 1679.907
Bihar
8. Jojobera TPP (M/s. Jamshedpyr Power Co) 240 1025.19
Gujarat
9. Paguthan CCGT (M/s. Gujarat Torrent) 654.7 2298.14
10. Hazira CCGT (M/s. Essar Power Ltd.) 515.0 1666.56
11. Baroda CCGT (M/s. GIPCL) 167.0 368.22
12. Surat Lignite TPP (M/s. GIPCL) 250.0 1167.189
13. Jamnagar TPP (M/s. Reliance Power Ltd.) 500.0 2550.741
Himachal Pradesh
14, Baspa Stage - Il HEP (M/s. JPIL) 300 949.23
15. Malana HEP (M/s. Rajasthan Spinning & Weaving Mills Ltd.) 86 341.911
Karnataka
16. Toranagallu TPS (M/s. Jindal Tractebel) 260 1093.86
17. Mangalore TPS (M/s. Cogentrix) 1013.2 4253.399
18. Nagarjuna TPP (M/s. Nagarjuna Power Corporation Ltd.) 1015 5495.99
19. Bangalore CCPP (M/s. Peenya Power) 107.6 390.593
Kerala
20. Vypeen CCGT (M/s. Siasin Energy Pvt. Ltd.) 679.2 1964.3
21. Kannur CCGT (M/s. Kannur Power Projects Ltd.) 513 1470
Madhya Pradesh
22. Maheshwar HEP (M/s. S. Kumars Ltd.) 400 1500
23. Korba (East) TPP (M/s. Daewoo Power) 1070 4690.00
24. Bina TPP (M/s. Bina Power Supply Co. Ltd.) 578 2443
25. Narsinghpur CCPP (M/s. GBL Power) 166 531.24
26.  Korba (West) Extn. (M/s. ITPL) 420 1766.78
27. Guna CCGT (M/s. STI Power India Ltd.) 330 1079.39
28. Pench TPP (M/s. Pench Power Ltd.) 500 2183.50
29. Bhilai TPP (M/s. Power Supply Comp.) 574 2489.71
30. Raigarh TPP (M/s. Jindal Power Ltd.) 550 2411.80
31.  Bhander CCGT (M/s. Bhander Power Ltd.) i 342 1048.072
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1 2 3 4 -
32. Pithampur DGPP (M/s. Shapooriji Pallonji Power Co. Ltd.) 119.7 442.096
33. Ratlam DGPP (M/s. VGK Power (Ratlam) Ltd. 118.83 451.294
34. Khandwa CCGT (M/s. Madhya Bharat Energy Corp. Ltd.) 171.17 550.667
Maharashtra
35. Dabhol CCGT (M/s. Dabhol Power Co.) 2015 9051.27
36. Bhadravati TPS (M/s. Central India Power) 1072 4630.90
37. Patalganga CCGT (M/s. Reliance Pataiganga Power) 447 1 1379.181
Orissa
38. Ib Valley TPS (Units 5 & 6) (AES IB Valley Cor.) 500 2369.48
39. Duburi TPP Units 1 & 2 (Kalinga Power Corporation) 500 2191.534
Rajasthan
40. Dholpur CCGT (M/s. RPG Dholpur Power Co. Ltd.) 702.7 2294.078
41. Barsingsar TPP (M/s. Hindustan Vidyut Corporation Ltd.) 500 2106.635
Tamil Nadu
42. Neyveli TPS - Zero Unit (M/s. ST-CMS) 250 1200
43. Pillaiperumalnallur CCGT (M/s. PPN Power) 330.5 1121.70
44. North Madras TPS - Il (M/s. Videocon Power) 1050 4423.80
45. Basin Bridge DGPP (M/s. GMR Vasavi) 200 756.77
46. Tuticorin TPP St. IV (M/s. SPIC) 525 2324 .10
47. Samayanallur DGPP (M/s. Balaji Power Corp. Ltd.) 106 384.221
48. Samalpatti DGPP (M/s. Samalpatti Power Co.) 106 391.863
49, North Madras TPP (M/s. Tri-Sakthi Energy Private Limited) 525 2246.77
50. Cuddalore TPP (M/s. Cuddalore Power Company) 1320 6379.157
51. Vembar CCGT (M/s. Indian Power Projects Limited) 1873 5060.165
Uttar Pradesh
52. Vishnuprayag HEP (M/s. JPIL) 400 1614.6
53. Rosa TPP (M/s. Indo-Gulf Fertilizers) 567 2432.10
54. Srinagar HEP (M/s. Duncans North Hydro Power Co. Ltd.) 330 16998.12
West Bengal
55. Balagarh TPS (M/s. Balagarh Power Com.) 500 2234 .69
56. Bakreshwar TPP (Bakreshwar Power Gen. Co. Ltd.) 420 1621.588 .
57. Gouripore TPP (Gouripore Power Company) 150 6859.442 T
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Conversion of Residential Houses of National
Leaders into National Monument/Museum

*265. SHRIRATTAN LAL KATARIA:
SHRI BHARTRUHAR!I MAHTAB:

Will the Minister of TOURISM AND CULTURE be
pleased to state:

(a) whether the residential houses of national
leaders such as Mahatma Gandhi, Jawaharlal Nehru
and Sardar Patel have been declared as National
Monument/converted into Museum by the Government;

(b) if so, the details thereof;

(c) whether the Government propose to declare the
birth place of Netaji Subhash Chandra Bose at Cuttack
and convert the old residence of Bharat Ratna Baba
Saheb Dr. Bhim Rao Ambedkar into a national museum;
and

(d) if so, the attion taken by the Government in this
regard?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR): (a) and (b) The
house in Porbandar in which Mahatma Gandhi was
born, was taken over by the Archaeological Survey of
India as a protected monument. The house is protected
but there is no museum inthat. Adjacent to that is a
memorial run by a private trust. Anand Bhawan and
Swaraj Bhawan in Allahabad are maintained by private
Trusts. Teen Murti House where Jawaharlal Nehru lived
for a long time as Prime Minister of India now houses
Nehru Memorial Museum & Library which maintains
personalia Museum portraying the life and times of the
different phases of the indian freedom movement. The
ancestral house of Sardar Patel is maintained by the
Sardar Patel Trust.

(c) and (d) Jankinath Bhawan where Netaji
Subhash Chandra Bose was born was declared as a
State Memorial by the Government of Orissa in 1991.
There is a high level Trust under the chairmanship of
Chief Minister of Orissa for management of the building.
Govt. are eager to support this trust and the Govt of
Orissa is developing this place as an appropriate
commemorative institution. The proposal of Govt of
Orissa is awaited.

The Ministry of Social Justice & Empowerment has
released an amount of Rs. 7.12 crores to the Govt. of
NCT of Delhi for acquisition of the land and property at
Alipur Road Delhi where Dr. Ambedkar had breathed
his last.

Increase in Railway Traffic
*266. SHRI SUBODH ROY: WIlI the Minister of
RAILWAYS be pleased to state.

(a) whether the Railway traffic has gone up by six
times since 1951;

MARCH 19, 2001

to Questions 12

(b) if so, the facts thereof;

(c) whether the Government have made any
assessment of the volume of traffic likely to be generated
in the coming decade; and

(d) if so, the concrete plan, if any, being chalked out
to handle such a volume of traffic?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : (a) and (b) Yes, Sir. The revenue earning
freight traffic has increased from 73.2 million tonnes in
1950-51 to 456.4 million tonnes in 1999-2000,
registering a 6.23 times increase.

(c) and (d) Formulation of the Indian Railways
Corporate Plan is made after detailed discussion with
user Ministries; Customers interface; anticipated
completion of infrastructure projects, anticipated growth
of the economy etc. This is because the demand for rail
transport is a derived demand. Initial indications have
been given by major user Agencies/Ministries, for the
traffic likely to materialize in the coming decades.
Further discussions are required to be held to enable
Rallways concretize its plans, the execution of which

will necessarily depend upon the funds available for
the purpose.

Generation of Power by the Gas Based
Power Projgct

*267. SHRI ASHOK N. MOHOL: Will the Minister of
POWER be pleased to state:

(a) the number of gas based power projects in the
country with their power generation capacity;

(b) the target set for generation of power by the gas
based power projects during each of the last two years;

(c) the extent to which the target has been achieved:;

(d) the percentage of shortfall in regard to
generation of power by the gas based power stations
alongwith the reasons therefor; and

(e) the steps taken by the Government to achieve
the goal?

THE MINISTER OF POWER (SHRI SURESH
PRABHU) : (a) There are 37 gas based power projects
aggregating to a monitored capacity of 10497.2 MW in
the country.

(b) and (c) The generation target vis-a-vis actual
vgeneration of gas based power projects for the last two
years are as under:
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Generation (MUs)

PHALGUNA 28, 1922 (SAKA)

Year Target (MU) Actual (MU)  %of Target
1998-99 42,580 43,480 102.1
1999-2000 47,930 49,773 103.8

(d) and (e) There has been no shortfall in
achievement of generation targets during the last two
years.

Restructuring of Central Siik Board

*268. SHRIG. PUTTA SWAMY GOWDA:
SHRIR.S. PATIL:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government are restructuring/
propose to restructure the Central Silk Board keeping
in view the objective of participative implementation in
partnership with the State Governments and the private
sector;

(b) if so, the details thereof;

(c) whether the Government are aware that the non-
plan expenditure of the Central Silk Board (CSB) is
going up every year;

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the steps taken by the Government to cut down
unnecessary non-plan expenditure of CSB?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) The restructuring of the Central Silk
Board (CSB) has been under consideration for some
time. The functions, structure and staffing of the CSB
have been studied by the National Institute of Science
Technology and Development Studies (NISTADS). The
report submitted by that organization has been
scrutinised further in the Ministry.

The National Textile Policy 2000 has aiso
envisaged the restructuring of the role of the CSB with
the objective of participative implementation in
partnership with the State Government and the private
sector.

(c) to (e) As would be seen from the following
figures pertaining to the last 3 years, Government is
exercising restraint on allocations for non-plan
expenditure of CSB.

Year Rs. in crores
1998-1999 16.00
1999-2000 17.00
2000-2001 15.30

to Questions 14

[Translation]

Import Quota of Readymade Garments

*269. SHRI VIJAY KUMAR KHANDELWAL:
SHRI SHIVRAJ SINGH CHOUHAN:

Will the Minister of TEXTILES be pleased to state:

(a) whether the U.S. Government has hinted that
the import quota of readymade garments from india
would be raised only after U.S. textile industry is given
marketing facility in India on mutual basis;

(b) if so, the facts in this regard; and
(c) the reaction of the Government thereto?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) No, Sir.

(b) and (c) Does not arise.

[English]

Power Generation

*270. SHRI VINAY KUMAR SORAKE: Will the
Minister of POWER be pleased to state:

(a) whether US energy experts estimate that by
2020 India's level of dependence on imported energy
is going to be as high as US level at the time of Guif
crisis, and our future power generation will depend
significantly on imported gas/oil;

(b) whether Dabhol's high power supply tariff for
MSEB is due to high cost of imported feedstock,

(c) whether it is a confirmed fact that the Country
have coal reserves enough to last two centuries and
hydro power potential of around 1,50,000 MW: and

(d) if so, whether India will abandon future power
generation projects based on imported feedstock and
concentrate on our own reserves of coal and potential
for hydro-power?

THE MINISTER OF POWER (SHRI SURESH
PRABHU) : (a) No such report has been received in the
Ministry of Power (Government of india).

(b) The high cost of naphtha in the international
market has been one of the reasons for the high tariff
for the power supplied by the Dabhol Power Project to
the Maharashtra State Electricity Board (MSEB). The
other main reason has been the increase in the dollar
exchange rate. Further, MSEB has to take power as per
merit order dispatch on the directions of the
Maharashtra Electricity Regulatory Commission. As a8
result, the purchase of power from the Dabhol $roject
is less than the contracted demand i.e. 80% PLF.
However, MSEB has to pay fixed capacity charge.
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{c) The total coal reserves of the country as on
1.1.2000 is 211.59 billion tonnes, out of which 38.94%
are under "proved" catagory, 42.30% are under
"indicated" category and 18.76% are under "Interferred”
category. Assuming a rate of coal production of 350
Million Tonnes during 2006-07, the life of recoverable
proved reserves as on 1.1.1996 is expected to be over
85 years. However, about 3 to 4 Billion Tonnes of proved
reserves are being added on an annual basis (as a
result of detailed exploration) leading to additional
recoverable reserves and extended life.

According to studies for re-assessment of hydro-
electric (HE) potential in the country carried out by
Central Electricity Authority in (1978 to 19887), the HE
potential of the country is assessed of as 84084 MW at
60% load factor from a total of 845 Nos. schemes. The
potential when fully developed would result in likely
installed capacity of about 1,50,000 MW on the basis of
probable average load factor.

(d) The capacity optimization studies carried out
recently for the end of the 11th Plan (2011-12) have
indicated that apart from hydel, indigenous coal and
lignite are the most preferred fuels for power
generation in the country However, choice of fuel for the
power projects depends upon a combination of factors
like project site, load centres, distance of sources of
fuels, likely impact on environment etc. Imported coal
has been found to be competitive with the domestic
coal at projects site near coastal regions. Though
imported fuels (Petroleum products) are sensitive to
foreign exchange variations and also to price of crude
oil in the international market, their use may be
economical in certain areas of the country apart from
lesser impact on environment. The role of nuclear
power may also be important in view of the indigenous
capacily developed and also from energy security point
of view.

Trade Union in Textile Mills

*271. DR. MANDA JAGANNATH : Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government have received any
request from the Textile mills for permission to downsize
the work force by 1%:

(b) if so, the details thereof;

(c) whether these mills have also asked for
amendment in Trade Union Law relating to the minimum
number for the formation of Trade Union; and

(d) if so, the details thereof and the reaction of the
Government thereto?”

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) The Textile Mills and Garment
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exporters have been raising general issues of labour
reforms. One of the suggestions recently made by
Garment Exporters is that 2% of the labour force should
be permitted to be changed each year.

(c) and (d) Yes, Sir. They have also asked that the
minimum number of workers for formation of the Trade
Unions be 25% of the total workforce. In this context,
the Central Government is proposing to add the
following proviso in 'The Trade Unions (Amendment)
Bill, 2000

"Provided that no Trade Union of workmen shall
be registered unless at least ten percent or one
hundred, whichever is less, of workmen
engaged or employed in the establishmenrt or
industry, with which it is connected, are on the
date of making of application for registration,
the members of such Trade Union and in no
case a Union shall be registered without a
minimum strength of seven members."

Threat to Indian Ocean

*272. SHRI G.S. BASAVARAJ : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Government are aware that extra
regional powers are focussing their attention on the
Indian Ocean; and

(b) if so, the details of such threat and the concrete
steps taken by Indian Navy to counter it?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) In view of its strategic
importance, the Indian Ocean has always received
focussed attention of some extra regional powers. The
prevailing external strategic/security environment and
the emerging threat perceptions are factored in while
formulating the modernization and development plans

of the Indian Navy so as to ensure maritime security of
the country.

Import of LNG

*273. SHRIMATI SHYAMA SINGH :
SHRI NARESH PUGLIA :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the LNG import plans of the Government
owned-Petronet LNG from Quatar based Rasgas has
been delayed further as the company is unable to
achieve financial closure for its special purpose vehicle

as repofted in the Times of India dated February 16,
2001,
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(b) whether due to delay in import of LNG, the user
companies would be affected adversely;

(c) if so, the facts and details thereof: and

(d) the steps taken by the Government to meet the
demand of LNG in case imports are delayed?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) The date of financial closure
has no impact on the project schedule as the promoters
of Rasgas, namely, M/s. Qatar General Petroleum
Corporation and M/s. Mobil QM Gas Inc. have separately
committed to provide equity and debt financing for the
construction of the liquefaction facility in Qatar so as to
supply LNG by December, 2003 to the terminal of
Petronet LNG Ltd. at Dahej (Gujarat).

(b) to (d) Does not arise in view of (a) above.

[Translation]
Modern Processing Units in Textile Sector
*274. DR. ASHOK PATEL :
SHRI RAMPAL SINGH :
Will the Minister of TEXTILES be pleased to state:

(a) whether any proposal to set up modern
processing units in the textile sector is under
consideration of the Government;

(b) if so, the details thereof alongwith the financial
provision made for it, locationwise;

(c) the time by which a final decision is likely to be
taken in this regard;

(d) whether provision has been made in this regard
in the new Textile Policy; and

(e) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) to (c) No Sir.

(d) and (e) National Textile Policy - 2000 envisages,
inter alia, that Government of India will encourage setting
up of modern processing units, meeting international
quality and environmental norms.

[English]
Violation of Indian Air Space by Pakistan

*275. SHRI ADHIR CHOWDHARY :
SHRI SHIVAJI MANE :
Will the Minister of DEFENCE be pleased to state:

(a) whether attention of the Government has been
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drawn to the newsitem captioned "2 Pak aircraft violate
Indian airspace” appearing in the 'Hindustan Times'
dated February 20, 2001;

(b) if so, whether the intruded planes were spotted
by Army and not by the Airforce;

(c) if so, the reasons as to how the planes escaped
detection by IAF;

(d) the steps taken to plug the loopholes and to
upgrade the vigil on the border posts;

(e) whether the Pakistani aircraft have been violating
Indian airspace in J & K;

(f) if so, the details of such violations recorded during
the last two years; and

(g) the steps taken by the Government to deal with
such violations of Indian airspace?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (g) The Government is aware of
the News item captioned "Pak violates Indian airspace
thrice" appearing in the Hindustan Times dated 20th
February, 2001.

On the 19th of February 2001, two Pakistani Army
reconnaissance aircraft violated indian airspace in the
Chhamb Sector, which was spotted by the Army.

There are set procedures to detect intruding aircraft,
either visually or by radars. The visual sighting could be
either by the observers of defence forces or para military
organizations. These two intruding aircraft flew into the
indian airspace at ultra low level, to evade detection by
radars. However, the observers, deployed by the Army,
in the area, were vigilant and they sighted these
intruders, visually.

Efforts are being made to strengthen the vigil in the
border area, by inducting various types of surveillance
equipment.

During the years 2000 and 2001, there have been
13 and 2 air violations, respectively by Pakistani aircraft:
in the J & K Sector.

Inflow of Foreign Tourist from Western Europe

*276. COL. (RETD.) SONA RAM CHOUDHARY : Will
the Minister of TOURISM AND CULTURE be pleased to
state :

(a) whether tourism has slipped to number 3 slot,
after software as foreign exchange earners as reported
in the ‘Times of India’ dated Jan. 27, 2001,

(b) whether inflow of tourists from Western Europe
has declined during 2000 which will adversély,affect
the smaller tourist destinations;
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(c) if so. the reasons therefor; and

(d) the remedial measures taken/proposed to be
taken by the Government to attract more foreign tourists
to the country particularly from Western Europe?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) The foreign
exchange earning from the export of software has over
taken that from tourism in 1999-2000 as indicated in
the following table:

Foreign Exchange 1997-98 1998-99 1999-2000

Earnings

(In Million US $)

Tourism 2914 2993 3036
Software Export 1760 2626 4015

(b) and (c¢) Country-wise tourist arrival figures for
the year 2000 are available upto September only. There
has been a decline of 2.1 per cent in tourist arrivals
during the year 2000 (January — September) from
Waestern Europe as compared to the same period of
the previous year. However, there has been an over all
growth of 6.4 per cent in the foreign tourist arrivals into
the country in the year 2000 as compared to 1999.
Causes of this decline can't be pinpointed, but a variety
of factors like ease of access, attraction of other
competing destinations etc. influence decision of
tourists.

(d) Development of Tourism is a continuous
process. Various measures taken to attract foreign
tourists to India include development and improvement
of tourist facilities. publicity and marketing efforts in the
toreign countrias through overseas tourist offices,
strengthening institutions of human resources
development, use of information technology and
encouraging private investment in tourism sector
including hotels.

Government of India Tourist Offices in Western
Europe are engaged in many promotional activities to
attract more tourists to India which include advertising
in print media and on internet, brochure support, joint
promotion, direct marketing, participating in travel fairs,
etc.

Defence Budget
*277. SHRI PRIYA RANJAN DASMUNSI : Will the
Minister of DEFENCE be pleased to state :

(a) the proportionate increase in Defence Budget
share from 1996-97 to 2000-2001;

(b) the increased share of Navy, Coast Guard and
Air Force therein, separately; and
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(c) the steps being taken to modernise and
increase the fighting capability of Army, Navy and the Air
Force to meet the threats perceptions in future?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) The actual Defence expenditure
(net Revenue and Capital) from 1996-97 to 1999-2000
and the provision made for Defence expenditure in the
Revised Estimates for the year 2000-2001 are as
under :

Year Defence Expenditure Percentage
(Rs. in crores) increase over
earlier year
1996-1997 29505.08 9.86
1997-1898 35277.99 19.57
1998-1999 39897.58 13.10
1999-2000 47070.63 17.98
2000-2001 (RE) 54460.91 15.70

The share of Navy & Air Force in the Defence
expenditure mentioned above is as under :

Year Expenditure PercentageExpenditure Percentage
on Navy of Total on Air of Total
Defence Force Defence

Expenditure Expenditure

1996-1997 3976.23 13.5 7492.30 25.4
1997-1998 4764.56 13.5 9126.83 25.9
1998-1999 6015.54 15.0 9046.16 227
1999-2000 6836.77 14.5 10243.04 21.8
2000-2001(RE)8214.19 15.0 11333.98 20.8

The expenditure on Coast Guard in met from the
Grants of Department of Revenue, Ministry of Finance
and not out of Defence Budget. The actual expenditure
on Coast Guard for 1996-97 to 1999-2000 and the

provigsion made in the Revised Estimate 2000-2001 are
as under : '

Year Expenditure on Coast Guard
(Rs. in crores)
1996-1997 220.24
1997-1998 248.55
1998-1999 265.90
19899-2000 343.60
2000-2001 (RE) 415.00

Modernising and increasing the fighting capability
of Army, Navy and Air Force is a continuous process
which lnt_er alia includes acquisition of new platforms
and weapon systems, upgradation of existing ones and
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induction of force multipliers. Adequate Budget
provisions have been made to sustain these efforts to
meet the threat perceptions in future.

[Translation]
Production of Combat Aircraft

*278. SHRI THAWAR CHAND GEHLOT : Will the
Minister of DEFENCE be pleased to state :

(a) whether after the successful test flight of the
indigenously developed combat aircraft, the production
of the same has been started in the country itself;

(b) if so, the details thereof;

(c) whether the striking capacity of the indigenously
developed combat aircraft would be better despite its
lower cost than that of the foreign combat aircraft; and

(d) if so, the details in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) The Light Combat Aircraft
(LCA) is being developed for the Indian Air Force. As
part of the development programme, a total of seven
aircraft are being bullt under the Full Scale Engineering
Development (FSED) Phase-I and Interim Phase-Il. This
total is comprised of two Technology Demonstrators
and five prototype aircraft, including one Trainer. After
the maiden and successful test flight of the LCA in
January 2001, action has been taken for seeking
approval of Phase-1l of FSED which includes
manufacture of eight aircraft as part of Limited Series
Production.

(c) and (d) Yes, Sir. As a fighter aircraft, the radius
of action and weapon suite of the LCA would be
equivalent to, if not better than, similar single engine
combat aircraft under development in the world. Further,
the Electronic Warfare suite would be a state-of-the-art
system to increase survivability.

[English]
Statutory Tribunals for Armed Forces

*279. SHRI SUSHIL KUMAR SHINDE : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Government had accepted in
January, 1999 the demand for setting up of statutory
tribunals for armed forces 80 that serving officers could
seek speedy justice on service related matters without
resorting to civil courts,

(b) if s0, the reasons for delay in constituting these
tribunals; and
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(c) the details of constitution and modus operandi
of the contemplated tribunais?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) The Government have decided,
In principle, to set up a statutory Tribunal for Armed
Forces for hearing of appeals, against orders, in cases
of Court Martials and for adjudication of Service matters
of Armed Forces personnel. Legislative proposal, in this
regard, has been drafted in consultation with the
concerned Ministries/Departments and the matter is
under consideration of the Government.

Tata Energy Research institute

*280. SHRI SURESH RAMRAO JADHAYV : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whether the Government have taken note of the
recent research conducted at the Tata Energy Research
Institute, New Delhi regarding isolation of consortium
of bacteria which eat up petroleum sludge, a toxic waste
product;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken to provide
this technology to all the refineries in the country as
soon as possible in order to save the huge cost of pits
and also to prevent the toxic waste leaking into ground
water?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (c) At present, in the
refineries, oil is recovered from the sludge generally
using centrifuges and melting pits. The sludge after
recovery of oil is stored in lined disposal pits after which
it is disposed off. Regular ground water monitoring is
being carried out around the disposal sites and no
contamination of ground water has been reported. The
oil industry is aware of the technology developed by
Tata Energy Research Institute, New Delhi (TERI). This
technology considers development of an oil sludge
degrading bacterial group of compounds which will
convert the oll sludge to non-toxic compounds. Oil
industry has joined hands with TERI to further develop
this technology and complete the trials being conducted
in various refineries for adoption of this technology.

[Translation]
Export Promotion Schemee

*281. SHRI RAMPAL SINGH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) the details of the various export pramgtion
schemes under implementation at present;
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(b) whether an assessment has been made about
the performance of each of these schemes;

(c) if so, the details thereof; and

(d) the details of strategy being adopted to give a
big boost to the export trade?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI DMAR ABDULLAH):
(a) to (d) The Export Promotion Schemes being
implemented at present essentially aim at providing duty
free access to International quality raw materials,
intermediates, components, consumables and capital
goods required for export production. The Duty Exemption
Scheme allow duty free import of inputs through the
mechanism of Advance Licenses. Those exporters who
source their raw materials from the indigenous market
are given the facility of either Duty Draw Back in cash or
the facility to replenish these inputs through imports under
the Duty Entitlement Pass Book Scheme and the Duty
Free Replenishment Scheme. The Export Promotion
Capital Goods Scheme allows import of capital goods at
a concessional duty of 5% for export production. In
addition, there are special Schemes for the Gem and
Jewellery Sector allowing import and replenishment of
inputs at Zero Duty. The Export Oriented Units, the Export
Processing Zones and the Special Economic Zones are
customs bonded areas with facility of duty free import of
inputs, raw materials, capital goods and all other
requirement, as also exemption of profits from Income
Tax. All these Schemes are essential because of the
restrictions on imports and the relatively high interest rates
and customs and excise duty incidence in the country.
These Schemes have made significant contribution to the
promotion of exports. Almost 80% of the exports are routed
through the duty exemption schemes which facilitate
neutralization of customs duty on imported raw materials.
The EOUs, EPZs account for approx. 12% of the total
exports. The Export Promotion Capital Goods Scheme has
created an export obligation of the order of Rs. 2,44 582
Crores during the period 1990-91 to 1999-2000.

The export promotion measures are reviewed every
year at the time of the announcement of the Exim Policy
and necessary changes are made as per the
requirements of the situation. The overall thrust of the
recent Policy has been on reduction in transaction time
and cost through procedural simplifications and
transparency through computerisation of the DGFT and
customs offices and online filing and processing of
exporter's applications.

[English]

Seminar on Removal of Quantitative Restrictions

*282. SHRI RAM MOHAN GADDE :
SHRIM.V.V.S. MURTHI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state :

(a) whether any seminar on ‘removal of quantitative
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restrictions: How to meet the challenges' was organised
recently by the FICCI in Kolkata;

(b) if so, the details thereof and recommendations/
suggestions made by the participants in the seminar;
and

(c) the action taken by the Government on the basis
of suggestions/recommendations made in this
seminar?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI OMAR ABDULLAH):
(a) to (c) Federation of Indian Chambers of Commerce
and Industry (FICCI) had organized a seminar on
"Removal of Quantitative Restrictions : How to meet the
challenges” on 20th February, 2001 at Kolkata.

The prime objective of the seminar was to
disseminate information about the impending removal
of quantitative restrictions on imports. The seminar also
recommended certain safeguard measures for the
consideration of the Government in the post QR
scenario. These measures include accelerating the
economic reforms process to increase the long term
competitiveness of Indian industry, reduction in
transaction costs, simplificationof regulations, reform
of labour laws, changes in import duty structure to
provide protection to the domestic producers and
initiatives for enhancing the market access for Indian
Exports.

The suggestions made at the seminar have been
brought to the notice of the Government. The present
policy of economic liberatization being followed since
1991, aims at increasing the competitiveness of the
Indian industry. The process of liberalization is a
continuing one. The import duty on certain sensitive
products has already been increased in the Budget for
the year 2001-2002. Besides, an Inter-ministerial
Group, under the Chairmanship of Commerce
Secretary, is examining the likely impact of QR removal
on domestic producers to suggest suitable measures
to be taken by the Government. The Group had made
some interim recommendations: like imposition of
national mandatory quality standards and labeling
requirements on import of consumer products and
these have aiready been implemented in November,
2000.

Shortage of Small Denomination Notes

*283. SHRI ANANT GUDHE : Will the Minister of
FINANCE be pleased to state :

(a) whether there is an acute shortage of small
denomination notes and court stamp papers in many
States including Maharashtra in the country;

¢ (b)Y if so, the details thereof alongwith reasons
therefor,;
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(c) the steps taken/proposed to be taken to ensure
adequate supply of the currency notes and court stamp
papers in the States, which are in short supply; and

(d) the steps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) and (b) Currency notes in the
denominations of rupee one, rupees two and rupees
five are no longer printed and the notes already in
circulation will get replaced by coins. There is no
shortage of stamp papers in the country including the
State of Maharashtra.

(c) Does not arise.

(d) Does not arise.

Anti-Dumping Duty on Indian Steel

*284. SHRI Y.S. VIVEKANANDA REDDY : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether any agreement has been reached with
U.S.A. on the issue of levying anti-dumping duty on
Indian steel exports;

(b) if so, the details in this regard;

(c) if not, whether Indian Government are
considering legal action against USA; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI OMAR ABDULLAH):
(a) No Sir.

(b) Does not arise in view of (a) above.

(c) and (d) The Government of India has referred
the matter to WTO against the rulings of the US to impose
Anti-dumping and Countervailing duties on CTL Plates
exported from India since the rulings violated certain
WTO commitments. As a first step in the process,
consultations have been held with US authorities in
Geneva on 21st November, 2000. Government of India
is actively pursuing this dispute under the Dispute
Settlement Mechanism of the WTO.

Closure of Rural Branches of Public Sector Banks

*285. SHRI A.P. JITHENDER REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether many public sector banks in the country
have closed down their branches in rural areas in the
last few years;
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(b) if so, the details thereof alongwith the number
of bank branches closed during the last three years;

(c) the reasons for their closure:

(d) whether the closure of bank branches in rurai
areas have adversely affected agriculturists and rural
people; and

(e) if so, the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
The number of branches in rural areas of public sector
banks which have been closed/merged/converted
during the last three years is as under:

1st April to 31st March No.of Branches closed

1997-98 "
1998-99 10
1998-2000 37

(c) Under the liberalized policy, banks were allowed
to close their loss-making rural branches at centers
having two or more branches of commercial banks
functioning at that center (excluding Regional Rural
Banks) on mutual consuitation. Further, banks have also
been allowed to shift their rural branches under the
following conditions with approval of RBI.

(i) branches being shifted are in existence for five
years or more and are incurring losses
consecutively for the last three years.

(ii) branches located at centers suffering from
certain natural risks beyond the control of the
bank, such as those which are prone to floods,
landslides or likely to be submerged due to
construction of dams or affected by natural
calamities etc.

(i) branches functioning in places where law and
order problem or terrorist activities posing
threats to bank personnel and property.

(iv) branches where the premises occupied by the
bank are in a dilapidated condition or burnt/
destroyed and no suitable premises are
available at the centre/block/service area

Recently, under Reconstruction plan of weak banks
approved by Government and Reserve Bank of India,
these banks were also allowed to close some of their
loss making rural branches within the above policy.

(d) and (e) As per the existing policy of RBI on
branch licencing, while closure of a single brasch of a
bank in a rural area is not allowed, they are permitted to
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convert the branch into satellite office which functions
tor 2/3 days in a week so as to provide banking facilities
to the customers at that centre. Also, new branches are
being opened at some rural centers. As such it is
ensured that people in the rural areas continue to have
access to banking facllities. Through the operation of
various schemes and initiatives, the credit needs of
rural areas and agriculture are being met by commercial
banks, Regional Rural Banks and Co-operative banks.

Excise Duty Collected from Cigarette Industry

*286. SHRI PRIYA RANJAN DASMUNSI : Will the
Minister of FINANCE be pleased to state :

(a) the amount of excise duty collected from the
cigarette companies and distilleries during the last
three years and the current year;

(b) whether any company has been apprehended
for evading excise duty or giving inaccurate accounts of
actual production during the above period;

(c) if so, the details thereof; and

(d) the steps taken by the Government against such
units?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) The
amount of excise duty collected from cigarette
companies and distilleries during the last three years
and the current year are as under :

(Rs. Crore)

Description 1997-98 1998-99 1999-00 2000-01
(Upto Nov-00)

Cigarettes and 4492 4592 4863 3393
cigarillos of tobacco
or tobacco substitutes

* Of the products manufactured in distilleries only denatured
ethyl alcohol is subject to Central Excise Duty. Revenue
figures are not available separately for denatured ethyl
alcohol.

(b) and (c) Yes, Sir. The details are as under :
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Year No. of cases Amount of No. of Amount of
evasion by duty evaded cases of duty evaded

cigarette (Rs in evasion by (Rs. in

comganies lakhs) distilleries lakhs)
1997-98 4 4108.14 9 64.75
1998-99 4 801.26 1 .50
1999-2000 3 21 1 20.82
2000-2001 7 596.38 1 28.0
(Upto Dec.)
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(d) Show cause notices have already been issued
to these units for initiating the adjudication and recovery
proceedings as per law.

Restructuring of CBDT and CBEC

*287. SHRI ADHIR CHOWDHARY : Will the Minister
of FINANCE be pleased to state :

(a) whether the target of revenue collection during
the last three years could not be achieved;

(b) if so, the reasons therefor;

(c) whether the Central Board of Direct Taxes and
Central Board of Excise and Customs are being
restructured as a part of a series of efforts to meet the
revenue collection targets;

(d) if so, the extent to which restructuring of CBDT
and CBEC is going to generate more revenue: and

(e) the other steps taken to meet the revenue
shortfall?

THE MINISTER OF STATE IN THE .MINISTRY OF

FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a)
Yes, Sir.

(b) The main reasons for shortfall in revenue
collection during the last three years are instability in
crude oil prices, slower growth in industrial sector, new
incentives provided during these years for infrastructure
development, industrialisation, capital market and
housing sector, and change in the pattern of imports.

(c) The Income Tax, and the Customs and Central
Excise Departments are being restructured.

(d) The restructuring of the CBDT and CBEC would
impart greater transparency and efficiency in their
functioning and help widen the tax base, leading to
generation of substantial additional revenues.

(e) Other steps taken to meet the revenue shortfall
include rationalisation of the rate structure,
simplification of administrative procedures in order to
increase tax compliance, removal of exemptions,

bringing more commodities in the tax net, and widening
of the tax base.

Nexus between Film Industry and Underworld

*288. SHRI GUTHA SUKENDER REDDY -
SHRI VIJAY GOEL :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it has come to the notice of the
Government that there is a nexus between the

*underworld and the film industry;
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(b) if so, the details thereof:;

(c) the steps being contemplated by the Government
to put an end to this unholy alliance and to finance the
film industry;

(d) whether the film industry has been facing threats
from mafia gangs and is suffering from other malaise;
and

(e) if so, the steps proposed to be taken in this
regard?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ) : (a) to
(e) "Police" and "Public Order” are State subjects as
per the Seventh Schedule to the Constitution of India
and, as sucn, registration, investigation, detection and
prevention of crimes is primarily the responsibility of
the State Governments.

In order to facilitate a greater flow of institutional
finance to the film industry, Notification dated 16.10.2000
was issued by the Department of Economic Affairs
(Banking Division), Ministry of Finance, whereunder the
"Entertainment Industry including Films" has been
specified as an approved activity under "Industrial
Concern" in exercise of the powers conferred by Section
2(c) (xvii) of the IDBI Act. The Department of Economic
Affairs (Banking Division) has asked the IDBI to evolve
well-recognized and acceptable standards to enable
financial institutions to fund ventures relating to the film
industry. The Department of Economic Affairs (Banking
Division) has also asked the RBI along with the IDBI to
circulate necessary guidelines to banks in this regard.

An Advisory Group comprising key representatives
of the film sector has been set up to advise the Ministry
on policy and other issues relating to the film industry. A
Committee for Development of the Entertainment Sector
including films, has been set up, in addition, under the
Chairpersonship of the Minister for Information and
Broadcasting and comprising State Ministers for
Information and Public Relations from nine States.

Unutilised Foreign Aid

*289. SHRI SADASHIVRAO DADOBA MANDLIK : Will
the Minister of FINANCE be pleased to state :

(a) whether a large amount of foreign assistance
is lying unutilised as on date;

(b) if so, the details thereof and the reasons therefor.
State-wise and institution-wise; and

(c) the steps taken by the Government to ensure
proper and speedy utilisation of foreign assistance?

THE MINISTER OF FINANCE (SHR! YASH... ..
SINHA) : (a) and (b) Foreign aid is larnaly project tied
and therefore, utilisatinn of the s -~
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project is spread over the project implementation penod
As a result, there would be some unutilised aid at any
point of time, reflecting aid in pipeline, which will he
used as project implementation takes place.

The State-wise and source-wise details are qiven
in Statement-| and Statement-il.

The pace of utilisation of foreign aid is somcumes
affected due to inadequate provisioning of funds by the
implementing agency, procurement and contracting
delays, delays in land acquisition and other project
specific issues.

(c) Some of the steps taken by the Government to
improve aid utilization are ensuring adecquate
provisioning for externally aided projects in the budgets
of State and Central Govt., streamlining of proceurement
procedures, disintermediation of flow of externa! aid to
Central Public Sector Undertakings, quarterly review
with Executing Agencies, setting up of a3 Pruject
Management Unit in the Department of Econcmic
Affairs, strengthening of Project Management Units/
Project Monitoring Cells, appointment of Nodal Citicers
for the States and regular review of projects with respect
to quality at entry. A system of monitoring the projects
on the basis of quarterly milestones of achievement of
important activities is also being followed.

Statement-|

Statewise Unutilized Balances under Externally Aided
Projects as on 31.01.2001

S.No. State Unutilized Balance
(Rs. Cr)
1 2 3
1. Andhra Pradesh 9194 53
2. Assam 301.81
3. Bihar 79 23
4. Central 38960 74
5. Gujarat 3725 16
6. Haryana 1078 G
7. Himachal Pradesh 42 =2
8. Karnataka 3457 .36
9. Kerala 1769.30
10. Madhya Pradesh 1443.09
1. Maharashtra 124 Fe
12. Manipur 157‘ 21,‘ B
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1 2 3 1 2 3
13, Meghalaya 61.64 18. Sweden 24.87
14. Multistate 2327.48 19. Switzerland 38.69
15. Orissa 2484.93 20. UNDP 148.55
16. Punjab 140.38 21. UNICEF 0.00
17. Pondicherry 28.68 22. UNFPA 7.19
18. Rajasthan 2032.05 23. United Kingdom 2749.00
19. Tamil Nadu 2023.12 24. United States of America 335.47
20. Uttar Pradesh 5996.38 Total 79513.87
21. Waest Bengal 2875.56
[Translation]
Total 79513.87
Patenting Indian Products
Statement-li

Sourcewise Unutilized Balances under Externally
Aided Projects as on 31.01.2001

S.No. Source Unutilised Balance

(Rs. Cr.)

1 2 3
1. Asian Development Bank 7063.73
2. IDA 17789.44
3. IBRD 15224 .13
4. IDF (WB) 56.12
5. IFAD 325.23
6. OPEC 94.87
7. Belgium 22.14
8. Canada 17.65
9. Denmark 427.42
10. EEC 1558.46
1. France 137.93
12. Germany 1606.35
13. Japan 13774.20
14, Netherlands 6058.09
15. Norway 56.75
16. Russian Federation 11961.60
17. Saudi Arabia 35.99

*290. PROF. RASA SINGH RAWAT :
SHRIMOINUL HASSAN :

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state :

(a) the details of products on which patent list has
been maintained by the Indian Government;

(b) the details of patent cases filed by the Indian
Government against various foreign countries and vice-
versa as on date;

(c) the latest status of each case:

(d) the action taken by the Government for patenting

many Indian products traditionally produced in the
country;

(e) the policy of the Government to save the Indian
products being patented by foreign companies:

(f) whether the Government have identified those

Indian products, which are being patented by the foreign
countries;

(g) if so, the details thereof; and

(h) the steps being taken by the Government to deal
with this problem?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) Patents
are obtained by inventors to prevent their unauthorised
exploitation by others. Government acts as a facilitator
by granting patents to inventions which fulfil the criteria
of patentability as per the patents law. In India, patents
are granted under the provisions of the Patents Act,
1970. Section 5 of the said Act provides for process
patents for inventions in the fields of food, medicine or
drug and substances produced by chemical processes.
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In other fields, both process and product patents are
permissible. Particulars of patents granted in different
fields are maintained by the Patent Office and the
statistical information is published annually in its
annual report which is laid on the Table of the House.

(b) and (c) Patents are granted under the sovereign
prerogative of countries according to their respective
Patent Laws and have territorial effect, that is, they are
effective only in the country cf grant. A patent is normally
challenged by the person(s) whose interests are
affected/jeopardised. The chalienge is to be made
under the laws of the country concerned. The Indian
patent law provides for pre grant opposition whereas
the laws of several other countries provide for post grant
opposition only. As and when information is received
about patents being obtained on certain items which
are not considered patentable and which affect Indian
interests, steps are taken to assess whether the grant
of such patents can be challenged under the patent
laws of the country concerned.

Earlier a patent granted in the United States of
America on the use of turmeric for wound healing was
challenged. The said patent was also cancelled.

Certain claims in respect of the patent on Basmati
Ricelines and grains granted in the United States of
America were also challenged since they had the
potential of affecting India's commercial interests.
Pursuant to the challenge, these claims and an
additional claim was withdrawn by the patentee.

(d) Patents are granted by following the basic
principles of novelty, inventiveness and industrial
applicability. Products, including traditional produce,
already existing cannot be a subject matter of patent.

(e) to (h) In order to protect bio-resources, the
Patents (Second Amendment) Bill, 1999, contains
provisions for mandatory disclosure of source and
geographical origin of the biological material used in
the invention while aplying for patents In India.
Provisions have also been incorporated to include the
non-disclosure or wrongful disclosure of the same as
grounds for opposition and for revocation of the patent,
if granted. Provisions in this regard are contained in
clauses 8, 17 and 28 of the said Bill.

In order to protect traditional knowledge from being
patented, provisions have been incorporated in the
Patents (Second Amendment) Bill, 1999, to include
anticipation of invention by available local knowledge.
including oral knowledge, as one of the grounds for
opposition as also for revocation of patent. Provisions
in this regard are contained in clauses 17 and 28 of the
said Bill.

Apart from this, Government has aiso approved
development of a digital database of traditional
knowledge in the field of medicinal plants to prevent
patenting of products based on such krowledge.

PHALGUNA 28, 1922 (SAKA)

to Questions 34

[English]

Percentage of GDP Growth

*291. SHRI G.S. BASAVARAJ :
SHRI IQBAL AHMED SARADG!I :

Will the Minister of FINANCE be pleased to state :

(a) whether the Planning Commission has stated
that 8 to 9 per cent of Gross Domestic Product (GDP)
growth is not possible under the present
circumstances;

(b) if so, whether an on-going study by the
Commission has come out with reasons for not
attaining a higher GDP growth;

(c) if so, the details thereof; and

(d) the details of the Plan panels recommendations
on economic growth possibilities?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) to (d) The Planning Commission has just
initiated the exercises for formulating the Tenth Five
Year Plan (2002-2007). Alternative growth scenarios are
being examined as part of these exercises.

[Translation]

Policy of Engaging Private Producers by
DD & Akashwani

*292. SHRI NAWAL KISHORE RAI :
DR. SUSHIL KUMAR INDORA :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the details of the policy on engaging private
producers in the production of programmes for
Doordarshan and Akashwani;

(b) whether private producers are being allowed to
produce programmes for Doordarshan and Akashwani;

and

(c) if so, the details thereof indicating the percentage
of programmes produced by these private parties?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ) (a)to
(c) According to Prasar Bharati, Doordarshan engages
private producers under the following circumstances -

(i) To meet the requirement of Software for a
channel.

(i) For the purpose of preserving works of
literature and other creative arts which ark nf
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archival value and also for enriching the
programme content of different channels.

(ili) For programmes on subjects of public interest,
which otherwise would not be available to
Doordarshan.

(iv) Programmes are also commissioned keeping
in view the international marketing prospects.

In 80 far as All India Radio is concerned, most of its
programmes are produced in-house. However, to
involve outside eminent talents, some programmes are
assigned to private producers.

The percentage of programmes produced by Private
producers varies among channels depending upon the
profile of the channels.

[English]

Testing Standards for Tyre

*293. SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether All India Tyre Dealers' Federation has
asked the Government to formulate and enforce
stringent and accountable tyre testing standards in tune
with the norms in other countries;

(b) if so, the steps taken in this regard;

(c) whether it has come to the notice of the
Government that the tyres which carry the I1SI mark are
far below the international standards; and

(d) if so, the steps taken in this regard?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR) :
(a) No, Sir.

(b) Does not arise.

(c) The Indian Standards for tyres are comparable
with other international standards.

(d) Does not arise.

[Translation]

Fifth Pay Commission

*294. SHRI RATTAN LAL KATARIA : Will the Minister
of FINANCE be pleased to state :

(a) whether it is a fact that the implementation of
the recommendations ot the Fifth Pay Commission by
the Central Government has led to an increase in the
financial burden of the States:
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(b) if so, the facts thereof;

(c) whether the Government are considering any
proposal to provide any financial package to the State
Governments to meet the situation; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and
(b) The Eleventh Finance Commission (EFC) in their
report, observed that the impact of the Fifth Pay
Commission has aggravated budget imbalances of the
States.

(c) and (d) The EFC has made their
recommendations on devolution to States after a holistic
assessment of the needs and resources of the Centre
and each State for the award period. The additional
liabilities arising out of the revision of emoluments and
terminal benefits etc. to the State Government
employees, as a result of the implementation of the
recommendations of the 5th Pay Commission have
been captured by the EFC within its terms of reference.
The EFC have assessed the revenue and expenditure
requirement of States, and havé recommended a
transfer of Rs. 434,905.40 crore to States for the period
2000-05. This constitutes an increase of 91.89 per cent
over that of the transfers recommended by the Tenth
Finance Commission for the period 1995-2000.

EFC in its supplementary report on the additional
term of reference has recommended constitution of an
Incentive Fund for release of fiscal performance based
grants to States. Pursuant to the recommendations of
EFC, on additional terms of reference, the guidelines
on 'The States Fiscal Reform Facility (2000-01 to 2004-
05)' have been circulated to the States.

[English]

Release of Foreign Exchange

*295. DR. RAM CHANDRA DOME : Will the Minister
of FINANCE be pleased to state :

(a) whether the release of foreign exchange not
exceeding US$ 25,000/- to a person irrespective of
period of stay for business purpose has been made
effective from June 1, 2000;

(b) if so, whether the Government have since

evaluated the outgo of foreign exchange under the new
scheme;

(c) if so, the comparative figures of foreign exchange
roli-out till December, 2000 under the revised order vis-
a-vis comparative figures for the last year;

(d) whether the new scheme is likely to dwindle the
foreign exchange reserve of the country:; and
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(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHR!I YASHWANT
SINHA) : (a) Yes Sir.

(b) to (e) Since a liberal approach of allowing
US$ 25,000/ to a person, irrespective of period of stay,
for business travel has been in operation for slightly
over 9 months only, no calculation regarding outflows
under this scheme has been made as yet.

[Translation]

New Credit Policy of RBI

*296. SHRI JAIBHAN SINGH PAWAIYA :
SHRI SHIVRAJ SINGH CHOUHAN :

Will the Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank of India has recently
announced a new credit policy;

(b) if so, the objectives thereof and detaiis of the
changes made therein as compared to the previous
policy; and

(c) the likely impact of the new policy on the
economic sector?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) and (b) As per the existing practice, the
Reserve Bank of India (RB!) announces its annual
Monetary and Credit Policy in April and the Mid-Term
Review of the policy in October. The Monetary and Credit
Policy for 2000-01 was announced on April 27, 2000
while the Mid-Term Review of this Policy was announced
on October 10, 2000. The new credit policy referred to
in the question therefore relates to 2001-02, which is
expected in April 2001. However, keeping in view the
developments in domestic and internationa! financial
markets, the Reserve Bank of India (RBI) undertakes
appropriate monetary and credit policy measures from
time to time. Thus, after a review of the recent
developments in domestic and international financial
markets, the RBI took the following measures on
February 16 and March 1, 2001.

February 16, 2001

(i) Reduction in Bank Rate from 8 percent to 7.5
percent with effect from February 17, 2001.

(ii) Reduction in Cash Reserve Ratio (CRR) from
8.50 percent to 8.25 percent with effect from
the fortnight beginning February 24, 2001 and
to 8.00 percent with effect from the fortnight
beginning March 10, 2001.

March 1, 2001

Reduction in Bank Rate from 7.5 percent {o 7.0
percent with effect from March 2, 2001.
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(c) In response to the reduction in Bank Rate, a
number of banks have announced reduction in their
Prime Lending Rates (PLRs). The reduction in CRR
from 8.5 percent to 8 percent increased lendable
resources of banks by about Rs. 4100 crore. The
softening of interest rates, facilitated by reduction in cost
of funds and increase in liquidity, Is expected to reduce
cost of production and thereby contribute to economic
growth.

Ban on Fashion TV Channel

*297. MOHAMMAD ANWARUL HAQUE :
SHRI RAMJI LAL SUMAN :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government propose to ban the
Fashion TV Channel; and

(b) If not, the reasons therefor?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ) : (a)
and (b) The Government has taken up with the
programme producer, the need to adhere to the
Programme Code, prescribed under the Cable
Television Networks (Regulation) Act, 1995 and the
Rules made thereunder. The producer of the programme
has assured to do so.

[English]
Food Deficit States

*298. SHRI V.M. SUDHEERAN : Will the Minister of
CONSUMER AFFAIRS., FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government are aware of the
difficulties of the food deficit State like Kerala due to the
present Public Distribution Policy of the Union

Government;

(b) whether the Government have received any
representations from Kerala and other States in this
regard; and

(c) if so, the detalls thereof and the steps taken/
proposed to be taken thereon?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR) :
(a) to (c) Some representations in regard to the Public
Distribution System (PDS) Policy have been received
from Kerala. For instance, on 7.3.2000, the Minister for
Food, Tourism and Law, Government of Kerala sent a
letter requesting the Government of india to fecons"de_‘r
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the proposals made in the Budget 2000-01 regarding
increase in the price of ration articles. Subsequently,
the Minister for Food, Tourism and Law, Government of
Kerala also sent a memorandum dated 17.4.2000 in
which it was, inter alia, stated that the recent decisions
of tho Government of India to charge economic cost for
the foodgrains supplied to the people above poverty
line, to increase the price of fondgrains for BPL families
to 50% of the economic cost and to limit the issue of
sugar to non-income tax payers had come as a big blow
to the rationing system in the State. In January, 2001,
the Chief Minister, Kerala also wrote to the Prime Minister
to reconsider the Union Government's decision to do
away the distribution of sugar to people above poverty
line.

The State Government was informed on 14.6.2000
that it was necessary to increase the Central Issue
Prices (CIP) of rice and wheat from time to time to
neutralise the increase in the Minimum Support Prices
of paddy and wheat, that the allocation of foodgrains to
the families above poverty line had been maintained at
the economic cost with effect from 1.4.2000 keeping in
view the consensus that people living above poverty
line did not need help in the form of consumer subsidy,
and that the fixation of the CIPs for APL families at
100% of the economic cost had enabled the Government
to target the supplies more meaningfully to the
families below poverty line. The Government of Kerala
was also informed that the monthly allocation of rice
and wheat for Kerala (BPL + APL) had been restored to
March 2000 level at 1,45,320 tonnes and 37,720 tonnes
respectively.

It may be pointed out that consequent upon
reduction in the levy obligation of domestic sugar
producers to 30% with effect from 1.1.2000 and in
order to achieve better targeting in supply of levy
sugar under the PDS, the Government had excluded,
with effect from 1.7.2000, the income tax assesses
and membears of their families from the purview of
PDS in so far as supply of sugar was concerned. In
line with this approach, consequent upon further
reduction in levy obligation of domestic sugar
producers to 15% with effect from 1.2.2001, the
Government has restricted the supply of sugar under
the PDS to BPL families except in North-Eastern
States/ Hill States/Island territories, where the earlier
arrangement is continuing. The Government has,
however, increased, with effect from 1.2.2001, the
minimum per capita supply of sugar to eligible
persons under the PDS from 425 grams to 500 grams
per month. At present, the allocation of levy sugar for
Kerala is 4103 M.Ts. per month. The Central
Government has been making allocation of levy
sugar to the States/Union Territories for distribution
through the PDS based on the norms fixed from time
to time
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100% Export Oriented Units

299. SHRI PRABHAT SAMANTRAY :
SHRI G. PUTTA SWAMY GOWDA :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government are losing a huge
amount of revenue from 100% export oriented units;

(b) if so, the details thereof along with the detail of
such companies;

(c) the factors responsible for revenue loss;

(d) whether any check has been conducted in
respect of imports done under various export promotion
incentive schemes in order to prevent loss of revenue;
and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) and
(b) The EOU Scheme provides for duty free import/
indigenous procurement of inputs/capital goods
required by the units essentially $et up for export
production. These benefits are provided to neutralize
incidence of duties suffered in inputs/capital goods
used for export production as a conscious policy of the
Government to boost exports and cannot be termed as
leading to loss of revenues. Control measures and
checks are prescribed to enforce the provisions of the
scheme and to detect abuses, if any. Some cases of
abuse and violations of the provisions of this scheme
by various 100% EOUs have been detected.

(c) The investigations in cases involving abuse or
violations of this scheme show various modus operandi
and factors responsible include ingerious and
fraudulent manipulation of various prescribed
documents and records by the units, abuse of the trust
placed and the facility of relaxed physical control with
stress on documentzry control mechanism provided to
encourage exports.

(d) Special checks have been conducted from time
to time by issue of specific instructions to field
formations to check proper utilization of the imports
effected by 100% EOUs. Latest checks were ordered in
December, 2000. Even for the imports and exports
effected by persons claiming benefit of other export
related schemes, critical checks are being carried out
by Custom Houses at the time of imports/exports to
prevent abuse possibilitigs/loss of revenue. Intelligence
Agencies of the Department of Revenue are also alert
to unearth any abuses and violations of the other export
related schemes and for initiating necessary action as
provided in the law to prevent any loss of revenue.

.(6) As a result of the various checks in respect of
100% EOU Scheme, 208 cases involving duty of
Rs. 326 crore have been detected in the current iinancial
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year. As a result of the checks/investigations conducted
under various other export related schemes, a number
of cases of abuse have also been detected. These are
at different stages of investigation/adjudication. Action
is being taken in all cases where abuse is detected.

Non-Performing Assets

*300. SHRIMAT! SHYAMA SINGH :
SHRI NARESH PUGLIA :

Will the Minister of FINANCE be pleased to state :

(a) whether RBI has recently called a high level
meeting of public sector bank chiefs to take stock of the
NPAs of the industry:

(b) if so, the details of issues discussed in the
meeting; and

(c) the strategy formulated to recover the NPAs
speedily?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
Reserve Bank of India (RBI) has reported that it had
taken a meeting with the Chief Executives of Public
Sector Banks on 14th February, 2001 to review the
progress of recovery of Non-Performing Assets (NPAs)
under the revised guidelines issued by Reserve Bank
of India in July, 2000 among other things.

(c) The Chief Executives of the Public Sector Banks
were advised to devote their personal attention for
recovery of NPAs for the remaining period i.e. up to 31st
March 2001 up to which date the revised guidelines
issued by RBI are in vogue. Besides, the banks are
taking several other steps for speedy recovery of NPAs
viz. strict implementation of recovery policy, follow up of
cases with Debt Recovery Tribunals, continuous
monitoring and follow up of non-performing accounts
at various levels in the bank.

National Wage Policy

*301. SHRI G. GANGA REDDY :
SHRI K. YERRANNAIDU :

Will the Minister of LABOUR be pleased to state :

(a) whether leading trade unions have demanded
a national wage policy;

(b) if so, the reaction of the Government in this
regard;

(c) whether the Government propose to set up a
Tripartite Cell for rehabilitation of sick units and to arrest
increasing unemployment in the country; and

(d) if so, the details thereof?
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THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA) : (a) and (b) The issues relating to national wage
policy have been under discussion with the
representatives of Trade Unions in various fora over
the years. The key elements of a National Wage Policy
framework like payment of wage, timeliness of wage
payment, non-discrimination in wage between men and
women are governed by legislations such as Minimum
Wages Act, 1948, Payment of Wages Act, 1936 and
Equal Remuneration Act, 1976.

(c) and (d) Such matters are discussed in tripartite
fora which are already available in the Ministry of Labour.
As such there is no need to set up a Tripartite Cell.

Airport Security Arrangements

*302. SHRI GANTA SREENIVASA RAOQ :
SHRI B.K. PARTHASARATH! :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government have not yet signed
any agreement with Nepal over the airport security
arrangements after one year of Kandhar hijacking
incident;

(b) if so, the reasons therefor;

(c) whether the Government's attention has been
drawn to a news-item in the Hindustan Times of

December 27, 2000 in this regard; and

(d) if so, the steps proposed to be taken by the
Government to avoid such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (PROF. CHAMAN LAL GUPTA) : (a) and
(b) Indian Airlines have reached an understanding with
the Civil Aviation Authority of Nepal regarding measures
for ensuring security of Indian Airlines flights taking off
from Kathmandu.

(c) Yes, Sir.

(d) After the hijacking incident, the Government of
India sent a team to Kathmandu to review the security
arrangements at Tribhuvan International Airport and to
designate adequate security measures so 3s to
preclude the possibility of any security lapse in future.
The recommendations of this team were brought to the
notice of His Majesty’'s Government of Nepal (HMGN).
who have already taken a number of measures
recommended by the team.

indian Airlines too implemented the measures
suggested by the team to improve the security
arrangements of Indian Airlines' flights from Kathmandu
Airport, which include strengthening the access control
of the aircraft on the ground, 100% frisking of
passengers and checking of their hand-baggabeat
jadder-point before boarding.
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Existing Express-way Projects in Country

*303. SHRI ASHOK N. MOHOL :
SHRI RAMSHETH THAKUR :

Nill the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state :

(a) the Jetails of the existing express-way projects
in the count.y, State and Union Territory-wise;

(b) the details of ongoing express-way project,
State-wise;

(¢) the time of their completion together with the
cost and expenditure incurred so far;

{d) whether the Government propose to develop
som~ more highways as express-way; and

(e) it 50, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) SHRI B.C. KHANDURI) : (a) and (b) This Ministry
Is primarily responsible for development and
maintenance of National Highways. Expressways are
high speed, divided highways with Access Control and
all intersecting roads are designed to cross at different
levels Central Government has taken up only one
expressway project from Ahmedabad to Vadodara in
Gujarat. A few expressway projects have also been taken
up by some State Governments on their own.

{¢) The total cost of the 93 Km long Ahmedabad-
Vadodara Expressway is estimated to be Rs. 680 crore.
An expenditure of Rs. 261 crore has been incurred so
far on this project and it is scheduled to be completed
by December, 2003.

(d) and (e) It is proposed to convert Delhi-Gurgaon
section of National Highway-8 in Delhi and Haryana,
and Palsit-Dhankuni section of national Highway-2 in
West Bangal to expressway standards.

Central Legislation on Agricultural Labour

*304 SHRI HANNAN MOLLAH :
SHR! LAKSHMAN SETH :

Wil the Minister of LABOUR be pleased to state :

() whether the Government propose to bring in the
near future a Central legislation for agricultural labour;

(b) if so, the details thereof, and

(c) the details of welfare programmes and activities
bemg introduced all over the country for the weltare of
agricuttural labourers including protection to their
wages and jobs?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA) (a) to (c) A proposal to enact a central
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legislation for regulation of employment, wages, dispute
settlement and welfare measures etc. for agricultural
workers has been under consideration. This matter has
been discussed in meetings of State Labour Ministers
and various other fora and in the absence of any definite
consensus in this respect, it is now proposed to
introduce a social security scheme for agricultural
workers.

[Translation]

Compensation to Labourers died In Accident

*305. SHRI NIKHIL KUMAR CHOUDHARY : Will the
Minister of LABOUR be pleased to state :

(a) whether accident in Baghdigi colliery was
cau:.ad due to negligence on the par. of the Directorate
General of Mines Safety;

(b) if so, the welfare measures taken by the
Government for the dependents of labourers killed in
tnhe said accident;

(c) whether the officials involved in safety lapses
have been identified; and

(d) if so, the details thereof and action taken against
them?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA) : (a) to (d) After the Baghdigi colliery accident
which took place on 2.2.2001, the Ministry of Labour in
exercise of the powers conferred by sub-section (1) of
Section 24 of the Mines Act, 1952 has constituted a
court of inquiy on 1.3.2001 under *he Chairmanship of
whri Justice Gurusharan Sharma, Judge, High Court of
Jharkhand to inquire into the causes and the
circumstances attending the accident and to fix
responsibility for the causes leading to the accident.
The court of inquiry has been given 3 months to
complete its work. Facts regarding the reasons for the
accident and the persons responsible for safety lapses
could be known only after the completion of the inquiry.

As far as the compensation for ‘he dependents of
the labourers who died in the said accident is
concerned, the position is that besides statutory
compensation under Workman's Compensation Act, it
has been decided that the following other payments/
benefits given to the dependants of the deceased:

- / job to a dependent in BCCL
- x-gratia @ Rs 1.25 lakhs each

- Gratuity and Provident Fund ranging from
Rs. 4.0t0 5.5 1c..h

- Payable family pension

- Funeral expenses, ad hoc payment and payable
rnavolent fund.
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[English]

Pollution Over Indian Ocean

*306. SHRI SAIDUZZAMA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether pollution over Indian Ocean has
assumed serious proportions;

(b) if so, the details thereof indicating the results of
studies conducted in this regard in India and abroad,

(c) whether such air pollution has also been
aggravated by man made forest fires in Indonesia/
Malaysia in the recent past;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to remedy the situation?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU) : (a) to (e) An international
collaborative study on "Indian Ocean Research
Experiment (INDOEX)" has indicated haze over the Indian
Ocean which may vary from year to year. Conclusive
data are not available indicating impacts of forest fires
from Indonesia/Malaysia on air pollution in Indian
Ocean. Various steps have been taken by the
Government to control air pollution in the country.

[Translation]

Committees on Ganga Action Plan

*307. SHRI TUFANI SAROJ : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether some of the State Governments have
been adopting indifferent attitude towards
implementation of the Ganga Action Plan and have not
even constituted citizens' monitoring committees so
far;

(b) if so, the details thereof and the reasons
therefor;

(c) the names of States which have not yet
constituted such committees; and

(d) the steps taken by the Government to remedy
the situation?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU) : {a) to (d) The Ganga Action Plan
(GAP) includes pollution abatement works on Ganga
and its tributaries namely Yamuna, Gomti and Damodar,
and is under implementation in five States i.e. Uttar
Pradesh, West Bengal, Bihar, Delhi and Haryana. The
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details of towns in which GAP is implemented and
where citizen's monitoring committees have been
formed are given below :

S.No. State Number of towns Number of
where GAP is towns where
implemented citizen's monitoring

committees
are formed

1. Uttar Pradesh 33 33

2. West Bengal 42 14

3. Bihar 22 0

4. Delhi 1 0

5. Haryana 12 6

Total 110 53

The reasons for non-constitution of citizens'
monitoring committees in some of the towns are: (i) the
works in a number of towns are yet to begin, (ii) elections
to the local bodies under which such committees are
constituted have not been held for long and (iii) some
of the existing citizen's monitoring committees cover
more than one town. Government has been taking up
this matter with the State Governments from time to
time. This matter was also reviewed in the meeting of
the National River Conservation Authority held on
13.3.2001 where certain important decisions were
taken to make the river cleaning more effective.

Minimum Wages for Child Labourers

*308. DR. LAXMINARAYAN PANDEYA : Will the
Minister of LABOUR be pleased to state :

(a) whet.er the number of child labourers is
increasing in the country.

(b) if so, whether the Government propose to bring
forward any bil! to ensure minimum wages for the child
labourers;

(c) whether the Government propose to make any
provision to provide compulsory education to these
children,;

(d) if so, the details thereof;

(e) the details of proposals for ditferent States
particularly Madhya Pradesh cleared for setting up of
special schools for the child labourers during the last
two years; and -

(f) the number of child labourers likely to be gnrolled
in these special schools, State-wise? )
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THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA) : (a) Authentic figures of child labour in the
country are generated by the decennial Census.
According to 1981 census, the estimated figure of
working children was 13.6 million whereas the number
of working children in the country was of the order of
11.28 million as per 1991 census.

(b) No, Sir. The provision for extension of minimum
wages for working children is already exist for certain
occupations under the Minimum Wages Act.

(c) and (d) Government has already introduced a
Bill in the Rajya Sabha on 28th July, 1997, to provide
universal elementary education to all children.

(e) and (f) Details of proposals cleared for setting
up of special schools along with their capacities for
child labourers during the last two years are given in
enclosed statement.

Statement

Name of State  Name of districts Number of
(which have been children to be
sanctioned Child covered
Labour Projects

during last two years)

Madhya Pradesh Raigarh, 1000
Gwalior, 2000
Ujjain 2000
Andhra Pradesh Adilabad, 2000
Mahboob Nagar 2000
Karnataka Bangalore Rural 2000
District
Orissa Balasore, 2000
Cuttack 2000
Punjab Amritsar, 2000
Jalandhar 1350
Ludhiana 2000
Rajasthan Tonk, 1000
Jodhpur, 1000
Ajmer, 1050
Alwar 2000
Tamiinadu Tirunelveli 2500
Uttar Pradesh Bulandshahar 2000
(Khurja),
Allahabad, 2000
Saharanpur, 2000
Azamgarh, 2000
Kanpur Nagar 2000
West Bengal Murshidabad, 2000
Calcutta 2000
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[English]

Alr Cargo

*309. SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether Sea freight and express industry are
increasingly turning out to be a serious threat to air
cargo;

(b) if so, the steps taken by the Government to make
air cargo more attractive and efficient;

(c) the anticipated annual rate of growth of air casgo
traffic in the country in the coming decade; and

(d) the steps taken by the Government to further
increase the air cargo services?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV): (a) No, Sir.

(b) The Government has taken following major
steps to make air cargo more attractive and efficient :

(i) Introduction of "Open Sky" policy in the air cargo
sector.

(i) Introduction of Integrated Cargo Management
System (ICMS) at the four Metro airport.

(iil) Provision of Electronic Data Interchange (ED!)

for integration with the computers of other
agencies.

(iv) Construction of Integrated common user
Terminal facilities at the four Metro airports.

(v) Provision of Centres for Perishable cargo at
Delhi, Hyderabad and Chennai airport.

(vi) Increase in demurrage free period from 2 days
to 5 days.

(vii) Increase and synchronisation in working hours

for city side operation for export and import
activities.

(c) Anticipated annual growth rate of air cargo for
the four metro airports of Delhi, Mumbai, Chennai and
Kolkata which handle 90% of international air cargo
traffic, for the coming decade is 7.3%.

(d) The Government has planned to take following
measures to further increase air cargo services:

(i) 'Long term leasing of metro airports which will
include cargo operations to improve the

standards of services and managerial
efficiency.

(i) Cargo Warehousing by private airlines.

.
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Purchase of New Alrcraft

*310. SHRI CHANDRAKANT KHAIRE :
SHRIANANTA NAYAK :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Indian Airlines/Air India have
decided to augment its fleet by inducting more aircraft/
airbus in the near future;

(b) If so, the details thereof alongwith the number
of aircraft/airbus to be added alongwith names of flight
sectors to be benefited from this addition;

(c) the total amount involved in the acquisition to
these aircrafts;

(d) the details of the procedure followed for the
acquisition of new aircrafts;

(e) whether there is any proposal to acquire smaller
aircraft and replace the old Boeing aircraft; and

(f) if so, the detalls thereof?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (f) Presently Air India does not have any
definite plan to procure new aircraft. instead, they have
decided to take 4 A310-300 aircraft on drylease with a
view to augment its routes and passenger carrying
capacity.

As regards Indian Alrlines, the evaluation study to
identify the type and number of aircraft for replacing B-
737 and A-300 aircraft fleet is on and no firm
conclusions have yet been arrived at. Indian Airlines is
also evaluating suitable aircraft type for replacement of
its Boeing aircraft fleet.

The procedure followed for acquisition of new
aircraft is as under:

- The capacity requirements of the aircraft in
terms of seating and range capability are
identified;

- The number of aircraft to be acquired and their
areas of deployment are determined;

- The technical parameters of the evaluation are
standardised,

- Thereafter, financial bids are invited and a
techno-economic evaluation is conducted to
determine the most suitable aircraft;

- The recommendation of the in-house
committee is submitted to the concerned board
for approval and thereafter for the
Government's approval; and
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CVC guidelines pertaining to-post-tender
negotiations are also adhered to while
conducting the aircraft evaluation.

[Translation]

Status of International Airport

*311. SHRI MANSINH PATEL : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the criteria adopted for giving any airport the
status of an International Airport;

(b) the names of airports which were given the
status of International Airports during the last three
years;

(c) whether the Government propose to declare
some more airports as international airports;

(d) whether all the international airports so declared
have all the facilities required for such airports; and

(e) if not, the steps taken to provide such facilities
in such airports which lack them at present?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAYV) : (a) Adequate demand for international
operations, facilities for customs, immigrations & health.
and a minimum runway length of 9000 feet with suitable
terminal facilities are the main criteria for declaring an
airport as international.

(b) Airports at Bangalore, Goa, Hyderabad,
Guwabhati, Amritsar, Ahmedabad and new Cochin airport
at Nedumbassery have been declared as international
airports in last three years.

(c) There is no plan, at present, to declare more
airports as international.

(d) and (e) All the international airports, except
Guwahati airport have the minimum facilities required
for international airports. Guwahati airport does not have
Customs and Immigration facilities which could be
provided as and when the airines start international

operations.

Death of Animals and Birds

*312. SHRI PRAHLAD SINGH PATEL :
SHRI P.D. ELANGOVAN -

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether a large number of wild agimals like
tigers, tigeresses, bears, rhinos as well as birlis have
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been killed or died during the last three years and as on
date;

(b) if so, the detalls thereof and the reasons therefor,
category-wise and National Zoological Park/Sanctuary-
wise.

(c) the out come of the inquiries conducted, if any,
and the aclion taken by the Governmeant in each of the
incidents;

(d) the target fixed for the Project Tiger for 9th Plan
and the achievement made so far;

(e) the steps taken for conservation and protection
of these animals and birds in parks and sanctuaries;

(f) the number of National Zoological Parks closed
so far due to the lack of scientific management; and

(g) the concrete steps taken by the Government to
provide adequate trained doctors for treatment and care
of these animals and birds?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU) : (a) and (b) Instances of poaching
cases of tigers and rhinos detected in various National
Park and Wildlife Sanctuaries are given in Statement-1.
The details of poaching cases of bear are given in
Statement-Il. National Park/Wildlife Sanctuary-wise
break up in respect of bear is not available. No instances
of poaching of birds in national parks/sanctuary have
been reported to Central Government. Most of the cases
of bird poaching/Poisoning have been reported from
outside protected areas.

The details of deaths of tiger, rhino, bear and birds
Zoo-wise in given in Statement-I1|l.

While the data regarding natural death of tigers,
rhinos and bears is being collected and will be laid on
the Table of the House. the data regarding birds cannot
be compiled because most of the carcasses get
recycled in nature through predation and other
processes.

(c) Whenever any case of poaching is detected, the
responsibility of investigations and prosecuting the
offenders is that of Forest Department in various States.
Government of India has handed over the following
cases to Central Bureau of Investigation for inquiry :

(i) Seizure of 3 nos. of Tiger skins, 50 nos. of
Leopard skins and 5 nos. of Otter skins at
Sahibabad, Uttar Pradesh border on
18.12.1999.

(ii) Seizure of 4 nos. of Tiger skins, 70 nos. of
Leopard skins, 18000 nos. of Leopards claws,
132 nos. of Tiger claws and 221 nos. of Black
Buck skins at Khaga on 12.1.2000.
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(iii) Seizure of 50 nos. of Leopard skins at Haldwani
on 6.5.2000.

(iv) Seizure of 30 nos. of Leopard skins at Haldwani
on 21.5.2000.

(v) Central Bureau of Investigation seized 70
shawls in Delhi on 2.2.2001. Of these 26 are
pure Shahtoosh shawls and 44 are suspected.
Investigation in this regard is being done by
CBI.

(d) Out of six new Tiger Reserves proposed to be
set up during the 9th five year plan, four have already
been approved by the Central Government. These are
as follows:

(i) Bhadra Tiger Reserve in Karnataka
(ii) Pench Tiger Reserve in Maharashtra

(iif) Pakhui - Nameri Tiger Reserve in Arunachal
Pradesh - Assam

(iv) Bori - Satpura - Panchmari Tiger Reserve in
Madhya Pradesh .

The remaining two reserves will be approved
shortly. '

(e) The steps taken by the Government for
conservation and protection of animals and birds in
parks and sanctuaries are given in Statement-1V.

(f) 37 Zoos/Deer Parks have already been closed
down because of lack of scientific management. The
list is enclosed as Statement-V. In addition, the State
Governments have been asked to close down another
64 Deer Parks/Mini Zoos that have been refused
recognition by Central Zoo Authority.

(g) Following steps have been taken to provide
trained doctors for treatment and care of animals and
birds:

(i) Nine months training course in Animal Health
Care and Diseases in organised at IVRI,
1zatnagar.

(i) Two workshops on Zoo Animal Health Care
and Husbandry Management have been
organised by Central Zoo Authority.

(iii) Central Zoo Authority has sponsored six

veterinarians from zoos for specialized training
courses inU.K.

(iv) A Workshop on 'Basic of Zoo Animal

Management' is being organised at New Delhi
in April, 2001.

(y) Whérev_er feasible veterinary doctors have also
been appointed on contract basis.
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Statement-|
Details of Poaching Cases of Tigers/Rhinos in National Parks and Sanctuaries
Year Name of National Parks/Sanctuaries State Number of tigers poached
1999 Bandhavgarh National Park Madhya Pradesh 2
Andheri Tiger Reserve Maharashtra 1
Melghat Tiger Reserve Maharashtra 2
Sunderban Tiger Reserve West Bengal 2
Rajaji National Park Uttar Pradesh 1
Total 8
2000 Rajaji National Park Uttar Pradesh 1
Kawal Sanctuary Andhra Pradesh 1
Sunderban Tiger Reserve West Bengal 4
Orang Sanctuary Assam 1
Katarniaghat Sanctuary Uttar Pradesh 2
Dudhwa National Park Uttar Pradesh 2
Kanha National Park Madhya Pradesh 1
Bandhavgarh National Park Madhya Pradesh 1
Total 13
2001 Pench National Park Madhya Pradesh 1
Tadoba National Park Maharashtra 2
Nagarjuna Sagar Srisailam Tiger Andhra Pradesh 1
Reserve
Katarniaghat Sanctuary Uttar Pradesh 1
Dudhwa National Park Uttar Pradesh 1
Total 6
Grand Total 27
Year Name of National Parks/Sanctuaries State Number of rhino poached
1999 Kaziranga National Park Assam 4
Orang National Park Assam 7
Pobitora Sanctuary Assam 6
Jaldapara Sanctuary West Bengal 1
Total 18
2000 Jaldapara Sanctuary Waest Bengal 1
Kaziranga National Park Assam 4
Orang Sanctuary Assam 8
Pobitora Sanctuary Assam 2
Total 15
Grand Total 33

2001

NIL Till 28-2-2001
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Statement-li 1 2 3 4
Detalils of death of Bears 3. 1999 6 Madhya Pradesh
S.No. Year No. of Deaths State 4. 1999 1 Andhra Pradesh
1 2 3 4
5. 2000 2 Andhra Pradesh
1998 1 Andhra Pradesh .
2 1998 1 Madhya Pradesh 8. 2000 1 Mizoram
Statement-iil

Deaths of Tigers, Bears, Rhinos and Birds in Major Indian Zoos (April 1998-March 1999)

State Zoo Name Bear Bear Rhino- Tiger Birds Grand
Himalayan Sloth ceros Bengal Total
Black Indian
one
horned
1 2 3 4 5 6 7 8

A & N Islands Haddo Zoo 0 3. 3
Andhra Pradesh Indira Gandhi Zoological Park 0 1 12 14
Nehru Zoological Park 0 0 1 28 29
Sri Venkateswara Zoological Park 0 178 178
Arunachal Pradesh Itanagar Zoological Park 1 3 2 6
Assam Assam State Zoo cum Botanical Garden 0 0 0 1 57 58

Bihar Sanjay Gandhi Biological Park 0 0 0 1

Chattisgarh Maitri Baagh Zoo 0 1 3 4
Delhi National Zoological Park 0 0 1 0 36 37
Goa Bondla Zoo 0 0 4 4
Gujarat Kamla Nehru Zoological Garden 0 0 0 130 130
Rajkot Municipal Corporation Zoo 0 1 0 1
Sakkarbaug Zoo 0 0 3 10 13
Sayaji Baug Zoo 1 2 79 82
Nature Park Surat 0 7 7
Indroda Nature Park, Gandhi Nagar 0 14 14
Haryana Rohtak Zoo 0 0 23 23
Himachal Pradesh Himalayan Nature Park (Kufri) 2 0 13 15
Jharkhand Bhagwan Birsa Biological Park 0 0 0 0 0 0
Jawaharlal Nehru Biological Park 0 1 3 4
Tata Steel Zoological Park 0 ) 0 22 22
Karnataka Bellary Childrens Park-cum-Zoo 0 0 8 8
Nationa! Park, Bannerghatta Zoological Garden 0 7 15 22
Sri Chammarajendra Zoological Gardens 0 0 0 0 48 48
Tiger & Lions Safari, Thyyarekoppa ' 0 0 0
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1 2 3 4 5 6 7 8
Kerala State Museum & Zoo 0 0 0 0 0
Thiruvananthapuram Zoo 0 0 0 0 1 11
Madhya Pradesh Gandhi Zoological Park 0 0 25 25
Kamla Nehru Prani Sanghrahalay Zoo 0 1 5
Van Vihar National Park 1 0 1
Maharashtra Aurangabad Municipal Zoo 3 3
Maharajbag Zoo 0 1 19 20
Peshwe Park Zoological Gardens 2 2 1 5
Sanjay Gandhi National Park 0 1 1
Veermata Jijabai Bhosale Udyan & Zoo 0 1 0 0 45 46
Manipur Manipur Zoological Garden 1 0 30 31
Meghalaya Lady Hydari Park Animal Land 0 0 7
Mizoram Aizawl Zoo 1 0 1 2
Orissa Nandankannan Zoological Park 2 0 12 66 80
Punjab Mahendra Chaudhury Zoological Park 3 1 2 64 70
Rajasthan Bikaner Zoo 0 0 6 6
Jaipur Zoo 1 1 1 25 28
Jodhpur Zoo 0 0 8 8
Udaipur Zoo 0 0 4
Sikkim Himalayan Zoological Park, Bulbuley 0 0
Tamil Nadu Arignar Anna Zoological Park 1 1 2 14 18
Children's Corner 1 0 40 41
V.0.C. Park Mini Zoo 0 0 1 1
Tripura Sepahijala Zoological Park 0 0 0 1 1
Uttar Pradesh Kanpur Zoological Park 0 0 0 9
Prince of Wales Zoological Gardens 0 0 0 1 17 18
West Bengal Alipore Zoological Garden 0 1 0 0 70 71
Padmaja Naidu Himalayan Zoological Park 0 0 0 0
Grand Total 14 11 2 49 1165 1241

Deaths of Tigers, Bears, Rhinos and Birds in Major Indian Zoos (April 1999-March 2000)

State Zoo Name Bear Bear Rhino- Tiger Birds Grand
Himalayan Sloth ceros Bengal Total
Black Indian
one
horned
1 2 3 4 5 6 7 8
Andhra Pradesh Indira Gandhi Zoological Park 1 0 16 18

Nehru Zoological Park 0 0 0 3 9 ¢ 12
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1 2 3 4 5 6 7 8
Sri Vankateswara Zoological Park 0 0 8 8
Arunachal Pradesh Itanagar Zoological Park 0 0 1 1
Assam Assam State Zoo cum Botanical Garden 1 1 1 1 11 15
Bihar Sanjay Gandhi Blological Park 0 0 0 3
Chattisgarh Maitri Baagh Zoo 0 2 0
Delhi National Zoological Park 1 0 0 36 38
Goa Bondla Zoo 0 3 3
Gujarat Kamla Nehru Zoological Garden 0 3 126 129
Rajkot Municipal Corporation Zoo 0 1 0 1
Sakkarbaug Zoo 0 0 0 2 2
Sayaji Baug Zoo 0 0 53 53
Nature Park Surat 0 12 12
Indroda Nature Park, Gandhi Nagar 0 9 9
Haryana Rohtak Zoo 0 0 11 11
Himachal Pradesh  Himalayan Nature Park (Kufri) 0 0 4 4
Jharkhand Bhagwan Birsa Biological Park 0 0 0 0 1 1
Jawaharlal Nehru Biological Park 0 0 3 3
Tata Steel Zoological Park 0 29 29
Karnataka Bellary Childrens Park-cum-Zoo 0 0 2 2
National Park, Bannerghatta Zoological Garden 0 5 81 86
Sri Chammarajendra Zoological Gardens 0 0 1 8 9
Tiger & Lions Safari, Thyyarekoppa 0 3 0 3
Kerala State Museum & Zoo 0 0 0 0 0
Thiruvananthapuram Zoo 0 0 0 0 9 9
Madhya Pradesh Gandhi Zoological Park 0 0 12 12
Kamla Nehru Prani Sanghrahalay Zoo 0 1 4 5
Van Vihar National Park 0 q 0 1
Maharashtra Aurangabad Municipal Zoo 0 1 1
Maharajbag Zoo 0 0 32 32
Peshwe Park Zoological Gardens 0 4 4
Sanjay Gandhi National Park 0 0 22 22
Veermata Jijabai Bhosale Udyan & Zoo 0 0 1 26 27
Manipur Manipur Zoological Garden 0 0 4 a
Meghalaya Lady Hydari Park Animal Land 1 0 6 7
Mizoram Aizawl Zoo 0 0 0 1 1
Orissa Nandankannan Zoological Park 0 1 129 141
Punjab Mahendra Chaudhury Zoological Park 0 1 0 82 83




61  Wnitten Answers PHALGUNA 28, 1922 (SAKA) to Questions

1 2 3 4 5 6 7 8
Rajasthan Bikaner Zoo 0 1 9 10
Jaipur Zoo 0 1 1 21 23
Jodhpur Zoo 2 1 44 47
Udalpur Zoo ‘0 0 7 7
Sikkim Himalayan Zoological Park, Bulbuley 0 0 0 0
Tamil Nadu Arignar Anna Zoological Park 0 1 0 31 32
Children's Corner 1 0 0 1
V.0.C. Park Mini Zoo 0 0 20 20
Tripura Sepahijala Zoological Park o 1 0 1
Uttar Pradesh Kanpur Zoological Park 1 0 0 13 14

Prince of Wales Zoological Gardens 0 0 0
Uttaranchal Pt. Govind Ballabh Pant High Altitude Zoo 0 0 2 2
West Bengal Alipore Zoological Garden 1 0 0 0 56 57
Padmaja Naidu Himalayan Zoological Pafk 0 11 1
Grand Total i 9 7 1 40 981 1038
Deaths of Tigers, Bears, Rhinos and Birds in Major Indian Zoos (April 2000-till date)
State Zoo Name Bear 'Bear Rhino- Tiger Birds Grand
Himalayan Sloth ceros Bengal Total
Black Indian
one
horned

Delhi Delhi Zoo N.A. N.A. N.A. 7 N.A. 7
Karnataka Sakkarbag Zoo, Junagadh N.A. NA. N.A. 1 N.A. 1
Karnataka Mysore Zoo, Mysore NA. N.A. N.A. 1 N.A. 1
Karnataka Tiger & Lion Safari, Shimoga, N.A, N.A. N.A. 1 N.A. 1
Kerala Trivandrum Zoo N.A. N.A. NA. 2 NA. 2
Maharashtra Sanjay Gandhi Zoo (Borivilli) NA. N.A. NA. 6 N.A. 6
Maharashtra Maharajbaug Zoo, Nagpur NA. NA. NA. 1 N.A. 1
Nagaland Kohima Zoo, Nagaland NA.  NA  NA 1 NA. 1
Orissa Nandankanan Zoo, Bhubaneshwar NA.  NA  NA 13 NA 13
Punjab Ludhiana Zoo, Ludhiana NA.  NA  NA 1 NA. 1
Tamil Nadu Hyderabad Zoo * NA.  NA  NA 1 NA 1
Tripura Sephaijala Zoo, Sephaijhala N.A N.A. N.A. 1 N.A. 1
Uttar Pradesh Kanpur Zoo NA. N.A. NA. 1 NA. 1
Waest Bengal Alipore Zoo, Calcutta NA. N.A. 1 1 N.A. 2
1 38 39

Total
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Statement-1V

The steps taken by the Government for conservation
and protection of animals and birds in parks and

sanctuaries

(1) Steps taken at the State level:

M

(i)

Legal protection has been provided to wild
animals against hunting and commercial
exploitation under the provisions of the
Wildlife (Protection) Act, 1972.

State level and District level coordination
committees have been set up in several
States to prevent poaching and illegal
trade in wildlife.

(2) Steps taken at National level

@

(i

(il

(iv)

v)

Government of India has set up Regional
and Sub-regional Offices for wildlife
preservation in major export and trade
centres of the country to prevent
smuggling of wild animals and their
products.

Central Bureau of Investigation (CBI) has
been empowered under the Wildlife
(Protection) Act, 1972 to apprehend and
prosecute wildlife offenders. Anti
poaching efforts are being coordinated
with INTERPOL.

Financial and technical help is being
extended to the States under various
Centrally Sponsored Schemes, viz.
Project Tiger, Project Elephant,
Development of National Parks and
Sanctuaries and Eco-development
around Protected Areas for enhancing the
capacity and infrastructure of the States
for providing effective protection to wild
animals. Financial assistance is, in
particular, being provided for raising 'Strike
Forces' and providing arms to the
protection staff for combating the
organised poachers. Assistance is also
provided for giving rewards to the
informers for eliciting information about
poachers and smugglers.

A Special Coordination and Enforcement
Committee has been set up under the
chairmanship of Secretary, Environment
& Forests, Government of India, for control
of poaching and illegal trade in wildlife.

Export of wild anima!s and their
derivatives is prohibited under EXIM

poticy.
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(vi) A National Conference of Forests and

(vii)

Environment Ministers of State
Government was held on 29th and 30th
January, 2001. It was resolved to organise
existing protection staff into viable
formations for effective control of
poaching and to create enforcement
infrastructure both within and outside
protected areas.

Ministry of Home Affairs has written to all
the State Governments to lend a helping
hand to the field formations to curb
poaching and illegal trade in wildlife.

(3) Steps taken at International level.

()

(i)

(iii)

(iv)

Government of India seeks international
co-operation under the provisions of the
Convention on International Trade in
Endangered Species of Wild Flora and
Fauna (CITES) for control of illegal trade
in wildlife items.

A Memorandum of Understnding (MOU)
with Nepal has been signed by India to
establish a joint Task Force to check the
trafficking across the borders.

Indo-Chinese Protocol in tiger
conservation Article of the protocol inter-
alia stipulates joint measures to
crackdown illegal activities of poaching of
tigers, smuggling and selling the tiger
bones and other parts of the tiger as weli
as its derivatives.

A Global Tiger Forum of Tiger Range
Countries has been created for
addressing international issues related
to Tiger Conservation.

Statement-V

List of zoos which is closed down (As on 31.3.2000)

S.No. Zoo Name Location State
1 2 3 4
1. Amar Tourist Zoo Patna Bihar
2. Diamond T'ourist Zoo Patna Bihar
3. Ajanta Tourist Zoo, Patna Bihar
Mirshikar Toli

4. Ramond Tourist Zoo, Patna Bihar
Mirshikar Toli

5 5. Bafrang Zoo Durbhanga Bihar
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1 2 3 4
6. Bharat Zoo, Gulzar Bagh Patna Bihar
7. New Ramond Tourist Patna Bihar
8. Tourist Janta Zoo Patna Bihar
9. New Janta Travelling Zoo, Patna Bihar
Mirshikar Toli
10. Gemini Tourist Zoo Patna Bihar
11. Srl Pramod (Touring Zoo) Muzaff-  Bihar
arpur
12. Deer Park, NFL Panipat Haryana
13. Lal Bagh Deer Park Bangalore Karnataka
14. SFRI Zoo Jabalpur  Maharashtra
15. Mini Zoo at Rose Garden Ludhiana Punjab
16. Mini Zoo, sector-6, Rajbhavan Chandi- Punjab
garh
17. Mini Zoo, Aram Bagh Amritsar  Punjab
18. Manjunatha Mini Zoo (Mobile), Madras Tamil Nadu
Nesapakkam
19. Bharat Mini Zoo, Chilkana Sahar- Uttar Pradesh
anpur
20. New Pardesi Touring Zoo Hardol Uttar Pradesh
21. Bajrang Touring Zoo Varanasi Uttar Pradesh
22. Pardeshi Chirya Ghar, Hardoi Uttar Pradesh
Sitapur, Avodh
23. Bina Kamal Golden Zoo Buland-  Uttar Pradesh
shahar
24. Azad Chirya Ghar (Touring) Varanasi Uttar Pradesh
25. Bharatiya Touring Zoo Lalbaug  Uttar Pradesh
26. Chentna Kendra, Ridhani Meerut Uttar Pradesh
Range
27. Mrig Vihar Van Chetana Jhansi Uttar Pradesh
Kendra, Moth
28. Sanjay Gandhi Mrig Vatika, Haridwar Uttar Pradesh
Mangalore
29. Shukratal Chirtal Park Muzaffar- Uttar Pradesh
nagar
30 Van Chetana Kendra, Mussoriee Uttar Pradesh
Brrok Land State
31. Van Chetana Kendra, Narora Buland- Uttar Pradesh
shahar
32. Jaya Mobile Zoo Howrah  West Bengal

to Questions 66

1 2 3 4
33. Anita Mobile Zoo, Baruipur Parganas West Bengal
South
34. Chitra Touring, J.N. Sarkar Calcutta  Wast Bengal
Street
35. Famous Mobile Zoo Howrah  West Bengal
36. Birla industrial & Technological Calcutta  West Bengal

Museum, Animalorium

37. Krishna Sayar Snake Park Burdwan West Bengal

[English]
Policy on Stone Mining

*313. SHRI RAMSHAKAL : Will the Minister of MINE:S
be pleased to state :

(a) whether the Government have formulated any
policy regarding stone mining;

(b) if so, the details thereof,

(c) whether some State Governments are violating
the Supreme Court's directions in regard to stone
mining;

(d) if so, the details thereof alongwith the number
of such cases detected so far in each State particularly
in Uttar Pradesh; and

(e) the action taken by the Union Government
thereon?

THE MINISTER OF MINES (SHRI SUNDER LAL
PATWA) : (a) to (e) Under Section 3(e) of the Mines and
Minerals (Development and Regulation) (MMDR) Act,
1957, building stones including marble, granite and
other decorative and dimensional stones are minor
minerals for which mineral concessions are granted by
the concerned State Governments under the provisions
of their respective Minor Mineral Concession Ruiles
(MMCR). MMCRs are notified by the State Governments
under the powers conferred on them under Section 15
of the MMDR Act. State Governments are free to frume
their own policies regarding stone mining under thew
respective MMCRs. While framing such a policy. the
State Governments are expected to keep in mind jud:cial
pronouncements.

in case of Granite which has assumed importanc.:
due to its export potential, Central Government hav:
notified Granite Conservation and Development Rutes,
1999 in exercise of powers conferred by Section 18 of
the MMDR, Act for conservation and systematic
development and scientific mining to conserve the

granite resources and to prescribe an uniform frame-
v
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work with regard to systematic and scientific exploitation
of granite throughout the country.

Central Government does not maintain any
information/data about violation of provisions of MMCRs
read with MMDR Act. The State Governments are
expected to act as per any direction given by the
Supreme Court with respect to stone mining.
Responsibllity for checking illegal mining, if any, rests
with the State Governments in accordance with the
provisions of their MMCR in this regard and the Central
Government does not monitor such information.

National Forestry Action Programme

*314. SHRI ANNASAHEB M.K. PATIL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Government propose to extend
forest cover from existing 23 percent to 33 percent of
nation's total geographical areas under the National
Forestry Action Programme;

(b) if so, the detalls of the plan prepared in this
regard,;

(c) whether the Government propose to double the
allocation for afforestation under the plan outlays; and

(d) if so, the details thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU) : (a) Yes, Sir. The Ministry of
Environment & Forests have formulated National
Forestry Action Programme (NFAP), a comprehensive
strategic long term plan for the next twenty years to
address the issues underlying the major problems of
the forestry sector in the country in line with the National
Forest Policy, 1988. The objective of the NFAP is to bring
33% of the geographical area of the country under
forest/tree cover by the year 2020 and to arrest de-
forestation for achieving sustainable development of
forests. This would mean increasing the area under
forest/tree cover from 76.5 million hectares to 109 million
hectares of the country's geographical area of 328
million hectares.

(b) The National Forestry Action Programme has
five main components. They are:

1. Protect Existing Forest Resources: It has three
main-sub programmes. (i) forest protection, (ii)
soil and water conservation, and (iii) protected
areas and biodiversity conservation.

2. Improve Forest Productivity: It has four main
sub-programmes. (i) rehabilitation of degraded
forests, (ii) research and technology:
development, (lii} development of Non-Wood
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Forest Products, and (iv) assisting private
initiatives with community participation.

3. Reduce Total Demand: It has three main sub
programmes for efficient use of (i) fuelwood
and fodder, (ii) timber, and (iii) Non-Wood
Forest Products.

4. Strengthen Policy and Institutional Framework:
it has three main sub programmes. (i) Central
forestry administration, (ii) Central forestry .
institutions, and (iii) State forestry
administration and institutions.

5. Expand Forest Area: It has two main sub-
programmes. (i) tree plantation on forest and
non-forest lands, and (ii) people's participation
in plantations and their protection.

The implementation of National Forest Action
Programme requires huge financial resources and it is
estimated that Rs. 133903 crores would be required in
the next twenty years to bring one third of the area of the
country under forest/tree cover.

(c) and (d) A Working Group of Forestry has aiready
been constituted by the Government to look into various
aspects of forestry for X Five Year Plan i.e. 2002-2007.
In the meantime, at the Meeting of the Forest Ministers
of States/Union Territories held on 29-30 January, 2001
at Coimbatore, a resolution was passed known as "The
Coimbatore Charter on Environment and Forests" and
one of its major recommendations is that the investment
in afforestation has been, on an average, less than one
per cent of the total Plan outlay in various Plan periods
and it shall be raised to a minimum of two per cent of
the total outlay.

Utilisation of Rain Water
*315. SHRI KOLUR BASAVANAGOUD : Will the
Minister of WATER RESOURCES be pleased to state :

(a) whether the Government lays stress on
harvesting of rain water;

(b) if s0, the details of the plan, if any, prepared in
this regard;

(c) whether the Union Government have released
any assistance to Karnataka Government for the
construction of RqQof Top Rain Water Harvesting
structures for utilisation of rain water; and

(d) if so, the details thereof?
THE MINISTER OF WATER RESOURCES (SHRI

/ARJUN SETHI) : (a) to (d) The Government of India is
' promoting rain water harvesting through Watershed

Management Programme, artificial recharge of ground

.
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water and roof top rain water harvesting under various
schemes. The Central Ground Water Board under the
Ministry of Water Resources is implementing a pilot
scheme on attificial recharge of ground water at a cost
of Rs. 25.00 crore. Rain water harvesting is an integral
part of this scheme. With a view to promoting roof top
rain water harvesting, the Ministry of Water Resources
has proposed to the Ministry of Urban Development to
consider enactment of suitable legislation for provision
of roof top rain water harvesting for buildings in the NCT
of Delhi and other cities by the concerned organisations.
Accordingly, the Madras Metropolitan Development
Authority (MMDA) has issued regulations for
conservation of roof top rain water. Delhi Government
has decided to make water harvesting compulsory in
all new residential buildings, group housing societies
and plotted residential areas of over 500 8q. mts.
Municipal Corporation, Ludhiana has issued directions
that no permission may be given for construction of
industrial plants, marriage palaces, commercial
complexes, group housing society and multi-storey fiats
unless the owners of the property include the
construction of water harvesting structures.

Government provides funds to the States to
supplement their efforts for providing drinking water
under the Accelerated Rural Water Supply Programmes
(ARWSP) and, upto 20 percent of the ARWSP funds can
be earmarked and utilised for sustainability of drinking
water sources including, water harvesting structures.
As per guidelines under the Prime Minister's Gramodaya
Yojana (PMGY) for Rural Drinking Water, minimum 25%
of total allocation for the component is to be utilised by
the respective States/UT's on projects/schemes for
water conservation, water harvesting, water recharge
and sustainability of drinking water source in respect of
DDP/DPAP areas, over-exploited dark/grey blocks and
other water stress/drought affected areas. Allocation of
25% of the total allocation for sustainability is not to be
insisted upon in areas where the water table and rainfall
in high and ground water development is low.

The Central Ground Water Board has received a
proposal from the University of Bangalore, Karnataka
for carrying out rain water harvesting and recharging
works in the University campus to improve the water
availability in the area.

The proposal of the Bangalore University has been
approved by the Central Ground Water Board for a cost
of Rs. 13.75 lakh for undertaking various recharge works.

Shortage of Pilots in Indian Airlines
*316. SHRI CHADA SURESH REDDY : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether there is shortage of pilots with the Indian
Arilines;
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(b) if so, the details thereof;

(c) whether the progress of expansion plan of indian
Airlines has been affected as a result thereof;

(d) if so, the details thereof; and

(e) the steps being taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAYV) : (a) and (b) The number of pilots available
with Indian Airlines, at present. is barely adequate
to meet the normal requirements of the existing
schedule.

(c) to (e) Indian Airlines has taken the following
steps to meet the requirement of its expansion plan:

- 19 Trainee Pilots have already been recruited
and are undergoing training.

- The process is on to recruit another 55 Senior
Trainee Pilots/Trainee Pilots.

- Process has been started to take retired Pilots
on contract.

Spendings on National Highways

*317. SHRI P.C. THOMAS : Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state :

(a) the details of the amount allocated/spent on the
National Highways, Express Highways and other
Modern Highways in each State during the last three
years, State-wise,

(b) whether there is any disparity over spending
among the States in this regard; and

(c) if so, the action being taken to avoid such
disparity?

THE MINISTER OF STATE OF THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN.
(RETD.) SHRI B.C. KHANDURI) : (a) State-wise details
of allocations for National Highways for last three years
are given in the enclosed statement | to I1l.

(b) Yes Sir, some States are not able to spend the
entire amount allocated for development and
maintenance of National Highways.

(c) The non-utilisation of fund by some States is
mainly due to delay in issuing of Letter of Credit (LOC)
by the concerned State Governments. To obviate this
probiem, this Ministry has introduced Direct Payment
Procedure (DPP) in some States.

"
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Allocation for Development & Maintenance of National Highways During 1997-98
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(Rs. in lakh)
$.No.  Name of States NH(O) M&R EAP PBFF
1 2 3 4 5 6
1 Andhra Pradesh 2949.83 3898.00 2420.00 587.36
2. Assam 1821.00 1162.55 0.00 39.80
3. Bihar 1900.00 3410.77 52.00 0.00
4. Chandigarh 30.00 71.00 0.00 0.00
5. Delhi 800.00 330.20 0.00 0.00
6. Goa 900.00 450.39 0.00 71.56
/ Gujarat 3675.00 3756.96 0.00 647.42
fl Haryana 1100.00 772.34 8940.00 0.00
8! Himachal Pradesh 1700.00 2034.32 0.00 0.00
10, J&K 150.00 87.40 0.00 0.00
1. Karnataka 2900.00 3002.90 1200.00 136.78
12 Kerala 3600.00 2268.11 4160.00 282.48
13 Madhya Pradesh 1700.00 3313.78 2300.00 657.06
14 Maharashtra 2900.00 5157.68 4350.00 812.43
1h, Manipur 700.00 277.03 ' 0.00 2.19
16. Meghalaya 920.00 584.54 0.00 59.50
17. Nagaland 102.00 37.11 0.00 0.00
18, Orissa 2600.00 2522.00 3650.00 225.20
19 Pondicherry 70.00 29.96 0.00 0.00
20 Punjab 1300.00 1357.75 3900.00 178.88
21 Rajasthan 2550.00 3641.71 1270.00 495.83
22, Tamil Nadu 2500.00 2981.37 0.00 67.92
23. Uttar Pradesh 4608.00 4949.19 7330.00 597.27
24 West Bengal 5375.00 3264.94 1960.00 0.00
iR Joggigappa Bridge 1244.00 0.00 0.00 0.00
26. Ministry 0.17 0.00 7298.00 0.00
27 BRDB 7031.00 0.00 0.00 0.00
25 NHAI 0.00 375.00 20000.00 0.00
29. Other Institutions 0.00 13.00 0.00 0.00
Total 55124.00 49750.00 68830.00 4861.68
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Statement-l|
Allocation for Development & Maintenance of National Highways During 1998-99
(Rs. in lakh)
S.No. Name of States NH(O) M&R EAP PBFF
1 2 3 4 5 6
1. Andhra Pradesh 4500.00 4568.40 24.00 355.82
2. Assam 2600.00 2815.51 0.00 61.10
3. Bihar 3405.31 3336.97 0.00 12.04
4. Chandigarh 82.00 48.04 0.00 0.00
5. Delhi 1400.00 210.00 0.00 0.00
6. Goa 1100.00 617.08 0.00 0.00
7. Gujarat 5346.96 3206.94 0.00 1281.58
8. Haryana 2613.50 1239.42 4975.00 0.00
9. Himachal Pradesh 2500.00 2256.01 0.00 0.00
10. J&K 100.00 129.65 0.00 0.00
1. Karnataka 3500.00 3111.75 0.00 209.01
12. Kerala 6744.46 2090.63 0.00 335.70
13. Madhya Pradesh 2200.00 3945.04 5423.00 624.73
14. Maharashtra 4811.63 4957.87 6000.00 §71.00
15. Manipur 700.00 365.59 0.00 0.30
16. Meghalaya 1000.00 625.80 0.00 80.50
17. Nagaland 200.00 382.90 0.00 0.00
18. Orissa 4000.00 2761.15 5500.00 226.82
19. Pondicherry 100.81 64.18 0.00 0.00
20. Punjab 2500.65 1538.81 4569.00 79.23
21. Rajasthan 3450.00 3718.19 550.00 605.81
22. Tamil Nadu 3624.75 3740.00 0.00 206.62
23. Uttar Pradesh 7078.14 6128.44 4850.00 721.21
24, Waest Bengal 7150.94 2757.83 3000.00 0.00
25. Ministry 3.86 0.00 880.00 0.00
26. BRDB 8500.00 0.00 0.00 0.00
27. NHAI 0.00 274.00 16317.00 0.00
Total 79213.01 54980.00 52088.00 5441.47
NH(O) - National Highway Original Work
M&R - Maintenance & Repair
EAP - Externally Aided Project
:3:::: I;\ a::omﬁzn;sgfra?fnfgm of Rs. 10100 lakhs was provided to National Highways Authority of india for National

Highways entrusted to them.

*
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Allocation for Develapment & Maintenance of National Highways During 1999-2000

(Rs. in lakh)
S.No.  Name of States NH(O) M&R SRP EAP PBFF
1. Andhra Pradesh 5045.00 3440.26 3457.00 50.00 612.87
2. Assam 4186.83 3420.00 2000.00 0.00 52.49
3. Bihar 6000.00 5807.64 6100.00 0.00 117.52
4. Chandigarh " 100.00 91.50 50.00 0.00 0.00
5. Delhi 700.00 139.84 0.00 0.00 0.00
6. Goa 1700.02 826.69 600.00 0.00 0.00
7. Gujarat 7307.17 2318.17 1502.00 0.00 1544.73
8. Haryana 4200.00 1611.70 400.00 5800.00 0.00
9. Himachal Pradesh 4000.00 2326.24 400.00 0.00 0.00
10. J&K 100.Q00 302.36 0.00 0.00 0.00
11.  Karnataka 46800.08 3921.04 4524.00 1224.00 289.76
12. Kerala 10468.12 4059.00 1250.00 2100.00 268.95
13. Madhya Pradesh 3228.75 5573.14 1000.00 8810.00 298.05
14.  Maharashtra 10354,31 4654.63 3994.00 7000.00 453.77
15.  Manipur 1010.75 876.08 0.00 0.00 3.40
16. Meghalaya 1730.28 . 905.89 400.00 0.00 55.00
17.  Mizoram 300.00 380.00 400.00 0.00 0.00
18. Nagaland 800.00 501.63 423.00 0.00 0.00
19.  Orissa 3850.00 3622.24 2016.00 5200.00 178.02
20. Pondicherry 319.46 105.00 164.00 0.00 0.00
21.  Punjab 1819.56 1235.80 400.00 3300.00 180.54
22. Rajasthan 4550.30 3320.00 4500.00 200.00 463.72
23.  Tamil Nadu 6500.00 5479.66 8000.00 0.00 254.08
24. Tripura 50.00 24.00 0.00 0.00 0.00
25.  Uttar Pradesh 9155.35 6105.49 4074.00 2865.00 627.10
26. West Bengal 5138.02 3700.00 2560.00 3680.00 0.00
27.  Ministry 20.00 0.00 0.00 561.00 0.00
28. BRDB 11230.00 0.00 93.72 0.00 0.00
29. NHAI 0.00 4000.00 0.00 49160.00 0.00
30. Other Institutions 0.00 10.00 0.00 0.00 0.00
Total 108462.00 68758.00 48307.72 89950.00 5400.00
NH(O) National Highway Original Work
M&R - Maintenance & Repair
EAP - Externally Aided Project
SRP' . Special Repair Programme
PBFF - Permgnent Bridge FEE Fund )
Note: In addition to above, an amount of Rs. 118200 iskhis was provided to National Highways Authority of India for National

Highways entrusted to them.
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[Translation]
Change in Climate

*318.'SHRI TARACHAND BHAGORA : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether an international institute named "Hedle
Centre Britain” has given a warning to the developed
and developing countries about the impending natural
calamities in the coming years;

(b) if so, whether India has also received the
conclusions of the study done by the institute;

(c) if so, the detalils of the conclusions;

(d) whether the Government's attention has been
drawn to a report appearing in “Navbharat Times" of
February 20, 2001 in this regard; and

(e) if so, the steps being taken by India to protect
environment?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU) : (a) The Government is not aware of
such a waming by the Hadley Centre.

(b) No, Sir.
(c) Does not arise.
(d) Yes, Sir.

(e) The existing policy and legal framework in the
country supported by several initiatives adequately
address the concerns of environmental protection.

[English]
Strategy to meet Foggy Conditions
*319. SHRI DILIPKUMAR MANSUKHLAL GANDHI :

Will the Minister of CIVIL AVIATION be pleased to state :

(a) whether the CAT-llI-A system installed at the
airports to facilitate landing in foggy conditions proved
ineffective during dense fog in December 2000 and

January, 2001;
(b) if so, the reasons therefor;
(c) the amount spent on installation of such system;

(d) the number of flights cancelled/delayed due to
dense fog during the said period;

(e) the total loss incurred as a result thereof; and

(f) the steps proposed to be taken by the
Government to meet such conditions in future?
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THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (f) At Indira Gandbhi International Airport,
Delhi, Instrument Landing System (ILS) equipment
capable of Category IlIIA operations alongwith
associated facilities have been installed in February,
1999. However, it was operational as Cat-ll because
additional ground facilities like runway centre-line lights,
approach lights etc. were to be provided which have
row been provided and after calibration etc. the Cat lIA
ILS is likely to be operationa! by April 2001. The total
amount spent on this project is approximately Rs. 50.00
crores which includes resurtacing of the runways.

During the dense fog in December, 2000 and
January, 2001, a total of 1265 flights were delayed, 128
flights cancelled and 82 flights were diverted, downever,
installation of Cat.lll ILS enables aircraft operations in
low visibility condition upto 200 metres only. Since the
visibility condition sometimes drops below 200 metres
as well and aircraft operations have to be suspended
during that period, it will not be proper to attribute
suspension of aircraft operations at the airports purely
to non-installation of Cat.lll ILS. Therefore, it is difficult
to possess the extent of loss in time and money caused
by disruption of commercial flights, on account of this.

Internet Telephony

*320. DR. JASWANT SINGH YADAV :
SHRI G.S. BASAVARAJ :

Will the Minister of COMMUNICATIONS be pleased
to state :

(a) whether the Government have decided to
legalise Internet Telephony;

(b) if so, whether the Department of
Telecommunications (DoT) has set up a special group
for formulating a strategy to achieve this objective;

(c) if so, whether the Group has submitted its report
to the Government;

(d) if so, the details of recommendations made
therein; and

(e) if not, the time by which it is likely to submit its
report?

THE MINISTER OF COMMUNICATIONS (SHRI RAM
VILAS PASWAN) : (a) to (e) While at present, in
accordnace with the New Telecom Policy (NTP-99),
Internet Telephony is not permitted, Government is also
required under this policy to monitor technological
innovations and their impact on national development
and review thig issue at an appropriate time. Accordingly.
Government has constituted an Expert Group to review
the matter. The report of the Group is awaited.
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[Translation]
Promotion of Tribal/Rural Art and Culture

2705. SHRI RAMDAS ATHAWALE : Will the Minister
of TOURISM AND CULTURE be pleased to state:

(a) whether the Government have received
applications from Voluntary Organizations and
institutions seeking grants for the promotion of tribal
and rural art and culture in various States including
Maharashtra during each of last three years and current
year;

(b) if s0, the details thereof, State-wise;

(c) the names of Voluntary Organizations and
institutions which have been provided grants along with
the amount of grants provided to them during the said
period and the details of achievements made by them,
till date, organization-wise;

(d) whether allocated grants have not been properly
utilised by these organizations;

(e) if so, whether the Government propose to make
an assessment or hold a probe into it;

(f) if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) Yes, Sir.

(b) to (g) Information is being collected and will be
laid on the Table of the House.

[English)]

inclusion of New Monuments in
World Heritage List

2706. SHRI VILAS MUTTEMWAR : Will the Minister
of TOURISM AND CULTURE be pleased to state :

(a) the names of monuments proposed and
submitted to the UNESCO for their inclusion as World
Heritage sites, location-wise,

(b) the criteria adopted in this regard; and

(c) the progress made by the Government for their
final inclusion in the World Heritage List, so far?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) The details in
this regard are as per the list enclosed.

(b) As per the guidelines laid by UNESCO,
monuments, architectural works, works of monumental
sculpture and painting, elements or structures of
archaeological nature, inscriptions, cave dwellings and
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combinations of features which are of outstanding
universal value from the point of view of history, art or
science; can be considered for inclusion as a World
Heritage site.

(c) Further action in this regard rests with the
UNESCO.

Archaeological Survey of India has submitted the
following eleven proposals for inclusion in the World
Heritage List viz.:

1. Fort Complex, Mandu, M.P.

Ancient Buddhist Site, Sarnath, U.P.
Rani-ki-Vav, Patan, Gujarat

Golconda Fort, Andhra Pradesh
Mattancherry Palace, Kerala

Dholavira, Gujarat

Alchi Monastry, Ladakh

Tomb of Sher Shah Suri, Sagaram, Bihar

© ® N O 0 &~ W N

Temples of Bishnupur, West Bengal

s
o

. Pre-historic rock shelters with paintings,
Bhimbetka, M.P.

11. Monastery at Hemis, J & K

Guidelines Issued for Private Sector participation

2707.DR. JASWANT SINGH YADAV : Will the
Minister of POWER be pleased to state:

(a) whether the Central Electricity Regulatory
Commission has urged the Government to withdraw
the guidelines issued for private sector participation in
the transmission sector;

(b) if so, the details thereof; and
(c) the steps taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT| MEHTA) : (a) to (c) The
Electricity Laws were amended in 1998 to enable
implementation of transmission projects by Central/
State Power Transmission utilities and also by private
transmission companies either on joint venture basis
in association with Central/State transmission utilities
or independently by obtaining a transmission license
from Central/State Electricity Regulatory Commissions
depending on whether the transmission line/associated
substations are inter-state or intra-state.

Guidelines were issued by Ministry of Power on 31st
January, 2000 for private sector participation in
transmission 8o that prospective investors and utilities

*
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could visualize the process of private participation and
to facilitate a basis uniform approach for the Central
and State Sectors.

Iin response to a letter received from CERC in
February, 2000 directing Government to reconsider the
guidelines which were issued on 31st January, 2000,
clarifications have been furnished to CERC in July, 2000
indicating that the guidelines issued were based on
the recommendations made by an Expert Group to
advise Government on the methodology to be adopted
for attracting private investment in transmission
consistent with a licensing framework and the provisions
contained in the Electricity Laws (Amendment) Act,
1998.

Construction of Yatri Niwas

2708.SHRI PUSP JAIN : Will the Minister of
TOURISM AND CULTURE be pleased to state :

(a) whether the Government have chalked out any
comprehensive action plan to construct Yatri Niwas in
the country particularly in Rajasthan for 2001-2002.

(b) if so, the details of projects prioritised in
consuitation with the State Government/UTs, location-
wise; and

(c) the financial assistance allocated for such
projects, State-wise?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) Development
of tourist infrastructure is primarily undertaken by the
State Governments/UT Administrations. Department of
Tourism, Government of India, however, provides
financial assistance for tourism projects including
construction of Yatri Niwases prioritized in consultation
with them every year. Prioritization of projects starts in
the 1st quarter of each financial year for that year.

(b) and (c) Does not arise.

Supply of Gas by ONGC to Private Power Project

2709. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) the number of private power projects in Andhra
Pradesh to whom ONGC has supplied natural gas;

(b) whether allocation of natural gas to these private
power projects is between 65 per cent to 70 per cent of
PLF;

(c) if so, whether these power projects have
requested for allotment of natural gas to 85 per cent of
Plant Load Factor.
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(d) if so, the details thereof;

(e) whether Andhra Pradesh urged the Union
Government not to allot natural gas to any one without
their recommendation; and

(f) If so, the details thereof and the steps being taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) In Andhra
Pradesh, Gas Authority of India Limited (GAIL) supplies
natural gas produced in the ONGCl/joint venture fields
to various consumers including power sector. A total of
12 private power projects in Andhra Pradesh have gas
allocation.

(b) Most of the private power projects have gas
allocation lower than their full requirement.

(c) The State Government of Andhra Pradesh has
made such a request.

(d) The details of gas allocation along with project
capacities of the power plants in Andhra Pradesh are
given in the statement enclosed.

(e) No, Sir.

(f) Does not arise.
Statement

The details of the gas allocation to power projects in
Andhra Pradesh along with their project capacity

Power Project Project  Gas allocation
capacity in million
(in (MW) standard

cubic meters

per day
(MMSCMD)
1 2 3
GVK Industries (Phase-|) 235 075
GVK Industries (Phase-Il) 360 1.10
Lanco Kondapalli Power Ltd. 348 112
Konaseema EPS Oakwell Power Ltd. 458 2.00
Spectrum Power Generation Ltd. 208 075
(Phase-l)
Spectrum Power Generation Ltd. 359 075
(Phase-Il)
Andhra Pradesh Gas Power 100 0.50
Corporation Ltd. (Phase-1) °
L4
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1 2 3

Andhra Pradesh Gas Power 172 0.82
Corporation Ltd. (Phase-li)

Gautami Power Ltd. 359 1.22
NCC Power Ltd. 227 0.74
Vemagiri Power Generation Ltd. 458 1.64
Vathsasa Power Project Ltd. 16 0.065
[Translation]

Employee Working in RITES

2710. SHRI ASHOK ARGAL : Will the Minister of
RAILWAYS be pleased to state:

(a) the total number of employees working in RITES
Limited and the number of permanent, temporary and
contract employees out of them;

(b) the number of Scheduled Castes and Scheduled
Tribes employees out of them and the current
percentage of SCs and STs representation among those
employees,

(c) the percentage of class one to class four
employees out of the reserved posts;

(d) the number of reserved posts in each of the
cadre and discipline;

(e) the efforts made during the last three years to
fill up the quota of reservation if the current percentage
of representation is less than the percentage of
reservation and the number of posts actually filled up;
and

(f) the efforts being made to fill the remaining vacant
posts and the time by which the process of filling up
those post would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) A
statement is attached.

(c) to (f) The information is being collected and will
be laid on the Table of the Sabha.
Statement

Strength of employees as on 12.3.2001 is as under:

Employee details No. SC ST SC% ST%

1 2 3 4 5 6
Total number of 2127 200 26 94 1.2
employees

to Questions 84

1 2 3 4 5 6

Permanent employees 1820 199 25 109 14

Temporary/Deputationist/ 307 1 1 03 03
Re-employed/Contract
employees

Tourist Facllities in Madhya Pradesh

2711. SHRIMATI JAYASHREE BANERJEE : Will the
Minister of TOURISM AND CULTURE be pleased to
state:

(a) the amount proposed to be allocated for the
extension of tourist facilities in Madhya Pradesh by
Eleventh Finance Commission;

(b) whether any plan for tourism development has
been drawn up for the utilisation of the fund;

(c) the time by which the activities of tourism
development in Madhya Pradesh as recommended by
Finance Commission is likely to be started and
completed;

(d) the name of the authority monitoring for the
developmental activities of proposed tourism:;

(e) whether the escalation cost owing to the delay
in development activities has also been allocated;

(f) if so, the details thereof; and

(g) the details of activities being carried out in other
States in this regard, State-wise?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) The Eleventh
Finance Commission has not recommended any
grant to any State for purpose of tourist facilities
per se. However special consideration has been shown
in the chapter "Upgradation and Special problem grants”
by recommended grant of Rs. 45 crores to Madhya
Pradesh for development of tourism related
infrastructure.

(b) The State Government of Madhya Pradesh have
submitted an Action Plan for development of
infrastructure for tourism to the Ministry of Finance.

(c) Once the project has been sanctioned by the
State Level Empowered Committee, a copy of the same
indicating the time schedule for various stages of the
project and for requirement of funds is required to be
submitted to the Government of India.

(g) Intes-Ministerial Empowered Committee chaired
by a senior officer of the Ministry of Finance, Government
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of India is the authority monitoring for the developmental
activities of the proposed tourism projects.

(e) and (f) The authority to sanction individual
schemes as well as to determine the unit costs vests
with the State Level Empowered Committee.

(9) Eleventh Finance Commission does not provide
any grant to any State for the purpose of tourist facilities
per se, though some activities with a bearing on tourism
find mention in the chapter on "upgradation and special
problem grants"”.

Setting up of Oll Reservoirs

2712. SHRI JAI PRAKASH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Government propose to set up
strategic oil reservoirs in line with countries like America
and Germany keeping in view the last year's steep hike
in oil prices in international market;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) Government
is considering to provide strategic tankage for crude oil
gradually in phases with a view to achieve a total of 45
days' cover.

(b) and (c) The Ministry has received the Detailed
Feasibility Reports for underground concrete
storage tanks and underground rock caverns for the
storage of crude oil. No final decision has been taken

as yet.

[English]
Loan to Konkan Railway Corporation

2713. SHR! KIRIT SOMAIYA : Will the Minister of
RAILWAYS be pleased to state:

(a) whether her Ministry has approached Finance
Ministry for providing a financial package to Konkan
Railways Corporation for long term solution; and

(b) if so, the detalls thereof and the response of the
Finance Ministry thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) Does not arise.
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Investment in Power Projects

2714. SHRI DALPAT SINGH PARSTE : Will the
Minister of POWER be pleased to state:

(a) the total investment in power projects during
the 6th, 7th and 8th Five Year Plans, State-wise;

(b) the investment target for the 9th Five-Year-Plan;

(c) the total investment made by the Government of
Madhya Pradesh in power projects during the said
periods; and

(d) the extent to which the targets have been
achieved, Plan-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b)
The details of total outlay and expenditure for 6th, 7th,
8th and 9th Five year Plans for power sector are given
below :

(Rs. in crore)

Plan Outlay Expenditure
6th Plan 19265.44 18298.68
7th Plan 34273.46 37895.30
8th Plan 79589.3 76677.38
9th Plan 124526 40802.36 (upto 1998-99)

State-wise details of outlay and expenditure during
the 7th and 8th Five Year Plan are given in statement
enclosed. The State-wise details of outlay and
expenditure for 6th Five Year Plan are being collected
and would be placed on the Table of the House.

Since 1991, the Central Electricity Authority has
given techno-economic clearance to 57 private
generation power projects proposing a total investment
of around Rs. 119000 crores.

(c) and (d) The details of power sector outlay and
expenditure together with percentage achievement for
the State of Madhya Pradesh are given below : .

(Rs. in crore)
Plan Outiay Expenditure Achievement
7th Plan 2646 2091 79%

8th Plan 3563.36 3701.01 103.86%

9th Plan 3463.81 1439.84 (for 1997- 41.57%
98 and 1998-99)

The details of outlay and expenditure for the 6th
Plan in respect of Madhya Pradesh are being collected
and will be placed in the Table of the Houge.
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Statement
(Rs. in crore)
State 7th Plan 8th Plan
Outlay Expenditure Outlay Expenditure
Andhra Pradesh 1104.9 1117.4 3040.62 3546.56
Assam 485.0 610.2 1192.46 677.76
Bihar 1065.0 1057.1 2120.83 586.21
Delhi 364.3 832.2 1212.00 1540.54
Gujarat 1437.0 1437.8 2635.00 2502.62
Haryana 1010.3 645.4 1701.99 1197.68
Himachal Pradesh 260.1 347.5 500.00 628.78
Jammu & Kashmir 278.2 422 1 1175.18 1240.23
Karnataka 800.0 873.6 3024.86 2957.61
Kerala 396.8 373.2 1226.20 1616.57
Madhya Pradesh 2646.0 2091.0 3563.36 . 3701.01
Maharashtra 3048.9 2621.2 4572.64 5493.53
Meghalaya 70.0 122.0 166.48 52.90
Orissa 780.0 537.3 2638.30 1254 .68
Punjab 1638.0 1991.1 2417.50 3347.00
Rajasthan 874.2 917.4 3200.00 3078.72
Tamil Nadu 2000.0 1768.2 3000.00 3103.46
Uttar Pradesh 3395.0 2763.1 6974.76 5423 .42
West Bengal 1248.0 1244.9 3016.00 2865.49
Arunachal Pradesh 359 543 148.28 332.46
Goa 35.5 33.0 52.50 65.33
Manipur 36.0 50.2 185.35 184.70
Mizoram 27.8 62.2 101.05 152.27
Nagaland 335 28.6 59.00 93.71
Pondicherry 12.0 24.0 102.22 160.09
Sikkim 339 58.7 133.00 131.78
Tripura 46.0 79.7 116.50 159.58
A & N Island - - 57.97 - 68.93
Chandigarh - - 5§5.00 45.87
Daman & Diu - - 7.37 15.50
Dadra & N.Haveli - - 5.11 19.36
Lakshadweep - ! 6.21 6.63
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(Translation] (e) the time by which construction of such bridges
is likely to be completed?

Construction of Over Bridges in Bihar
THE MINISTER OF STATE IN THE MINISTRY OF

2715.SHRI RAJO SINGH : Will the Minister of RAILWAYS (SHRI DIGVIJAY SINGH) : (a). (c) and (d) A
RAILWAYS be pleased to state : Statement is attached.

(a) the details of proposals sent by the Government (b) Firm proposals as prioritized by State Govwt.
of Bihar for the construction of road over bridges, fulfilling requisite formalities have been sanctioned as
location-wise; shown in the statement.

(b) the action taken by the Union Government .
thereon: (e) Construction of ROBs is a joint work of Raiiways

& State Govt. The Railway constructs the bridge proper

(c) the present status of the road over bridges under across railway tracks and the State Govt. constructs the

construction in Bihar, location-wise; approaches. Construction of Bridge proper is planned

to be completed by Railway before or along-with the

(d) the funds allocated for construction of road over - .
completion of the work of construction of approaches

bridges during 1999-2000, 2000-2001 and 2001-2002,

project-wise; and by the State Govt.
Statement
Name of Work Outlay during Present Status

1999-2000 2000-2001 2001-2002

1. ROB in lieu of LC No. 49 at Km 593/8 on 1000 5000 1000 Railway has completed 100% work of bridge

MGS-Patna section near ARA. proper. State Govt. has just started work on
approaches.
2. ROB in lieu of LC No. 70 'A” Spl at Km 8250 94 12000 Part estimate sanctioned. Tender finalized.
530/16-17 on Patna Sahib-Banka Ghat General Arrangement Drawing finalized.
section near Deedargan;j Land acquired Railway work in progress.

3. ROBin lieu of LC No. 70 at Km 522/295 6000 6500 10000 Estimate sanctioned. Sate Govt. has been
near Fatuha requested for handing over of Govt. land for
approaches on one side. Work for bridge
oroper nearing completion. Work on
approaches given to M/s. IRCON

4. Replacement of ROB No. 153 Near 0 0 10000 GAD approved. Estimate for approaches
Bhagalpur awaited from State Govt.
5. Saharsa-Panchgachhia ROB in lieu of 5 10040 15000 State Govt. has agreed to adopt a grade of 1
Level Crossing No. 31/Spl. in 30 revised plan. Approval awailed from
State Govt.

6. Chukati Road Over Bridge in lieu of Level 0 10101 15000 General Arrangement Drawing has been

Crossing No. 28/Spl. (k. 113/5-6) Between sent to Ministry of Surface Transport for
Mahesh Khut and Mansi approval, which is awaited.
7. Patna (Cheriyantand) - New cable-stayed 100 10000 Revised GAD is being prepared due to
ROB in replacement of existing ROB change in length of approaches by State
Gowvt

8. ROB in lieu of LC No. 193 at Km 543/14-15 5 18000 15000 GAD approved for Rallway portion. Estimate
on Patna-Gaya section near Mithapur under progress. .

¥




91  Written Answers

[English]
Maintenance of Taj Mahal

2716. SHRI K. YERRANNAIDU : Will the Minister of
TOURISM AND CULTURE be pleased to state :

(a) whether Taj Mahal is in bad shape, looking pale
and fountains are not working;

(b) if so, the reasons therefor; and

(c) the effective steps taken/proposed to be taken
in this regard alongwith flood light the monument
tastefully and polish the brass chandelier at the entrance
lit?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) No, Sir.

(b) Does not arise.

(¢) The brass chandelier at the entrance to the
monument is well maintained. There is no proposal to
flood light the monument.

[Translation]
Honorary Ranks to Defence Personnel

2717. PROF. RASA SINGH RAWAT : Will the Minister
of DEFENCE be pleased to state :

(a) the criterian followed in for providing honorary
ranks to the soldiers/officers in the army,

(b) the details of pensionary benefits provided to
the persons holding the honorary ranks, after their
retirement;

(c) the reasons for not providing pensionary benefits
to the Hawaldars holding honorary rank of Nayab
Subedar on the lines of the regular Nayab Subedars;

(d) whether such facility was already available
before the implementation of Fifth Pay Commission
report; and

(e) if so, the details thereof and the reasons for its
discontinuance?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (e) Honorary Ranks are granted
in the regular Army under the provisions of Defence
Services Regulations, to the rank of Honorary Captain
(Active list), Honorary Lieutenant (Active list), Honorary
Lieutenant, Honorary Subedar Major, Honorary Subedar,
Honorary Naib Subedar, Honorary Rank of Havildars
and Naiks (On Retirement).
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Criteria for Grant of Honorary Ranks

Army Regulations have laid down the following
criteria for grant of various Honorary Ranks:

1. Honorary Captain and Lieutenant on active list

As per para 177 of Regulations for the Army, Junior
Commissioned Officers (JCOs), who have rendered
specially distinguished service, and who are serving,
in the Regular Army, may be granted honorary
commission as honorary officers in the rank of captain/
Lieutenant. The above nomination will the made by the
Chief of Army Staff twice each year on the occasion of
Republic Day and Independence Day. The ratio for each
occasion will be as under:

(a) Honorary Captains - 1fgrevery4
Hohorary
Lieutenants

(b) Honorary Lieutenants - 12 for every 1000
JCOs.

2. Honorary Rank of Captain, Lleutenant, Subedar
Major and Subedar on Retirement

Under the provisions of Para 179 of Army
Regulations, 1987, all eligible JCOs are granted one
rank higher than the rank held by them at the time of
retirement, within one year of their becoming non
effective. There is no fixed quota for these awards.
Accordingly, all eligible JCOs are granted one rank
higher than the rank held by them at the time of
retirement.

3. Honorary Rank of Naib Subedar to Havildars on
Retirement.

Under the provisions of Para 180 of Army
Regulations, 1987, Havildars who are recipients of
gallantry or meritorious awards (MSM) are granted
honorary rank of Naib Subedar on retirement within one
year of their becoming non effective, twice a year, i.e. on
Republic Day and Independence Day. There is no
ceiling fixed for recipients of gallantry or meritorious
awards (MSM). In addition to these, Army is authorised
500 vacancies of Honorary Naib Subedar on Republic
Day and Independence Day for those who are recipients
of Long Service and Good Conduct Medal and
Meritorious Service Certificate Holders (MSCH). These
have been allotted to Arms and Services, based on
strength of NCOs, in order of seniority and calculated
on the basis of their service as Havildar in the
Substantive capacity.

4. Honorary Rank of Havildars and Nailks

~ Under the provisions of para 181 and 182, horforary
rank of Havildars/Naiks will be bestowed to 20% Naiks/
Sepoys retiring annually in the last year of their colour
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service. The award is being given on seniority-cum-merit
basis by the respective Record Offices.

Pensionary Benefits

(i) Officers: No enhanced/additional pensionary
benefits are granted to officers granted honorary
ranks during service or after retirement.

(i) JCOs: JCOs may be granted Hony. ranks of Lt./
Capt. while on active service or after retirement.
If they are granted honorary rank, as above, while
on active service, they are granted pensionary
benefits, based on their fixed pay for the rank
held at the time of retirement. Presently, fixed
Pay of Hony. Lt. is 10500/- and Hony. Capt. is
10850/-. If the Hony rank is granted after
retirement, no addition in pensionary benefits
is admissible to them i.e. they will get the
pension of the substantive rank, held by them,
at the time of retirement.

(iit) Havildars, Naiks and Sepoys:

- Sepoys, granted Hony. rank of Naik during
their last year of service, are granted
pension for the substantive rank of Naik
or equivalent service reduced by one
rupee.

- Naiks granted, Hony. rank of Havildar
during their last year of service, are
granted pension, as admissible to
Substantive Havildar or equivalent service
less Re. 1/- p.m.

- Havildars granted Hony rank of Naib
Subedar, at the time of retirement, are
entitled to an additional pension at the
rate of Rs. 100/- p.m. with effect from 1st
October 1991 over and above their
pension for the rank of Havildar.

(iv) - JCOs/OR, granted honorary ranks after
retirement, are not entitled to any addition
in their pension. This aspect has been
considered by Ministry of Defence and the
matter was also referred to the V Central
Pay Commission (V CPC), who have not
made any recommendation in this regard.

- Havildars granted Hony. rank of Nb. Sub.,
at the time of retirement, are entitled to an
additional pension @ Rs. 100/- p.m. with
effect from 1st October 1991 over and
above their pension for the rank of
Havildar.

- The additional pension of Rs. 100/- to
Havildar, granted Hony. rank of Naib
Subedar, has been granted w.e.f. 1st
October 1991 and hus not been withdrawn
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after the implementation of
recommendations of V CPC.

[English]
Gas Based Power Projects

2718. SHRI Y.S. VIVEKANANDA REDDY : Will the
Minister of POWER be pleased to ‘state:

(a) whether one of the two 33 mega watt (MW) gas
turbines in the joint sector, Vijjeswaram gas-based
power plant in Andhra Pradesh was shut down due to
technical problems since November 1, 2000;

(b) if so, the main reasons for its shut down:

(c) whether the State Government has decided to
connect these two power projects to the State grid;

(d) if so, whether the 100 MW first phase of the
plant was shut down resulting reduction in daily power
generation to the extent of 14 MW to prevent further
damage; and

(e) if 80, the steps taken to start this unit”

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) and (b) 33
MW Gas Turbine-Il of the Gas Turbo Power Station
(GTPS) established in joint venture with participution of
Andhra Pradesh Generation Company and public sector
and private entrepreneurs at Vijjeswaram was under
shut down from 29.10.2000 to 20.11.2000 due tc high
vibrations in load gear box. The unit was taken back
into production on 21.11.2001 after rectification

(c) Both State-l Stage-Il units at GTPS are
connected to grid ever since their commissioning

(d) and (e) The load on the 33 MW GT unit was
reduced at times to reduce the vibrations of load gear
box. The vibration problem has since been rectified and
the unit is generating at full load.

Construction of Road Over Bridges in Punj~b

2719. SHRI PAWAN KUMAR BANSAL Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have drawn up plans
for building road over bridges at important and busy
railway crossings in Punjab;

(b) if so, the places where such over-bridacs are
proposed to be built up during the next one ye:r.

(c) the details and the present status of the under
construction road over bridges, location-wise, and

(d) the time by which these bridges are likely to be
constructed?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b)
Proposals for construction of Road Over Bridges are
sponsored by State Govts. Railway consider
replacement of busy level crossings having traffic
density of one lakh or more TVUs (Trains Vehicle Units-
a unit obtained by multiplying the number of trains with
the number of Road vehicles passing over the level
crossing in 24 hours), by ROBs/RUBs on cost sharing
basis if proposed by State Govt. The proposals received
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to Questions 96

from Govt. of Punjab fulfilling the preliminary pre-
requisites have already been sanctioned by Railway.

{c) A Statement is attached.

(d) Construction of ROBs is a joint work of Railways
& State Govt. The Railway constructs the bridge proper
across railway tracks and the State Govt. constructs the
approaches. Construction of Bridge proper is planned
to be completed by Railway before or along-with the
completion of the work of construction of approaches
by the State Govt.

Statement

Railway has planned to construct following Road Over Bridges on cost sharing basis in Punjab

S.No. Name of Work Year of Sanction Present status
1. Ludhiana-ROB in lieu of level crossing No. 96-97 Plan and estimate under approval. State Govt.
A-2 on LDH-Dhuri section however is reported as considering its
execution on Build Operate & Transfer
concept.
2. Jallandhar-ROB in lieu of Do-moria Pul. 97-98 The detailed estimate sanctioned. State Govt.

3. Sirhind-ROB inlieu of level crossing No. 144-B

4. Sunam-ROB in lieu of level crossing No. A-76.

5. Rajpura-ROB in lieu of level crossing No. 135-A.

6. Bhatinda Yard ROB in lieu of Level
crossing No. 245A at km. 297/7-8

99-2000

99-2000

yet to plan the work of approaches. Profile
sketch under revision with them. Work on
Railways portion shall be taken up after the
work on approaches starts.

98-99 Work is in progress. All piles cast, pile caps

& 12 nos. columns cast.

Revised profile sketch approved. Detailed
estimate under process. Tenders opened for
Railway's portion. Soil testing done

Revised profile sketch approved. Detailed
estimate sanctioned. G.A. Plan under
approval & Tender invited.

2000-01 Profile sketch approved. Soil testing

completed. Estimate awaited from State
Gowt. .

Acquisition of Aircraft Carrier

2720. SHRI CHANDRAKANT KHAIRE : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Government propose to acquire
_another aircraft carrier for Indian Navy keeping in view
the urgent security needs of the country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) Currently the Indian Navy has
one aircraft carrier, viz., INS Viraat in its service against
the requirement of two operational aircraft carriers. The
Government have approved the indigenous construction
of an Air Defence Ship for the indian Navy in 1999.

The Government of the Russian Federation have
offered to gift "Admiral Gorshkov", an Aircraft Carrier, to
India. However, it will require to be repaired, modified
and modernized before it can be inducted into service
of Indian Navy. An Inter-Governmental Agreement in this
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regard has been signed between Indian and Russian
sides on 4.10.2000.

[Translation]

Avallabllity of Wagons for
Transportation of Banana

2721.SHRI Y.G. MAHAJAN : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government have received a
number of complaints regarding non-availability of
wagons in adequate number at Savda, Nimbhora and
Raver railway stations in Bhusaval division of Central
Railway for transportation of banana;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Government to meet
the shortage of wagons?

" THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) No complaints
have been received pertaining to shortage of wagons
for loading of Raw plantain at Savda, Nimbhora and
Raver stations of Bhusawal Division during the last six
months.

(b) Does not arise.

(c) There is no shortage of wagons for movement
of plantains from above mentioned stations of Bhusawal
Division and all demands for transportation of plantain
are being met with in full. The details of station wise
loading of plantain done from Savda, Nimbhora and
Raver during last three years are as under:
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Stations  1998-99 1999-2000 2000-2001
(upto February
2001)
Savda 4150 wagons 10048 wagons 6506 wagons
+ 110 Parcel (9509 wagons + 212 Parcel
Vans. upto Feb. 2000) Vans.
Nimbhora 2270 wagons 4382 wagons 3106 wagons +
+ 49 Parcel (4082 wagons 104 Parcel
Vans. upto Feb. 2000) Vans.
Raver 1548 wagons 4510 wagons 6234 wagons +
+ 47 Parcel (4300 wagons 313 Parcel
Vans. upto Feb. 2000) Vans.
Total 8986 wagons 21421 wagons 16690 wagons
Bhusawal + 385 Parcel (20227 wagons + 629 Parcel
Division  Vans. upto Feb. 2000) Vans.

The reduction in loading in 2000-2001 in

comparison to that of the corresponding period of 1880-
2000 is due to poor crop in the current year with
corresponding reduction in demand placed on the
Railways for transportation of plantains.
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[English]
Touts in Delhi Stations

2722. SHRI PRABHUNATH SINGH : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the information has since been
collected;

(b) if so0, the details thereof; and
(c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (c) The
information is still awaited from some of the Zonal
Railways and an extension has been taken from the
Ministry of Parliamentary Affairs for another three months
i.e. upto 23.5.2001.

[Translation]
Terrorist Camps in Pakistan

2723. SHRI RAGHUVIR SINGH KAUSHAL : Will the
Minister of DEFENCE be pleased to state :

(a) the details of terrorist camps being operated
against India in Pakistan with the help of 1.S.1..

(b) whether the Government are aware of the
number of terrorists sent to India from those camps:

(c) if so, whether the Government propose to destroy
those camps; and

(d) if so, the effective measures being taken in this
regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (d) Government are aware of the
existence of certain camps in Pakistan and Pakistan
Occupled Kashmir where training is imparted to the
terrorists.

Government continue to exercise appropriate
vigilance and take necessary measures to safeguard
our national security interests.

[English]
Train Superintendents in Rajdhani Express

2724. SHRI RAGHUNATH JHA : Will the Minister of
RAILWAYS be pleased to refer to the reply given to
Unstarred Question No. 4126 on December 14, 2000
regarding Train Superintendents in Rajdhani Express
and to state:

(a) whether the information has since been
collected; .
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(b) if so, the detalls thereof; and
(c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (c) The
information is still awaited and an extension has been
sought for another three months i.e. upto 13.06.2001.

ONGC's Stake in Ratnagiri Oilfield

2725. SHRI A. BRAHMANAIAH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether ONGC has offered a 50 per cent stake
in Ratnagiri oilfield to a private firm;

(b) if so, the detalls of this joint venture at Ratnagiri
oilfield;

(c) whether ONGC has already dug 30 wells at
Ratnagiri;

(d) if so, whether the production on a commissioned
basis started at Ratnagiri; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (c) No,
Sir.

(b). (d) and (e) Do not arise.

Investment in Rallway Projects

2726. PROF. UMMAREDDY VENKATESWARLU :
Will the Minister of RAILWAYS be pleased to state:

(a) whether the high-level Railway Safety
Committee has recommended that Railways should
invest in projects which would ensure 3 minimum return
of over 20%;

(b) if so, the details of the recommendations made
by the Committee;

(c) whether the Committee has identified rail
projects which have inherented negative rates of growth;

(d) if so, the details of such projects;

(e) whether the Railways are reviewing such
projects; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) Yes,
Sir. Railway Safety Review Committee, under the
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chairmanship of Justice H.R. Khanna, retired Judge of
the Supreme Court, has recently submitted part-il of
their report and it has, inter-alia, recommended that
Financial justification should be the only consideration
for approving and prioritising an investment proposal.
Further, only projects which yield a minimum rate of
return of 20 percent, slightly more than the prevailing
market rate of interest, should henceforth be undertaken.
It is also necessary to arbitrate that in view of IR's
financial crisis, no authority should be allowed to clear
projects that do not fulfil this minimum ROR, except
where strategic lines are involved; the concerned codes
should accordingly be amended.

(c) No, Sir. The committee has not enlisted projects
having negative rate of return.

(d) Do not arise.

(e) and (f) Recommendations are under
examination of the Government. Action will be taken on
those recommendations, which are accepted by the
Government.

[Translation]
Financial Irregularity in IAF

2727. SHRI RAVINDRA KUMAR PANDEY : Will the
Minister of DEFENCE be pleased to state :

(a) whether financial irregularities in the Indian Air
Force Office of Delhi has been noticed recently;

(b) if so, the details thereof; and

(c) the action taken by the Government in this regard
so far?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) Financial irregularities in
procurement of stores through DGS&D rate contract at
7 Base Repair Depot (BRD), Tuglagabad, New Delhi
from civil firms were noticed. Huge quantities of
duplicating paper, photocopyihg paper and mild steel
welding electrodes were procured without authorisation
and full payment was made by the Pay & Accounts
Officer, DGS&D, Department of Supply though very less
quantity of the above items had been supplied/brought
on charge. The value of discrepent stores is Rs. 26.60
lakhs.

The Court of Inquiry, conducted in the matter by the
Air Force, has established a prima facie case of financial
irregularities. However, the Air Force Court of Inquiry
could not obtain conclusive evidence from the
suppliers, Pay & Accounts Office, DGS&D, Inspecting
Officer, Directorate of Quality Assurance (Ministry of
Defence) and Controlier of Defence Accounts, Air Force.
Henhce, the case has been handed over to the CBI for
further investigation.
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{engnush]
Gestation of Power Projects

2728.DR. (SHRIMATI) C. SUGUNA KUMARI : Will
the Minister of POWER be pleased to state:

(a) whether the Government propose to authorize
short gestation power projects to change their fuel from
Naphtha to gas or naptha to diesel:

(b) if so, whether permission has been granted to
change from one fuel to other fuel;

(c) if so, the right to claim liquidation damages from
these projects;

(d) whether the conversion from Naphtha to Gas
saves Rs. 100 to 200 crores in the capital costs; and

(e) If so, the difference in the cost of production per
unit of electricity and the steps taken to pass on this
difference to the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT!I MEHTA) : (a) to (c) The
present policy permits change over of fuel from naphtha
to gas or naphtha to diesel, subject to feasibility.
Permissions for change from one fuel to another have
been given in certain cases on the request of the
concerned State Government/project developer after
considering the feasibility of such switch over and
availability of fuel. The provisions relating to claiming of
liquidated damages are covered under the Fuel Supply
Agreement entered into between the fuel supplier and
the project developer and varies from case to case. '

(d) No, Sir.

(e) Does not arise.

[Transiation]
Energy Generated by NCES

2729. SHRi PRAHLAD SINGH PATEL :
DR. RAGHUVANSH PRASAD SINGH :

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state :

(a) whether the. Draught Animal Power
Programmes proposed to be organized and coordinated
through setting up of Centres for DAP;

(b) if so, the ground work has been laid for Centres
of Animal Energy, for organising & co-ordinating such

programmes.
(c) the steps taken to set up such centres; and

(d) the finance and infrastructure required for the
said programme?

PHALGUNA 28, 1922 (SAKA)

to Questions 102

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) to (c) No, Sir. The proposal for Animal
Energy Centre(s) did not get cleared during the Seventh
Five Year Plan period and was not included in the
subsequent Eighth and Ninth Five Year Plans.

(d) A budget provision of Rs. 10.00 lakh is proposed
for Animal Energy Programme for the year 2001-02.

[English]
Production of Fly Ash by TPP

2730. SHRIMATI JAYABEN B. THAKKAR :
SHRI ANANT GUDHE :

Will the Minister of POWER be pleased to state:

(a) whether the Government are aware of the fact
that 60 million tonnes of fly ash is produced every year
from various Thermal Power Plants across the country;

(b) if so, the details thereof, State-wise and
particularly to Maharashtra; and

(c) the details of action plan formulated tor
productive use of fly-ash and lime technology instead
of clay bricks?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b)
During 1999-2000 the production of pulverized fly ash
(PFA) was 76.894 million tonnes per annum from 74
thermal power stations out of 80 thermal power stations
in the country. The State-wise details including the State
of Maharashtra in this regard is given in the statement
below.

(c) The utilisationof fly ash and its safe
management is getting constant attention of the
Government. Fly ash-sand-lime bricks are also being
promoted alongwith other modes of utilisation of fly ash.
Action initiated by the Government include -

(i) Fly ash Mission of Government of India, a joint
activity of Ministry of Power, Ministry of
Environment & ForestS and Deptt. of Science &
Technology being implemented by Technology
Information Forecasting and Assessment
Council (TIFAC), under Department of Science
and Technology has taken up technology
demonstration project in a number of areas of
fly ash utilisation/safe disposal of fly ash and
facilitates such activities across the country
including that of fly ash-sand-lime bricks

(i) Ministry of Environment & Forests has issued
a Notification under Environment Protection Act
on 14th September, 1999 discouraging the use
of clay for manufacture of clay bricks within 50
kms. of each thermal power station in the

»
+
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country and promoting manufacture and use of
fly ash bricks,

(iii) Vide the Notification issued by Ministry of
Environment & Forests referred to above,
various bricks user agencies in country have
been asked to expedite use of fly ash bricks.

(iv) In order to promote full utilization of fly ash in
the country all the thermal power stations (coal/
lignite) are required to prepare time bound
action plan and submit the same to the Central
Pollution Control Board and State Pollution
Control Board.

Statement

Statement showing the State-wise details of fly ash
production by thermal power plants across the country

S.No. Name of the State Pulverised Fly Ash

Production
(in million tonne

per annum)
1. Andhra Pradesh 8.973
2. Assam 0.029
3. Bihar (including Jharkhand) 1.769*
4. Chattisgarh 4.943
5. Delhi 1.868

6. Gujarat 5.507*"
7. Haryana 1.161
8. Karnataka 2.200
9. Madhya Pradesh 7.622
10. Maharashtra 10.741
11. Orissa 3.309
12. Punjab 3.596
13. Rajasthan 1.391
14. Tamil Nadu 6.508

15. Uttar Pradesh 10.714**
16. West Bengal 6.673
Total 76.894

*  Does not include data in respect of Baraunt, Muzaffarpur
and Patratu TPSs.

* Does not include data in respect of Kuich TPS.
s« Doss not include data in respect of Obra and Tanda TPSs.
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Tehri Hydro-Electric Project in
Earthquake Zone

2731. SHRI RAMJIVAN SINGH :
SHRI RAMCHANDRA PASWAN :

Will the Minister of POWER be pleased to state:

(a) whether the Tehri Hydro Electric Project is
located in one of the most earthquake prone zones of
the world; and

(b) if so, the strategy contemplated by the
Government to meet any eventuality?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) As
per the code 1893-1984 of Bureau of Indian Standards,
India has been divided into five seismic zones and Zone
V is highly active zone. The Tehri Dam is situated in
Seismic Zone-IV.

The Tehri Dam has been designed to withstand
the seismic potential of the area and the Dam design
incorporates various special features to make it a fail-
safe structure. The Dam design has been examined
and tested by various Committees/Group of Experts
constituted by the Government from time to time and
the Dam has been found to be safe even in the context
of worst case scenario.

In view of the continuing concern relating to seismic
safety of the Tehri Dam, a Group of Experts was
constituted in June, 1996 jto further examine the issue
of seismic satety of Tehri Dam. This Group in its report
concluded that the design of the dam was safe to
withstand the Maximum Credible Earthquake.

[Translation)
Procurement of Coal by NTPC, Sipat

2732.DR. CHARAN DAS MAHANT : Will the Minister
of POWER be pleased to state:

(a) whether the condition for using coal with less
than 0.24 percent sulphur content only is permitted in
Sipat (Chhattisgarh) based NTPC unit; and

(b) if so, the source from which N.T.P.C. procure
this coal?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT!I JAYAWANTI MEHTA) :'(a) and (b)
There is no emission limit for SO, from thermal power
projects in India. Howsver, tall stacks as per regulatory
norms are required to be provided by the thermal
utilities. Accordingly, stack height of 275 meters has
been envisaged for Sipat Super Thermal Power Project

' (STPP) as per regulatory norms.
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The Ministry of Coal had indicated in March, 1996
that coal supply to Sipat STPP can be made from
Korba coalfields subject to inter-alia confirmation
by Standing Linkage Committee (SLC) (Long Term).
Which decided in October, 1996 to provide coal linkage
to Sipat STPP. However, specific mine block for feeding
coal to Sipat STPP was not identified at that point of
time. In the absence of specific mine block the coal
parameters (with 0.24% sulphur) available from Korba
STPS which also receives coal from Korba coalfields
were assumed for Environmental Impact Assessment
(EIA) purpose.

The Ministry of Environment and Forests (MOE&F)
while approving this project from environmental angle,
stipulated a condition that the coal to be used should
be with sulphur content not exceeding 0.24%.

Subsequently, in June, 1999 the South-Eastern
Coalfields Limited furnished coal characteristics of
Dipka expansion project, the linked source of Sipat
STPP. The sulphur content in coal from Dipka expansion
project would range from 0.4% to 0.6%.

NTPC have approached MOE&F for necessary
amendments in the stipulation of environmental
clearance based on revised impact on air quality
furnished by them (which are within the ambient air
quality standards prescribed by the regulatory agencies)
when firing coal with sulphur content varying between
0.4% to 0.6%.

Use of Hindi Language in Delhli District Courts

2733.SHRI TARACHAND BHAGORA : Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) the arrangement made for carrying out official
work in Hindi language in District Sessions and other
Subordinate Courts in Delhi which falls under region ‘A’

(b) the number of Hindi typists, Hindi stenographer
and Devnagri typewriters in District Courts, Session
Courts, and other Subordinate Courts in Delhi;

(c) the number of Judges, Officers, and other
employees who possess working knowledge of Hindi;
and

(d) the measures taken or proposed to be taken for
bringing facilities upto the desired level in compliance
with Official Language Rules?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY) : (a) to (d) Information is being collected from
the Government of NCT of Delhi and the Delhi High
Court and shall be laid on the Table of the House.
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[English]

Appointment of SCs/STs in Public Sector
Undertakings

2734. SHRI ASHOK PRADHAN : Will the Minister of
TOURISM AND CULTURE be pleased to state :

(a) whether the Government propose to appoint
adequate number of persons from Scheduled Castes
and Scheduled Tribes community as Heads/CMD and
official/non-official Members of Board of Management/
Governing Councils of the Public Sector Undertakings,
Autonomous/Statutory Bodies and Corporations under
the Ministry;

(b) if so, the action taken thereon; and

(c) the number of posts in the rank of Heads/CMD,
official-non-official Members of Board of Management/
Governing Councils of the Public Sector Undertakings,
autonomous, statutory, subordinate, attached offices in
the Ministry of Tourism and number of persons from
SCs/STs community working against such posts as on
January 1, 1999 and January 1, 20007

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) and (b)
Appointment to the posts of Heads/CMD and Official/
Non-Official Members of Board of Management/
Governing Councils of the Public Sector Undertakings,
Autonomous/Statutory, Subordinate and attached offices
is done on the basis of merit, seniority and eligibility of.
all candidates including SCs/STs.

(c) Information is being collected.
Grant to Maharashtra

2735. SHRI MOHAN RAWALE :
SHRI CHANDRAKANT KHAIRE :

Will the Minister of TOURISM AND CULTURE be
pleased to state :

(a) whether any proposal for sanction of grants-in-
aid for Simhastha Kumbhamela at Nasik and
Trambakeshwar in 2003-2004 has been received from
the government of Maharashtra;

(b) if 80, the details thereof; and
(c) the reaction of the Union Government thereto?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) No proposal
for providing infrastructural facilities for Simhastha
Kumbhamela at Nasik and Trambakeshwar in 2003-
2004 has yet been brought forward by the Tourism
Department of Maharashtra during the prioritisation
mesting for the financjal year 2000-2001. ,

v

(b) and (c) Do not arise.
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Appointment of Managerial Personnel

2736. SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleasad to state :

(a) whether the Department of Company Affairs had
issued orders rationalising appointment of managerial
personnel and payment of managerial remuneration in
case of companies having no profit or inadequate profit;

(b) if so, the details thereof;

(c) the number of companies that had submitted
apphications in excess of limits prescribed for
appointments and remuneration during the last three
years; and

(d) the number of companies which were granted
approvals/rejections during the said period?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY) : (a) and (b) Yes, Sir. The Department of
Company Affairs have issued a circular dated
27.12.2000 in this regard in order to reduce subjectivity
and to bring in an element of greater transparency and
objectivity in submission of application. The circular
brings out various aspects to be taken into account while
submitting application. It also brings out deficiencies
generally observed in the applications and brings out a
check-list so as to ensure that the prescribed forms are
complctely and properly filed at the time of submission,
so that disposal is quicker and faster.

(¢) and (d) During the last three years 1998-2000,
1462 applications were received u/s. 269/309 of the
Companies Act, 1956 for appointment and payment of
remureration to Managerial Personnel. Out of those
1462 application, 1350 applications were approved. In
20 applications remuneration in excess of limits
prescribed under Schedule Xl to the Companies Act
were not approved. 29 applications were closed in view
ot deficiencies/insufficient information.

[Translation]
Recruitment in Army from Himachai Pradesh

2737. SHRI MAHESHWAR SINGH : Wiil the Minister
of DEFENCE be pleased to stated :

{a) whether there has been a decline in the
percentage of recruitment of Jawans in the Army from
Himachal Pradesh ever since the criteria of recruitment
in the Army based on population was adopted;

(b) it so. whether Government have received any
jetter dated December 9, 1999 from the Chief Minister
of Himachal Pradesh seeking increase in the said
percentage based on recruitable male population of the
State: and

MARCH 19, 2001

to Questions 108

(c) if so, the action taken thereon so far?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) No, Sir.

(b) Yes, Sir.

(c) A reply to Chief Minister's letter dated 9th
December, 1999 was sent to him on 1st April, 2000.

LPG Connections

2738. PROF. DUKHA BHAGAT : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) the dates upto which the registered applicants
seeking gas connections have been provided the same
day, State-wise;

(b) the time by which all the pending applications
are likely to be cleared; and

(c) the number of gas agencies functioning in each
district and the number of gas connections provided to
each of them? )

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) At
present new LPG connections are released on demand
in existing markets throughout the country by Public
Sector Oil Marketing Companies after following the
standard procedure of registration of prospective
customers.

(c) As on 1.1.2001, total number ol LPG
distributorships of Public Sector Oil Marketing
Companies was 6376 and the total customers holding
with these distributors was about 5.63 crore.

[English]
Removal of Tracks

2739. SHRI A. BRAHMANAIAH : Will the Minister of
RAILWAYS be pleased to state:

(a) whether a large length of rail track was removed
at certain spots in South Central Railway in the month
of February, 2001;

(b) the exact location of such illegal an~ dangerous
activity;

(c) whether the South Central Railway had advanced
information on the vulnerability of this section:

(d) if so, whether any action has been taken to
prevent such incidents; and

(e) if so, the details thereof?



109 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) A 36
metre length of rail was removed on 28.2.2001 at Km.
416/5-7 on Secunderabad - Mudkhed section of
Hyderabad Division of South Central Railway.

(c) No, Sir.

(d) and (e) Security patrolling has been introduced
between Mudkhed - Basar stations on Secunderabad -
Mudkhed section after the incident.

[Translation]
Millennium Cards Scheme
2740. SHRI PADAM SEN CHOUDHRY : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have cleared the
millenium card scheme to the passengers travelling in
the Railways;

(b) if so, the details thereof;

(c) whether these cards are being issued to the
passengers; and

(d) if not, the time by which these cards are likely to
be issued?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (d) The
Scheme of issuing Millennium Cards is under detailed

examination.
[English]
Recarpeting of Airstrip at Bagdogra Airport

2741. SHRI AMAR ROYPRADHAN : Wiil the Minister
of DEFENCE be pleased to stated :

(a) the date on which the recarpeting work of air-
strip at the Bagdogra Airport had started;

(b) the target date fixed for its completion;

(c) whether the work has since been completed
and the airport is in use for flight operation;

(d) if not, the reasons therefor; and

(e) the action taken by the Government on requests
received from Members of Parliament during the period
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from 1.4.2000 to 28.2.2001 about early completion of
work and non-functioning of airport?

THE MINISTER OF DEFENCE (SHR! GEORGE
FERNANDES) : (a) to (d) The resurfacing work of airstrip
at Bagdogra airport was started by Indian Air Force on
10th November, 1999. It was planned to complete the
work by 31st January, 2001 but due to operational
requirement of Civil airlines and some other factors,
including excessive rain etc., the work is, now, expected
to be completed by 31st March, 2001. However, special
efforts have been made by Indian Air Force to enable
civil airlines to continue to operate civil scheduled flights
and these airlines have been operating, regularly since
4th January, 2001 after installation of Precision
Approach Path Indicator (PAP!) for runway 01.

(e) Requests were received from the Hon'ble Union
Ministers of Civil Aviation and External Affairs, Hon'ble
Chief Minister of Sikkim and one Hon'ble Member of
Parliament, who have, already been apprised of the
position.

[Translation]

Financlal Assistance to State for
Power Generation

2742.DR. LAXMINARAYAN PANDEYA : Wil the
Minister of POWER be pleased to state:

(a) whether financial assistance for power
generation in Rajasthan has been announced by him
on behalf of the Union Government on the occasion of
foundation laying ceremony of the fifth unit in Suratgarh;

(b) if so, whether Madhya Pradesh Government have
also sought financial assistance from the Union
Govermnment for increasing their power generation; and

(c) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) The
Minister of Power while laying stone foundations for
Suratgarh Thermal Power Station (Unit-V) announced
assistance to Rajasthan State for upgradation of
distribution network. In pursuance, three distrubution
circles namely, Jodhpur, Alwar, Jhunjunu circles have
been identified by the State and following schemes with
total cost and funds under Accelerated Power
Development Programme (APDP) have been approved:

Rajasthan
S. No. State Utility Name of Project Grant Loan Total Amount
of Scheme Cost Under APDP
(Grant+Loan)
1 2 3 4 ' 5 6 7
Jodhpur VVNL Jodhpur Circle Distr. Tranf. 27.89 6.97 6.97 Gl 3;95
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Jodhpur VVNL Jodhpur Circle Meter 15.62 3.91 3.91 7.81
RR VPNL Alwar Circle Trans 7.12 1.78 1.78 3.56
Alwar Meter 9.00 2.25 2.25 4.50
Jhunjhunu Meter 8.15 2.04 2.04 4.08
Jodhpur Meter 10.85 2.71 2.71 5.43
Alwar CAP 3.20 0.80 0.80 1.60
Jhunjhunu CAP 3.70 0.93 0.93 1.85
Jodhpur CAP 4.45 1.11 1.11 2.23
89.98 22.50 22.50 45.01

(b) and (c) Madhya Pradesh Government have
also sought financial assistance under APDP for
Renovation & Modernization of its power stations
and also for upgradation of distribution network.

They have also identified three distribution circles for
this purpose. The project sanctioned under APDP
including fund to be released under APDP are given
below:

Madhya Pradesh
S. No. State Utility Name of Project Grant Loan Total Amount
Scheme Cost Under APDP
(Grant+Loan)
MPEB R&M of 1142.5 MW R&M 22.34 5.59 5.59 11.17
Satpura TPS (5X625+
1X200+3x210MW)
MPEB Gwalior Meter 12.41 3.10 3.10 6.21
MPEB Indore Meter 19.35 4.84 4.84 9.68
MPEB Ujjain Meter 21.36 5.34 5.34 10.68
MPEB Gwalior CAP 0.42 0.11 0.11 0.21
MPEB Indore CAP 2.99 0.75 0.75 1.50
MPEB Ujjain CAP 1.70 0.43 0.43 0.85
80.57 20.16 20.16 40.3
[English) (c) the present status of proposal along with the
time frame for executing?
Sky Bus System

2743. SHRI ANANT GUDHE : Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is a proposal to operate sky buses
as mode of public transport in Mumbal on highly crowded
routes;

(b) if so, furnish details thereof alongwith the

scheme technical soundness, cost effectiveness and
total cost of the project, financing pattern etc; and

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) The Konkan
Railway Corporation has only suggested that the Sky
Bus Metro System could be one of the possible
solutions to the urban transport problems faced by
some major cities. The State Governments of
Maharashtra, Andhra Pradesh, Karnataka & Tamil Nadu
have evinced interest in this proposal and are in
dialogue with Konkan Railway Corporation.

(b) and (c) The proposal is still at a conceptual
stage.
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International Naval Fleet Review

2744. SHRI A. NARENDRA :
PROF. UMMAREDDY VENKATESWARLU :
SHRIAJAY SINGH CHAUTALA :

Will the Minister of DEFENCE be pleased to state:

(a) whether Indian Navy has organised an
International Naval Fleet Review recently in Mumbai;

(b) if so, the details thereof;

(c) the names of the countries involved and actually
participated in this exercise, along with the number of
ships took part in this exercise, country-wise;

(d) the total expenditure incurred in this regard;

(e) whether the Naval Authorities did not allow the
Industrial Units around Mumbai to work on the days of
rehearsal;

(f) if so, the estimated loss of production occurred
due to closure of industries; and

(g) the steps being taken to compensate for the
losses accrued to all concerned in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir.

(b) and (c) The International Fleet Review was
conducted on 17th February, 2001 in which War Ships
from 19 foreign countries took part. The details of foreign
participants are given in the statement enclosed.

(d) A sum of Rs. 2.87 crores was sanctioned by the
Government for conducting the event.

(e) The Naval authorities have informed that they
had requested the Government of Maharashtra to
examine the feasibility of rescheduling the maintenance
periods of various industries so as to coincide with the
period of the Fleet Review. This was done as part of the
clean air campaign. The industrial units, however, were
free to work on the days of rehearsals and also on the
Fleet Review, if it was not considered feasible by them.

(f) and (g) Information is being obtained from the
State Government of Maharashtra.

Statement

Details of participation in International Fleet Review 2001
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S. Country Type/Name Delegation
No. Participating of Ship
1 2 3 4
1. Bangladesh BNS Ali Haider Cmde AKM Azad

1 2 3 4
2. France FNS Dupleix V ADM Jean-Lous
Battet,
FNS Perle VCNS and R ADM
Herve Giraud,
ALINDIEN
3. Malaysia KD Jebat V Adm Dato's Sen ‘\bu
Baker bin Abdul
KD Laksamana Jamal, CNS
Tan Pusmah
4. Srilanka SLNSSayura V Adm Daya Sandagirn
5 WK HMS Cumberland Adm  Sir, Nigel
Essenhigh, CNS
6. Singapore = RSS Endurance R ADM Lui Tuck Yew,
CNS
7. Poland ORP Wodnik Captain 2dzislaw
Zmuda
8. Thailand HTMS Bangpakong Adm Navee
Santikanavin
9. Australia HMAS Darwin V ADM DJ Shackleton,
CNS
10. Oman RNOV Qabhir A1 RNOV A1 Najah HH
Amwaj Radm Sayyid Shihab
Bin Tarig At-Said,
Commander of Royal
Navy of Oman
11. South Africa SAS Drakensberg V Adm J Reteif, CNS
12. Japan JDS Amagiri V Adm Nobuchika
Makimoti, President
JMSDF
13. USA USS Cowpens V Adm James Metzer,
Seventh Fleet
Commander
14. Russia Admiral Vinogradov Adm V| Kuroedov,
Admiral Panteleey CNS
15. Indonesia KRI Todak R Adm SI Putu Ardana
16. lran IRIS Atvand Captain Yahya
Daivand (SOPA)
17. Kenya KNS Shujaa Maj Gen AA Rafrouf,
KNS Nyayo CNS
18. Mauritius CGS Vigilant -
18. Morocco Lt. Col. Arrahmani  Major Mohamed Triki,
CNS
20. New Zealand - R Adm Peter McHaffie,
CNS "
[ S
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1 2 3 4

21. lIsrael Lt Col Arrahmani  V Adm Yedidia Ya'ari,
CNS

22. Turkey - Cmde Ozer Karabulut,

) Commander of Aksaz

Naval Base

23 'Nigeria - R Adm FE Agpbiti

24 Vietnam Snr Col. Tran Quang

Khue, Vice Cdr

25 South Korea - Lt Gen Chang Jung-

Kil, Vice Chief of

Navy

26. Qatar - Brig (Navy) Naswer Al
Nuaimi, CNS

27 Maldives - Lt. Col. Ahmed Zahir,
DG NSS Coast Guard

28. Iraq - . Maj. Gen. Yehya Taha

Huesh, CNS

29. Venezuela - VADM Jorge Miguel
Sierraalta Zavaree,

CNS

Fire Threat to Bagdigi Rall Line

2745. SHRI SHRINIWAS PATIL : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government are aware that
underground fire threatens to 10.5 long stretch Bagdigi
Railway line on Dhanbad-Pathardih route;

(b) if so, whether this is a serious threat for goods
and human lives as per the team of the World Bank;
and

(c) If so, the steps taken/proposed to be taken by
the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) M/s Bharat Cooking Coal Limited has initiated
filling up the trench, which had been dug-up earlier, with
earth or sand and are using water for restricting the
spread of the fire. As an additional precautionary
measure, Railway has imposed speed restriction of 20
kilometer per hour between Lodhna and Patherdih
station on train movement. Track patrolling is also being
done in the area.
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Reserves of Petrol and Gas in Gujarat

2746.SHRI P.S. GADHAV! : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Government has conducted any
survey in the desert of Kutch region of Gujarat to find out
the new sources and reserves of Petrol and Gas during
the last three years; and

(b) if so, the results thereof and the location where
oil and gas has been found alongwith the estimated
quantum thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b)
National Geophysical Research Institute (NGRI) has
carried out intergrated Geophysical surveys in Kutch
Region under a Qil & Natural Gas Corporation Limited
(ONGC) - funded R&D project. The processing and
interpretation of the data acquired by NGRI has been
completed by them and their report is under finalisation.
However, no survey in the desert of Kutch Region of
Gujarat has been carried out for hydrocarbons by the
National Oil Companies or private parties during the
last three years.

[Translation]
Induction of Wagons

2747. SHRIRAJESH RANJAN ALIAS PAPPU YADAV:
Will the Minister of RAILWAYS be pleased to state:

(a) the names of railway stations under North
Eastern Railway where wagons have been supplied

during the last year against the demand of each
station;

(b) whether the railways have failed in fulfilling the
demands of wagons by Purnea, Patna and Katihar
stations;

(c) if so, the reasons therefor; and

(d) the steps taken by the Government to provide
sufficient number of wagons?

THE MINISTER OF STATE IN THE MINISTRY OF

RAILWAYS (SHRI DIGVIJAY SINGH) : (a) A statement is
attached.

(b) No Sir. Railway was able to meet wagon
demand at Purnea, Patna and Katihar stations during
1999-2000.

(c) and (d) Do not arise.
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Statement

Names of stations on North Eastern Railway where
wagons have been supplied during the last year
against the demand.

Lalkuan, Rudrapur, Bilaspur, Kashipur, Gaushala,
Haldwani, Babhnan, Gonda, Bisvan, Mahmudabad,
Nakaha-Jungle, Gorakhpur, Basti, Colonel Ganj, Sarayu,
Maijapur, Jarwal-Road, Gonda-Kacheri, Lucknow-City
Allahabad City, Varanasi City. Ballia, Chauri-Chaura,
Captanganj, Chhupra, Deoria-Sadar, Mau, Mairwa,
Siwan.

Begusarai, Barauni, Dighwara, Garhara, Hajipur,
Khagaria, Karpurigram, Kanti, Kursela, Kaparpura,
Naugachhia, Mansi, Narayanpur-Anant, Sonepur,
Semapur, Thana-Bihpur, Betiah, Bugaha, Harinagar,
Laheriasarai, Motihari, Muktapur, Raxaul, Samastipur.

MG

Bareilly City, Pilibhit, Puranpur, Bilaspur, Baheri, Kichha,
Shahjahanpur, Tanakpur, Badaun, Banbasa, Bajpur,
Farrukhabad, Kashipur, Lalkuna, Sehramau, Ujhani.

Balrampur, Barhni, Gonda, Gainsri, Gola
Gokarannath, Hargaon, Lakhimpur, Mihinpurwa, Mailani,
Nanpara, Nautanwa, Naugarh, Deokali, Pardhan,
Palikalan, Kheri-Town, Pachperwa, Sohratgarh, Sitapur,
Tulsipur, Tikunia.

Chhupra-Kacheri, Dudhai, Dighwa-Dubauli,
Gopalganj, Jalalpur, Marhaura, Masrakh, Padrauna,
Ramkola, Rajapatti, Sidhaulia, Sasa-Musa, Tarya Sujan.

Adapur, Angarghat, Bairagania, Badlaghat,
Bhiknathori, Balbal, Chauradano, Banmankhi,
Darbhanga, Daurah-Madhepura, Gaunaha, Gokhula,
Ghorasahan, Hasanpur, Imli, Khagaria, Kundwa-
Chainpur, Mansi, Lalitgram, Khajauli, Murliganj,
Nakardei, Nirmali, Narkatiaganj, Olapur, Purneacourt,
Riga, Raghopur, Roserraghat, Raxaul, Sonbarsa
Kacheri, Simri Bakhtyarpur, Saharsa, Salona Supaul,
Samastipur, Narhan, Nayanagar, Sikta, Bagaha.

[English]
Loan from IREDA for Development of NCES

2748. SHRI DILIPKUMAR MANSUKHLAL GANDHI :
Will the Minister of NON-CONVENTIONAL ENERGY

SOURCES be pleased to state :
(a) whether IREDA has sanctioned loan for the

development of non-conventional energy projects till
December 2000;
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(b) if so, the names of projects along with the
amount of loan approved for the projects, State-wise
and particularly for Maharashtra; and

(c) the additional power expected from these
projects in Maharashtra during the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHR! M.
KANNAPPAN) : (a) to (c) Yes Sir. Indlan Renewable
Energy Development Agency (IREDA) has sanctioned a
total of 1402 projects for the development of non-
conventional energy with loans of Rs. 4256.89 crores
till December 2000 in the country including 203 projects
with loans of Rs. 429.88 crores in the State of
Maharashtra. The State-wise details of projects and
loans sanctioned in the country including Maharashtra
are given in the statement enclosed. In the State of
Maharashtra, it is proposed to generate 748 lakh units
from wind energy projects of an aggregate capacity of
47.5 MW and 5.29 lakh units from solar photovoltaic
(SPV) projects of an aggregate capacity of 392 kilowatt
peak commissioned (upto December, 2000) during
current financial year. (Detailed information on
Maharashtra being very bulky is being forwarded
separately to the Hon'ble Member).

Statement

State-wise details of projects sanctioned by IREDA till
31.12.2000

(Rupees in Crores)

S. States/UTs No. of Projects Loan
No. Sanctioned Amount
1 2 3 4
1. Andhra Pradesh 222 1108.00
2. Assam 3 9.40
3. Bihar 8 3.27
4. Delhi 42 40.59
5. Gujarat 74 123 19
6. Goa 4 0.26
7. Haryana 19 17.43
8. Himachal Pradesh 14 60 34
9. Jammu & Kashmir 1 0.62
10. Karnataka 163 776.26
11. Kerala 27 99.39
12. Madhya Rradesh 65 153 .91
13. Maharashtra 203 42388

¥
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1 2 3 4
14. Manipur 2 0.37
15. Mizoram 1 0.16
16. Orissa 7 33.65
17. Punjab 23 37.61
18. Rajasthan 34 17.13
19. Tamil Nadu 366 991.46
20. Uttar Pradesh 73 252.64
21. West Bengal 45 90.50
22. Andaman & Nicobar 1 0.11
23. Daman ) 2 8.13
24. Pondicherry 3 1.59
Total 1402 4256.89

Accident Claims

2749.SHRI C.N. SINGH : Will the Minister of
RAILWAYS be pleased to state:

(a) the number of accident cases are lying pending
in claim tribunals for more than one to three years;

(b) the reasons for the delay in their settiement;
and

(c) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) 2329 accident
cases for more than one to three years old are lying
pending in different Benches of Railway Claims Tribunal
as on 1.2.2001.

(b) (i) Non-attendance by the applicants or their
counsel,

(ii) Adjournment sought by the applicant/their
counsel for producing their witnesses or
other evidence,

(iii) Non-availability of heirship title with the
claimants,

(iv) Transfer of claims cases from one Bench
to the other, sought by claimants.

(c) (i) Instructions have been issued to all Zonal
Railways that as soon as a passenger
train accident or untoward incident takes
place, all particulars of injured and killed
may be obtained. claim application forms
sent to claimants, and the record made
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available to the concerned Bench of the
Railway Claims Tribunal.

(li) When claims are filed and put up for
hearing, the Railways should give all
possible assistance to the Tribunal for
speedy settiement.

(iti) Written Statements are to be filed by the
railways in such cases within 15 days of
receipt of notice from Railway Claims
Tribunal.

(iv) As per revised guidelines prior finance
concurrence for payment of
compensation has been dispensed with
and Chief Claims Officers of Zonal
Railways have been empowered to
sanction and arrange payment of the
decreed amount to the claimants.

(v) After the decreetal amount of a claim has
been sanctioned, Railways have to ensure
that cheques are issued and despatched
within a period of 15 days.

(vi) Railway Claims Tribunals have been
requested by the Government to take
following steps:

(1) Priority to be given for hearing and
disposing of accident claims cases.

(2) Members of other Benches to be
deputed to vacant Benches for
specifically hearing and disposing of
accident claims cases for expediting
their disposal.

Permission to cross the Irrigation Canal
under Rail Lines in Orissa

2750. SHRI K.P. SINGH DEO : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the right main canal of Rengali multi-
purpose irrigation Project is crossing Railway line
between Hindal and Talcher/Angul of South Eastern
Railway;

(b) it so, whether the Government of Orissa has
sought permission to cross the railway line: and

(c) if so, the response of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) Yes.
Sir.

(c) The State Government of Orissa had requested
for 3 numbers of canal crossings at different locations
on Nergundi-Talcher-Angul section for which
permission has been granted. Works at these locations
ame in various stages of progress by South Eastern
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Railway on 'deposit terms'. The State Government of
Orissa has not yet deposited the full amount resulting
in poor progress of work. Further the State Government
of Orissa has requested for a minor canal crossing
(Kharagaprasad Branch Canal) through existing
Railway culvert (Minor Bridge No. 86) which was not
found feasible as the existing Railway Bridge is not
designed for carrying additional discharge of canal
water. The State Government has been advised to
propose a new canal crossing through Railway
embankment.

Gas based Power Project

2751. SHRI S.D.N.R. WADIYAR : Will the Minister of
POWER be pleased to state:

(a) whether the Government have a proposal to set

PHALGUNA 28, 1922 (SAKA)

to Questions 122

up some gas based power projects in the National
Capital Region (NCR);

(b) if so, the details thereof location-wise; and

(c) the details of other places identified in the
country to set up gas based power projects during 9th
Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT!I JAYAWANT! MEHTA) : (a) and (b)
The Delhi Vidyut Board is setting. up the Pragati
Combined Cycle Gas Based Power Project (330 MW)
which is located in the National Capital Region.

(c) The details of gas based power plants which
were identified for being set up in the country during the
9th Plan are enclosed in the statement.

Statement

List of Gas based Power Projects identified for being set up in the country during 9th Plan

S. Project's Name, Cap., State/impl. Unit No. Capacity (MW) Actual (A)/ Constraints
No. Agency & Sanction/TEC Likely Date
Date/Fuel of Synch.
1 2 3 4 5 6
A. STATE SECTOR
I. Southern Region
1. Karaikal CCGT (32.5 MW) GT 22.9 5.3.99(A)
Pondicherry/PPCL 2/91 ST 9.6 15.10.99(A)
Fuel: Gas & Naphtha
2. Kovilkalappal CCGT (107 MW), GT 69 5.2.2001(A)
TN/TNEB ST 38 3/2001
State Cleared
Fuel: Natural Gas
3 Narimanam CCGT (5 MW) GT+ 5 Slipping from
TN/TNEB ST 9th Plan
Fuel: Gas
Il. Western Region
1. Dhuvaran CCGT (100 MW) GT+ 110(100) Slipping from
Gujarat/ GSECL ST 9th Plan
Fuel: Natural Gas/(HSD/LSHS)
Hi. North Eastern Region
1. Rokhia GT Ph. Il (8 MW) u-6 8 5.8.97(A)

Tripura/Govt. of Tripura 8/94
Fuel : Gas
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1 2 3 4 5 6
2. Rokhia GT Extn. Ph.lI u-7 21 3/2001
(21 MW) Tripura/
Govt. of Tripura
State Cleared
Fuel : Gas
3. Lakwa WH (38 MW) WH 47.5 Slipping from Tieing up of funds from
Assam (38)* 9th Plan the non lapsable central
Fuel : Gas pool of resources
A PRIVATE SECTOR
I. Northern Region
1. Chambal CCGT (166 MW) GT+ 130 Slipping from Financial Closure
Raj./Global Board ST 166* 9th Plan
Fuel : LNG
Il. Western Region
1. Paguthan CCGT (655 MW) GT-1 135 22.10.97(A)
Guj./Gujarat GT-2 135 24.12.97(A)
Torrent Energy Corp. Ltd. GT-3 135 14.2.98(A)
25.11.93 ST 250 13.10.98(A)
Fuel : Gas/Naphtha
2. Hazira WHRU (185 MW) ST 185 26.5.97(A)
Gujarat/Essar Power Ltd.
8/95 Fuel : LNG
3. Dabhol CCGT Phase-! GT-1 240 31.10.98(A)
740 MS GT-2 240 31.10.98(A)
Mah./Dabhol Power Co. ST 260 11.12.98(A)
17.4.96
Fuel : Naphtha/LNG
4 Dabhol CCGT Phase-l! Block-l (2 GT+1 ST) 1444 6/2001
144 MW Maharashtra & Block 1l 10/2001
Dabhol Power Co. (2GT + 1ST)
17.4.96
Fuel : Naphtha/LNG
Hil. Southern Region
1, Godavari CCGT (208 MW) GT+ 47 21.6.97(A)
AP/Spectrum Power Gen. Ltd. ST 67 31.3.98(A)
14.12.93
Fuel . Gas/Naphtha
2. Vemagiri CCGT (492 MW) GTs+ 468 Slipping from Financial Closure
AP/Vemagiri Power Gen. Ltd. STs (492°) 9th Plan
14.1.99
Fuel : Naphtha/Natural Gas
3. Gautami CCGT (358.9 MW) GT-1 358.9 Slipping from Financial Closure
AP/Gautami Power Ltd. GT-2 (464*) Sth Plan
Fuel : Naphtha/NG ST
4 Peddapuram CCGT (200 MW), GT 200 6/2001 (i) Financial Closure.
AP/BSES Andhra Power Ltd. ST (220%) 11/2001 (il) Allocation of Gas

Fuel : Nagura!l Gas

as an alternate fuel by
Ministry of Petroleum
& NG
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1 2 3 4 5 6
5. Kondapalli CCGT GT-1 112 19.9.00(A)
(2x112+1x126MW) (new GT-2 112 22.6.00(A)
AP/LKPL ST 128 18.10.00(A)
22.1.98
Fuel : Naphtha/Natural Gas
6. Jegurupadu CCGT-I| ST 77 20.6.97(A)
330.5 MW
AP/GVK India Ltd.
12.11.93
Fuel : Gas/Naphtha
7. PPN CCGT (330.5 MW) GT 225 1/2001
TN/PPN Power Gen. Co. Ltd. ST 105.5 2/2001
24.11.95
Fuel : Natural Gas/Naphtha
8. Bidadi CCGT (200 MW) GT+ 200 Slipping from Financial Closure
Kar./KPC Bidadi Power Corpn. Ltd. ST 9th Plan
Fuel : Naphtha/LNG
IV. North Eastern Region
1. Banaskandi CCGT GT-1 3.5 1.10.97(A)
(3x3.5+1x5 MW) GT-2 3.5 1.10.97(A)
Assam/DLF Power Ltd. GT-3 35 21.11.97(A)
Fuel : Gas ST 5.0 23.6.98(A)
2. Adamtilla (3x3 MW) GT-1 3.0 1.8.97(A)
Assam/DLF Power Ltd. GT-2 3.0 1.8.97(A)
Fuel: Gas GT-3 3.0 23.3.98(A)
C. CENTRAL SECTOR
I. Northern Region
1. Faridabad CCGT (430 MW) GT-1 143 29.6.99(A)
Haryana/NTPC GT-2 143 18.10.99(A)
8.7.97 ST 144 31.7.2000(A)
Fuel : Natural Gas/Naphtha
2. Auraiya CCGT-II (650 MW) GT+ST 650 Investment approval by
UP/NTPC NTPC Board
30.11.98 (TEC)
Fuel : Natural Gas/Naphtha
3 Anta CCGT-ll (650 MW) GT+ST 650 Investment approval by
RAJ/NTPC NTPC Board
19.8.98 (TEC)
Fuel : Natural Gas/Naphtha
Il. Western Reglion
1. Kawas CCGT-1l (650 MW) GT+ST 650 Investment approval by
Guj/NTPC 19.8.98 (TEC) NTPC Board.
Fuel : Gas/Naphtha
2. Gandhar CCGT-Il (650 MW) GT+ST 650 Investment approval by

Gujarat/NTPC 12.11.98(TEC)
Fuel : Gas/Naphtha

NTPC Board
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1 2 3 4 5 6
lIl. North Eastern Reglon
1. Kathalguri CCGT (3x30 MW) ST-1 30 1.3.98(A)
Assam/NEEPCO ST-2 30 28.3.98(A)
11/87 ST-3 30 5.7.98(A)
Fuel : Gas
2. Agartala GT (4x21 MW) GT-1 5.2.98(A)
Tripura/NEEPCO GT-2 25.2.98(A)
12/94 GT-3 29.3.98(A)
Fuel : Gas GT-4 26.6.98(A)

Land to Secunderabad Cantonment by
Nizam Government

2752. SHRI RAM MOHAN GADDE : Will the Minister
of DEFENCE be pleased to state :

(a) the area of land given by Nizam Government to
Ministry of Defence in Secunderabad Cantonment Area
in Andhra Pradesh;

(b) whether the Cantonment Board is possessing
correct and complete records with regard to Defence
lands given by the erstwhile Nizam Government;

(c) if not, the reasons therefor; and

(d) the action taken to get back the land grabbed by
certain private individuals?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Area of land given by Nizam
Government and vested ii. the Ministry of Defence is as
under:

(i) Secunderabad Cantt - 6584.7483 acres

(ii)) Golconda/Hyderabad - 1500.60 acres

(iii) Area adjoining - 3848.6050 acres
Secunderabad

(b) to (d) Maintenance of Defence land records by
Defence Estates Officer is a statutory requirement. No
discrepancy or error in the maintenance of records has
come to notice.

On-Going Railway Projects in Orissa

2753. SHRIMATI HEMA GAMANG : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Government have reviewed the

on-going railway projects in Orissa for the current year
in terms of targets set and achieved;

(b) if so, the details thereof along with the reasons
for slow progress and allocation of funds for 2001-2002
in general and for projects in tribal areas/districts in
particular, zone-wise;

(c) whether proposals for taking up new projects
have been received from M.Ps./State Government;

(d) if so, the details thereof, project-wise; and

(e) the details of action taken thereon along with
the funds provided therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b)
Progress of all Railway projects in terms of target
wherever fixed are reviewed regularly. Status of all
projects including allocation proposed for 2001-02, on
South Eastern Railway covering the State of Orissa, are
given in the statement enclosed.

Investment planning on Railways is done in a
national perspective, taking an integrated view of the
requirements of the system. Geographical boundaries
of a state are not a criterion for taking investment
decisions on the Railways. Moreover, a number of
Railway projects span across a number of States.
Therefore, financial details of projects are not
maintained Statewise.

(c) to (e) Government of Orissa has proposed the
construction of new lines between Talcher & Gopalpur
and between Talcher & Bimlagarh. Surveys for these
lines have been undertaken. Decision on these
proposals and subsequent allotment of funds if any,
will depend upon the resuits of the survey.
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Statement

S.No.

Name of Project

Rly.

Latest
Anticipated expected Proposed
to end of for 2001-02

Cost

Outlay Outlay Status

2000-01

(Rupees in Crores)

4

5 6 7

4.

5.

New Line

Koraput-Rayagada

Talcher-Sambalpur

Daitari-Banspani

Lanjigarh Road-
Junagarh

Khurda Road-Bolangir

SER

SER

SER

SER

SER

485.00

464.38

585.12

105.08

700.00

On-going Rallway Projects in Orissa

483.00 1.00 The work has been completed and
commissioned. Tunnel ventilation work
is in progress in the 2 long tunnels.

450.06 1.00 The project line has been completed
and commissioned. Sambalpur bye
pass work is in progress.

251.27 50.00 The Line from Banspani to Joruri
(11 km) has been completed on
20-10-2000 and opened for Goods
traffic. Land is available on the whole
section except from km 140-142.2 and
km 147-147.47. Earthwork and bridges
are in progress from km 0 to 147 trom
Banspani end. In this stretch about
109.5 km of the formation is ready in
patches. 207 out of 361 minor bridges
have been completed and work on 24
major bridges have been taken up. For
remaining 2 major bridges tenders
have been invited. 1.48 lakhs cum of
ballast out of 1.81 lac cum required
from km 0 to 58 has so far been
collected. Tenders have now been
invited for balance length from km 58-
123. The line is targeted for completion
by Dec. 2003 subject to availability of
resources.

15.22 2.00 Land acquisition is completed except
for forest land for which stage | approval
has been obtained. Earthwork and
bridge work has been taken up in the
first block section Langigarh to
Bhavanipatna and in Bhavanipatna
yard. The work will be progressed as
per availability of resources.

22.05 15.00 The work of final location survey is in
progress. Land acquisition papers for
23 km length have been submiitted to
State Government. Tender for earthwork
and minor bridge for first two km on
- Railway land have been finalised. Work
would be taken up once land is handed
over by State Government.

g
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1

2 3

4

5

6

7

6.

10.

11.

12.

13.

14.

Haridaspur-Paradeep SER

Angul-Sukinda Road SER

Rupsa-Bangariposi SER

Naupada-Gunupur SER

Doubling

Raghunathpur-Rahama SER

Rajatgarh-Nargundi SER

Talcher-Cuttack-
Paradeep (2nd Bridges
'on Mahanadi & Birupa)

SER

Nergundi-Cuttack- SER

Raghunathpur

Rahama-Paradeep SER

301.64

245.58

80.00

66.35

71.85

104.26

117.24

40.96

14.54

9.64

514

70.14

69.85

14.09

55.78

16.91

-

20.00

23.00

5.00

0.00

0.50

2.00

10.00

30.00

24.00

Final location survey has been
completed.’Land acquisition plans and
papers have been finalised and are
with the State Govt. Land has been
acquired for 10 km of alignment from
Haridaspur end. An amount of Rs 5 crs.
has been paid to the State Government
for land acquisition. Work would be
started as soon as land becomes
available.

Final Location Survey has been
completed. Report is under finalisation.
Soil exploration for all 17 major bridges
has been completed.

Earthwork and bridges are in progress
on the entire length. Work upto cess
level has been completed from km 0 to
50. Work is in progress on precast box
segments for minor bridges from
Baripada to Bangariposi (37 km)

The work will be taken up after the
necessary clearances have been
obtained. Process for obtaining the
clearances has been initiated.

Project completed and commissioned.
Rehabilitation of existing line is in
progress and expected to be completed
by June 2001.

The section from Rajathgarh to
Salegaon has been completed. The
remaining section of 6 km has a fly over
and expected to be ready by Dec.’ 2001.

Soil investigation and detailed design
on Birupa bridge has been completed.
The estimate has been sanctioned.
Retender for the bridge is being done.

The preparation of plans and estimates
has been taken up. Final Location
Survey has been completed for
Nergundi-Cuttack section. Bridge work
and earth work has been taken up in
Kendrapara Road yard.

The preparation of plans and estimates
has been taken up. Land acquisition
has heen completed except for last
3 km at Paradeep end. The work on
major bridges no 242, earthwork and
minor bridge in 7 out of 9 is in progress.
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15. Titlagarh-Lanjigarh SER 100.11 21.40 15.00 Land acquisition plans has been taken
up. Tenders have been finalised for
earthwork in four sections and for 1
major bridge. Kondel road-Nerla road
section is targeted to be completed
shortly.

16. Rajatgarh-Barang SER 166.16 1.00 Work will be taken up after the
necessary clearances have been
obtained. Process for obtaining
clearances has been initiated.

17. Khurda Road-Puri SER 48.00 5.00 Work included in the Budget 2000-01.
Phase-| (Khurda Detailed planning has been taken up.
Road-Delang)

Rallway Electrification

18. Bokaro Steel City- SER 269.63 236.81 15.00 Work on all the sections completed
Muri-hatia-Bondamunda- except Bondamunda Muri section which
Bimlagarh-Kiriburu/ is targeted for completion by Mar 2002.
Barsuan incl. Purulia-

Kotshila

19. Kharagpur-Bhuban- SER 310.19 142.51 15.01 Work is in progress and is targeted for
eswar including completion by March 2003.
Talcher-Paradeep

20. Bhubaneshwar- SER 292.59 239.78 25.30 Work is in progress and is targeted for
Kottavalasa completion by March 2003.

Contract Workers Engaging in CONCOR

2754. SHRI ARUN KUMAR : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government are aware that the
Container Corporation of India (CONCOR) has engaged
contract workers in perennial nature of work as well as
prohibited category work and the labour laws being
violated deliberately;

(b) whether the Government have received any
complaint in this regard;

(c) if so, the steps taken by the Government thereon;
and

(d) the reasons for not regularising contract
workers working in prohibited categories on roll of
principal employer (CONCOR)?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) The Govt. is not
aware of any substantiated complaint in this regard.

(b) and (c) A reference from Ministry of Labour in
this regard, was received and the matter was enquired
into but the complaint was not proved.

(d) Does not arise.

Agreement with American Company
for Power Project

2755. SHRI GANTA SREENIVASA RAO ' Will the
Minister of POWER be pleased to state:

(a) whether any agreement has been signed with
the American firm for pawer projects;

(b) if so, the details thereof.

(¢) the details of terms and conditions of the
distribution of power and its marketing;

(d) whether the power generated from this project
is shifted to other States; and

(@) if s0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (e)
During the visit of the Prime Minister to the USA in
September, 2080, agreements were signed in respect
of three power projects in the private sector. The details

of these agreements are given below : N
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(i)

(1)

A Memorandum of Understanding/Intent to
Finance was signed between the Infrastructure
Development Finance Corporation (IDFC) and
M/s Synergic Energy Development Inc of USA
on September 14, 2000 for financing the 330
MW Srinagar Hydro-electric Project of M/s
Duncans North Hydro Power Co. Ltd. in Uttar
Pradesh (Now Uttranchal). The Central
Electricity Authority accorded techno-economic
clearance to the 330 MW Srinagar Hydro
Electric Power Project being implemented by
M/s Duncans North Hydro Power Company
Limited in Uttar Pradesh on June 14, 2000 at
an estimated completion cost of US$ 95.054
million + Rs. 1299.89 crores (at an exchange
rate of 1 US$=Rs.42/-). The project is
scheduled for completion by September, 2005.

A development agreement was signed
between M/s Mirant Corporation (earlier known
as M/s. Southern Energy Asia Pacific Limited
(SEAP), Hong Kong) and the Power Trading
Corporation of India Ltd. on September 14,
2000 to jointly develop, construct, own, operate
and maintain the 3960 MW Hirma Thermal
Power Project in the State of Orissa. The
levelised fixed charge per unit of power to be
generated from the project has been
determined as Rs. 1.3398 per unit at 85%
guaranteed availability with super critical
boilers and at 74% front loading by the Central
Electricity Regulatory Commission (CERC).
The 1st Unit is expected to be commissioned
39 months from the date of financial closure.
Thereafter, each unit will be commissioned
with a gap of 3 months. Power is expected to
be exported to five states: Gujarat and Madhya
Pradesh in the West by way of a dedicated AC
transmission line, and to Rajasthan, Punjab,
and Haryana in North india by way of dedicated
DC transmission line to Rajasthan. An AC
transmission line will transmit power from
Rajasthan through Haryana terminating in
Punjab. Both transmission lines will be
developed and operated by POWERGRID.
Power will be purchased by the Power trading
Corporation (PTC) for onward sale to the Off
takers.

(i) A joint Development Agreement was signed

between M/s. Tamil Nadu LNG and Power
Company Private Ltd. and Power Trading
Corporation of India Ltd. on September 14,
2000 for jointly developing the 1884.645 MW
Ennore LNG based power project in Tamil
Nadu. The project estimated to cost Rs. 6,500
crores is scheduled for completion 36 months
from financial closure. The power generated
from this project is proposed to be purchased
by the Power Trading Corporation (PTC) for
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onward sale to the Off takers, viz. Tamil Nadu,
Karnataka and Kerala. While an MOU has
already been signed by PTC with the State of
Tamil Nadu for offtaking 750 MWs of power, the
commitment of other States is yet to be
formalized.

Production of Wind Energy

2756. SHRI RAMJEE MANJHI : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased
to state :

(a) the details of the wind energy potential of the
country; and

(b) the quantum of wind energy produced during
the last three years and as on date?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) The gross wind power potential of
the country has been re-assessed at 45,000 MW. The
technical potential depends on available grid capacity
in the potential States, and is about 10,000 MW at
present.

(b) An aggregate wind power capacity of 1270 MW
has so far been installed in the country. The capacity
addition during the last three years is given below :

Years Capacity (MW)
1998-99 - 56
1999-2000 - 143
2000-2001 - 103

(upto Jan'01)

About 6.7 billion units have been fed to the State
grids from wind power projects.

Natural Gas in Tripura

2757. SHRI SUNIL KHAN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether any steps have been taken to explore
natural gas in Tripura State;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) Yes,
Sir. As on 1.1.2001, Oil & Natural Gas Corporation Ltd.
has acquired 4491 Ground Line Kilometer of 2D seismic

»
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data, and drilled 92 exploratory wells in the State of
Tripura. At present two seismic parties and three drilling
rigs are in operation in the State.

(c) Does not arise.

Foreign Intrusion in Indian E.E.Z.

2758. SHRI TUFANI SAROJ : Will the Minister of
DEFENCE be pleased to state :

(a) whether there has been an increase in the
incidents of intrusion in Indian maritime zone adjoining
Andaman and Nicobar islands during the current year;

(b) if so, the number thereof;

(c) whether arms and ammunition have been
seized from the foreign boats and intruders in the said
zone;

(d) if so, the details thereof;

(e) the details of the intruders arrested and arms
and ammunition seized from them during the last one
year;

(f) whether there has been an increase in activities
of anti-social elements on the deserted islands of
Andaman and Nicobar Islands; and

(g) If so, the action being taken by the Government
in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) There has been an increase
in the incidents of intrusion in Indian Maritime Zone
adjoining Andaman and Nicobar Islands as is evident
from the following figures of apprehension of foreign
vessels:

Years
1999 2000 2001
(upto 8.3.2001)
Navy 40 28 Nil
Coast Guard 43 83 32

(c) and (d) There has been no seizure of arms and
ammunition from the vessels/foreigners apprehended
by Navy and Coast Guard.

(e) The number of intruders arrested by Navy and
Coast Guard during the last one vear is as under:

Navy - 342
Coast Guard - 696

(f) and (g) Andaman and Nicobar Administration
has informed that no activities of anti-social elements
on deserted islands have been noticed.

PHALGUNA 28, 1922 (SAKA)
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Balancing of Tariffs

2759. SHRI SUBODH MOHITE : Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is a need for re-balancing the
tariffs of the Indian Railways to reduce the rate of cross-
subsidisation;

(b) if so, the present position in this regard; and

(c) the manner in which the Government propose
to reduce the rate of cross-subsidisation without putting
burden on general public?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (c) A degree
of cross-subsidisation exists in most industries and
Indian Railways are not an exception. As far as Indian
Railways are concerned, alongwith its commerical
operations, it also is required to discharge various social
responsibilities. The assessment for the year 1999
2000 of the total cost of its social services obligations
was Rs 4739 crore which included Rs 1790 crore on
Staff Welfare and Law and Order. Net of these costs,
the figure worked out to Rs 2948 crore. There is a
constant endeavour to improve the productivity of assets
in order to limit operating losses and to maximise
earnings.

[Translation]

Construction of Road Over-bridges in
Uttar Pradesh

2760. SHRI BRIJ BHUSHAN SHARAN SINGH . Will
the Minister of RAILWAYS be pleased to state:

(a) the detalls of proposals sent by the Government
of Uttar Pradesh for construction of road over-bridges
at busy level crossings during 1998-89, 1899-2000 and
2000-01, location-wise,;

(b) the steps taken by the Union Government on
each project; )

(c) the details and present status of the under
construction road over-bridges;

(d) the funds allocated therefor during the said
period and proposed for 2001-2002; and

(e) the time by which these bridges are likely to be
constructed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a). (c) and (d) A
Statement is attached.

(b) Bridges as per firm proposals prioritized by
State Gowvt. and fulfilling requisite formalities have been
sanctioned as shown in the statement. '
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(e) Construction of ROBs is a joint work of Railways approaches. Construction of Bridge proper is planned
& State Govt. The Railway constructs the bridge proper for completion by Railway before or along with the
across railway tracks and the State Govt. constructs the completion of the work of constructionof approaches by
. the State Govt.
Statement

From 1998 to 2001 follcwing 14 proposals from S.No. 1 to 14 of Road Over-bridges were received from Uttar
Pradesh Government fulfilling preliminary requisites which were sanctioned on cost sharing basis

(Rs. in Thousands)

S.No. Proposals received Sanctioned Outlay provided Outlay Present Status
during 1998- 1999- 2000- proposed
99 2000 2001 2001-

2002

1 2 3 4 5 6 7 8

1. Biraya-Panwari-ROB in lieu 98-99 3164 18206 988 Railway portion work completed in all
of level crossing No. 279-B/3 respects. Approach work in advance

stage of completion.

2. ROB at Lucknow City in 98-99 100 17001 10000 2500 GAD finalized. ?stimate sanctioned
lieu of Level Crossing No. 7 State Govt. has taken work on approa-
ML between Daliganj & ches. Agency being fixed for Railway's
Badshahnagar portion of work.

3. lIradatganj ROB in lieu of 98-99 10 - 15000 5000 GAD finalized State Govt. is pursued
Lxing No. 430/A for sanction of Detailed Estimate

4. ROB in lieu of L-xing No. 98-99 1 2001 25000 15000 Detailed estimate sanctioned. Profile
79-D GT Road near Kanpur sketch approved. Tender for approach

work shall be invited when State Govt.
starts work on approaches.

5. ROB in lieu of Level 98-99 1000 10000 2500 No decision has yet been taken by
crossing No. 129 between State Govt. regarding location of the
Deoria Sadar - Nunkhar ROB.

6. ROB at Lucknow City in 98-99 10005 15000 2500 Location not yet decided by State Govt.
lieu of Level Crossing
No. 6 between Daliganj
& Mabhibullahpur

7. ROB at Lucknow City in 98-99 100 600 10000 13000 GAD approved by MOST. Estimate
lieu of Level Crossing alongwith cost sharing approved.
No. 10 at Mahibullahpur Work started on approaches as well
Railway Station yard. as on Rallway portion is in progress.

8. Const. of ROB in lieu of 98-99 1000 100 10000 20000 Profile sketch approved. Estimate
level crossing No. 25-B/ sanctioned. Soil investigation done.
3-T at KM 788/11-13 on -

MGS-ALD sec'ion near
Meja Road

9. Chaupala-ROB in lieu of 99-2000 - 100 20000 5000 State Govt. has advised the Railway
level crossing No. 356-Spl, that location of the ROB is under
and 250/A v reconsideration. Estimate for

approaches awaited from State Govt.
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10. Fatehpu.r-ROB alongwith 99-2000 100 30000 15000 Revised sketch approved. Estimate
subway in lieu of level sanctioned. PWD has changed the
crossing No. 50 scope on approaches. Soil

investigation completed.

11. Rampur-ROB in lieu of level 99-2000 100 10000 20000 Profile sketch approved. Detailed
crossing No. 403-A near estimate sanctioned.

Rampur

12. Barabanki-ROB in lieu of 99-2000 100 10000 10000 Profile sketch approved. Estimate of
level crossing No. 180-A PWD portion received in April, 2000

and joint estimate under preparation.

13. Road Over Bridge in lieu of 2000-01 - 10000 2500 Work under planning stage as MOST
Level crossing No. 24'A' at has advised to construct Bypass in
Km.129/4-5 between place of ROB. Final decision awaited
Gazipur city & Ghazipur from State Govt.

Ghat Station on Aunrihar-
Chappara Sec.

14. Road Over Bridge in lieu of 2000-01 - - 10000 7500 Work under planning stage.
Level crossing No. 478/A
at Km. 1321/2-4 on Delhi -

Jhansi at Jajau.

15. Etawah-RUB in lieu of level 94-95 2387 2329 - - The work of Railway portion comple-
crossing No. 29 ted and work of approaches is in

progress.

16. Partapur-ROB in lieu of 95-96 5000 1952 3500 1000 Work is in progress. Subway
level crossing No 21-A. completed.

17. Delhi-Saharanpur-ROB in 96-97 5000 1614 10000 4161 Load testing of test pile done and 10
lieu of level crossing No. piles have been cast. The land for
40-B (Sakoti) casting further piles is yet to be made

available by PWD. The GAD is under
revision as per request of National
Highway Authoriy.

18. Hathras-ROB in lieu of level  96-97 5 100 20000 20000 Detailed estimate sanctioned. Profile

crossing No. 95-A. sketch approved. Tenders called for
Railway's portion discharged
because State Govt. did not start work
on approaches.

19. ROB in lieu of Level 94-95 5 5 15000 15000 Work on approaches is in progress
Crossing No. 6 at Km. by State Govt. and P-8 to P-15 have
4/6-7 near Eye Hospital been completed upto pier cap level
at Kanpur on Kanpur- work on P-1 & P-2 and abutment is
Anwarganj-Rawatpur also in progress. Open tender for
section. Railway portion finalized and work

has been taken up.

20. ROB in lieu of Level 95-96 50000 10000 10000 1000 Revised GAD prepared by SE/PWD

Crossing No.1 Spl.
At Rampur.

received on 30-11-2000 and the same
with corrections sent to MOST through
State/PWD for approval on
22-1-2001.

Note : Works shown from S.No. 15 to 20 were sanctioned prior to 1988-99 but still are in progress. .
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[English]
Import of Aircraft Components

2761.SHR! SATYAVRAT CHATURVED! : Will the
Minister of DEFENCE be pleased to refer to the reply
given to Unsatrred Question No. 2893 dated August 10,
2000 and state :

(a) the date on which the Committee was
constituted to consider the need of spare parts for the
Indian Air Force and to identify the potential for their
indigenous development;

(b) whether the Indian Air Force has taken initiative
to collaborate with the Association of indian Industries
in order to include private sector industries for
indigenous development, production and supply of the
requisite items;

(c) if so, the details thereof; and
(d) the outcome therefrom?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) The 19th January, 2000, Sir.

(b) to (d) The Indian Air Force has taken initiative to
collaborate with the Confederation of Indian Industries
(CH), Society of indian Aerospace Technology and
Industries (SIATI) and Small Scale Industries (SSI) in
organising Indigenisation seminars in various parts of
the country in order to include private sector industries
for indigenous development, production & supply of
requisite items. During the last 4 years, this has
resulted in increasing the Vendor Base for supply of

MARCH 19, 2001

to Questions 144

indigenous items to the Indian Air Force from a mere
151 nos. to 1250 nos. While Indian Air Force had made
a dent in terms of low value/low quantum items, now,
attention is turning to medium/high-tech and high
volume items. This is a continuous process. As new
weapons/systems are inducted, parallel action for
indigenisation will also be taken.

On-going Projects in Tamil Nadu

2762. SHRI E.M. SUDARSANA NATCHIAPPAN : Will
the Minister of RAILWAYS be pleased to state:

(a) the details of on-going and proposed Railway
projects in Tamil Nadu along with the cost involved
therein;

(b) the progress made and the amount spent on
each of the project so far; and

(c) the time by which these projects are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : () to (c) Details of
ongoing Railway projects on Southern Railway, covering
the state of Tamil Nadu, including their anticipated cost,
expected outlay to the end of 2000-01 and their progress
are given in the enclosed statement-I. Likely date of
completion of these projects, wherever fixed, are also
stated in statement-I.

A list of ongoing surveys on Southern Railway,
covering the State of Tamil Nadu, is given as
statement-II.

Statement-|

S.No. Name of Project Latest

Status
Anticipated expected
Cost to end of
2000-01
(Rupees in Crores)
1 2 3 5

On-going Railway Projects on Southern Railway covering the State of Tamil Nadu

New Lines

1. Karur-Salem 229.88

30% of land has been taken over and work is in

progress over 45 km. Earthwork and minor

bridges are in progress in 10 reaches and

bridge over Kaveri river is also in progress Work

of station buildings at Kalagari and Mallur have

been taken up and for Nammkal and Rasipuram
£ station tenders are under finalisation.
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2

3

5

10.

11.

12.

13.

Bangalore-Satyamangiam

Gauge Conversion

Chennai Beach-Tiruchchirappali
and Arakonnam-Chengalpattu

Dindigul-Trichy

Tiruchchirappali-Nagore-Karaikal

Yashwantpur-Salem

Madurai-Rameswram

Quilon-Tirunelveli-Trichendur &
Tenkasi-Virudhnagar

Villupuram-Pondicherry

Thanjavur-Villupuram main line

Cuddalore-Salem via
Vriddhachalam

Trichy-Manmadurai

Villupuram-Katpadi

225.00

696.83

131.07

146.11

176.29

240.00

327.61

30.00

231.00

198.68

175.00

175.00

0.09

409.53

95.84

81.23

175.34

5.39

21.97

0.90

6.03

1.00

4.00

2.23

Final location survey is in progress and would
be completed shortly. Land acquisition plans will
be prepared once Final Location Survey is over
and alignment has been firmed up.

Main Work has been completed and commi-
ssioned. However. 10 crossing stations remain
to be provided of which 5 will be completed in
2000-01.

The work has been completed and
commissioned.

The section from Trichy to Thanjavur (50 km)
has been completed and commissioned. Work
on rest of the section is in progress. No target
date has been fixed. Nagpattinam - Vallankani
has been sanctioned as a material
modification to this work but alignment is under
modification in consultation with State
Government.

Work has been completed. Section from
Banyapannahalli to Salem has been
commissioned. However Banyapannahalli-
Yeswantpur is not getting commissioned due to
public agitation for a Road Over Bridge at Hebbal
and Lingraypuram. Road Over Bridge has been
sanctioned. State Government is being
approached for its early commissioning.

Earthwork and bridges have been taken up. No
target date has yet been fixed.

In Virudhnagar - Tenkasi and Tirunelveli -Triuch-
endur, bridge work and earthwork has been
taken up. Final location survey has been taken
up in the ghat section between Punalur and
Tankasi to ease gradient and curves to suit BG.
The work is being progressed as per availability
of resources.

Preliminary arrangements are being made for
starting the work.

The work would be taken up after obtaining
requisite clearances. Process for obtaining
clearances has been initiated.

Arrangements are being made to start the work.

Work included in the Budget 2000-01. Detaited
planning has been taken up.

Work included in the Budget 2000-01. Detailed
planning has been taken up. €
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1 2 3 4 5
Doubling

14. Irugur-Coimbatore 25.11 2.29 Land acquisition for the project has been taken
up. The detailed planning of the facilities to be
provided is also on hand. The work as required
would be taken up and completed in the coming
years as per availability of resources.

15.  Attipattu-Korukkupettai 40.00 5.09 Preparation of Plans and estimates is in
progress. Tender for construction of a important
bridge across Ennore Creek has been taken up.

Metropolitan Transport Project

16. Chennai Beach-Luz 268.87 263.53 Line opened for traffic on 19.10.97. Work on
(now Thirumaili) Phase-| additional station is in progress.

Rapid Transit System

17. MRTS Phase-Il from 684.32 128.49 2/3rd cost of the project is being shared by State
Thirumali to Velacherry Government of Tamil Nadu. The substructure

works for the entire elevated section from
Tirumalai to Taramani has been completed.
Work on super structures in elevated section
except at one location and work at 7 stations is
in progress.

18. Chennai Beach-Tambaram- 455.24 37.85 The work is in progress. MG terminal has already
Chengalpattu: Gauge Conversion been shifted to Tambaram. Work of conversion

of MG main line from Chennai Egmore to
Tambaram has been completed.
Rallway Electrification

19. Erode-Palghat-Ernakulam 220.10 207.27 The work has been completed. Residual job is
in hand.

20. Tambaram-Chengalpattu- 38.44 10.00 Estimate has been sanctioned. Preliminary
Vilupuram & Chengalpattu- works have been taken up. Target Date of
Arakkonam Completion is Mar. 2003.

Statement-I/
2 3 4
S.  Name of Plan-Head Status . Jolarpettaito New Line In progress. Target Date of
No. the Project Hosur via Completion is 31.05.2001.
Krishnagiri
1 2 3 4 ‘
. Kumbakonam New Line In progress. Target Date of
to Namakal Completion is 30.4.2001.
On-going Surveys on Scfn;_fherr i?;’way covering the . Madurai- New Line- In progress. Target Date of
State of Tamil Nadu Kottayam Completion is 31.05.2001
1. Madurai- Gauge In progress. Target Date of . Madurai- New Line Being taken up. Target Date
Coimbatore  Conversion Completion is 31.05.2001 Tuticorin of Compietion is 30.6.2001.
2. Virudhnagar to Gauge Completed. Report under . Vaikam- New Line To be taken up.
Manamadurai Conversion finalisation. f Vaikam Road
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[Translation]
Delegation Visited Foreign Countries

2763. SHRI RAMJI LAL SUMAN :
SHRI NAWAL KISHORE RAI :
SHRIUTTAMRAO PATIL :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether a delegation headed by him visited
abroad recently;

(b) if so, the names of the countries visited by the
said delegation besides Russia;

(c) the persons in the delegation who visited abroad
on the Government expenses and the role of each of
them in discharging the official work during their visit;
and

(d) the duration of this visit and the total expenditure
incurred on it?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d)
Government of India have offered 25 exploration blocks
for exploration of oil and gas under the Second round of
New Exploration Licensing Policy (NELP). In order to
effectively promote the Second round of NELP, it was
decided on the basis of the advice tendered by the
marketing Consultant for NELP-Il namely; M/s IHS
Energy Group, U.K. and in consultation with the Director
General of Hydrocarbons, that the Delegation having
representation at the highest level should visit the
potential countries. Accordingly, the Delegation led by
the Minister (P&NG) and consisting of Minister of State
(MOS), Senior Officers of the Ministry of Petroleum and
Natural Gas and Director General of Hydrocarbons
visited London (U.K.), Houston (USA), Tokyo (Japan)
and Singapore during January-February, 2001 for
Promotional Roadshows. The Delegation for NELP-I!
did not visit Russia.

The details of the Delegation are given in the
statement below. Each member of the Delegation had
joint as well as individual duties; Minister, MOS,
Secretary/Addl. Secretary were present to show the
commitment of Government and explain overall sectoral
policies during presentation and one-on-one meetings.

The total expenditure on account of the visit of the
Delegation for the Roadshows is about Rs 36 lakhs.
While the expenditure in respect of the Minister of
Petroleum and Natural Gas and the Minister of State for
Petroleum and Natural Gas was met by the Government
of India, the expenditure in respect of the remaining
members of the Delegation was borne by the Directorate
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General of Hydrocarbons under its relevant Budget
head.

Statement

Details of Delegation for NELP-Il Roadshows

Countries Duration Delegates

London Jan. 18-19, 1. Sh. Ram Nalk, Minister (P&NG)
(U.K.) 2001

2. Sh. Apurva Chandra, PS to Minister

3. Sh. Santosh Kumar Gangwar, MOS
(P&NG)

4. Sh. P. Shankar, Secretary (P&G)

Houston Jan. 22-23, 5. Sh. J.M. Mauskar, Joint Secretary
(U.S.A)) 2001 (E)

. Dr. Avinash Chandra, DG, DGH
. Sh. B Bharali, Adviser (E)
. Dr. A.R. Sihag, Director (EC)

@ N o

Tokyo Feb. 5-6, 1. Sh. Ram Nalk, Minister (P&NG)
(Japan) 2001

2. Sh. Apurva Chandra, PS to Minister
3. Sh. Naresh Narad, Addl. Secretary

Singapore Feb. 8-9, 4. Sh. J.M. Mauskar, Joint Secretary(E)
2001
5. Dr. Avinash Chandra, DG, DGH
6 Sh. B. Bharali. Adviser (E)
7. Dr. AR. Sihag, Director (EC)

[English]
Use of Navy for Internal Security

2764. SHRI HANNAN MOLLAH : Will the Minister of
DEFENCE be pleased to state

(a) whether Navy wants to remain away from internal
security;

(b) if s0, the details thbreof; and

(c) the steps the Government are taking to keep
Navy and other defence forces away from the internal
security?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) The Defence forces including
Navy are responsible primarily for meeting external
threat to the security of the country. However, the Indian
Navy and other Defence forces are employed tq assist
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the agencies responsible for internal security as and
when it becomes inescapable.

Expenditure on Purchase of Army Gadgets

2765. SHRI CHANDRA VIJAY SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) the expenditure made by the Government in
acquiring U.A.V.s, U.G.S. and Hand held Thermal Image
Sensors for border areas;

(b) the number of infiltrators caught by use of these
expensive gadgets: and

(c) the reasons for failure of such expensive high
technology apparatus to catch infiltrators in border areas
and the rationale of purchasing them?

THE MINISTER OF DEFENCE (SHR!I GEORGE
FERNANDES) : (a) The value of concluded contracts is
as under:

(i) Unarmed Aerial Vehicles : Rs. 129.02 crores
(UAVs)

(ii) Hand Held Thermal
Imager (HHTI) Sensors

(lii} Unattended Ground
Sensors (UGS)

. Rs. 83.78 crores

Rs. 71.23 crores

(b) and (c) No inputs are available as yet.
Reduction of Freight Rate of Coal
2766. SHRI T.M. SELVAGANPATH]I : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways are considering to reduce
the rail freight on coal as it had been increasing at a
faster pace than the coal price;

(b) if s0, the details thereof;

(c) whether the Railways have received any
proposal in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

' (b) to (d) Do not arise.
[Translation]

Status of Porters
2767. DR. RAGHUVANSH PRASAD SINGH : Will the
Minister of RAILWAYS be pleased to state:

(a) the total number of licenced railway porters in
the country;
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(b) whether a proposal is under consideration of
the Government to accord the status of fourth class
employees to the railway porters;

(c) whether the facility of waiting halls are being
provided to the porters on all the small and big stations;

(d) whether they have been provided medical
facilities and arrangements for providing education
facilities for their children in railway schools also;

(e) whether only "kurtas" have been provided to the
Railway porters as against uniform instead of trousers;
and

(f) if so, the action proposed to be taken by the
Government in regard to according fourth class
employees, status to the railway porters and also to
extend facilities such as waiting hall, medical, education
and uniform etc. to them?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) The total
number of licenced porters on Indian Railways is
39,103.

(b) No, Sir.

(c) to (f) Resting facilities/sheds have been provided
to the licenced porters at the major stations and at the
stations where these facilities are not provided licenced
porters are allowed to use waiting halls, lavatories and
bathing facilities available at the stations. The licenced
porters, their spouses and depended children can avail
of the outdoor medical facilities in the railway hospitals
and the health units. The children of licenced porters
are admitted in railway schools subject to availability of
seats after admitting the children/wards of railway
employees. Two red shirts are supplied to the licenced
porters every year as uniform and one woollen shirt is
also given to them once in two years in lieu of one red
shirt.

[English]
ONGC Output in Assam

2768. SHRI RADHA MOHAN SINGH : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whether strength of ONGC's officers posted in
Assam is much more than needed for the production of
just 1.7 MMT of crude oil which has made this region
producing the lowest quantity of oil per employee in
comparison to other fields worldover;

(b) if so, whether ONGC has to spent three times
more money on each officer posted in Assam;

' (c) whether more than half the rigs of ONGC are not

operating in Assam for the last many years; and
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(d) if so, the steps the Government propose to take
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) The present
strength of officers of Oil and Natural Gas Corporation
Ltd. (ONGC) posted in Assam is just sufficient to meet
the operational requirements and programmes of
ONGC in the Region.

(b) No, Sir.

(c) and (d) Rigs of ONGC are being deployed in its
different work centres keeping in view the programmes
of work.

[Translation]

Appointment of RTA at Kalyan Station

2769. DR. BALIRAM : Will the Minister of RAILWAYS
be pleased to refer to the reply given to Unstarred
Question No. 3024 on December 7, 2000 and state:

(a) whether the information has since been
collected;

(b) if so, the details thereof; and
(c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) At present 6 Rail Travellers' Service Agents
(RTSAs) are functioning at Kalyan. The rules provide
that no canvassing will be done for booking and
reservation by the agents or any person on his behalf
within the railway premises and within the distance of
100 meters from the railway reservation office. This is
being ensured by repeated checks by Commercial and
Railway Protection Force (RPF) staff. As regards
complaint regarding nexus between Rail Travel Agents
and railway staff, a complaint was received against
Chief Enquiry-cum-Reservation Supervisor (CERS) and
RPF staff of Kalyan station. While the CERS, Kalyan
has since been transferred, the allegations against the
RPF staff could not be substantiated during the enquiry.

(c) Does not arise.
[English]

Generation Capacity of Various Projects

2770. SHRI ZORA SINGH MANN :
DR. SUSHIL KUMAR INDORA :
Will the Minister of POWER be pleased to state.

(a) whether Power Projects operating under various
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State Electricity Boards are not utilising their optimum
capacity in generating electricity;

(b) if so, the details of the actual generation capacity
of various projects under operation of each State
Electricity Board of the country;

(c) whether the Government have estimated that
the generation cost of electricity is increasing as these
projects are not generating electricity according to their
installed capacity; and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT!I JAYAWANTI MEHTA) : (a) The
capacity utilisation in terms of Plant Load Factor (%) of
thermal power plants of State Electricity Boards/State
Power Utilities for the period April 2000-February 2001
has been 65.2%.

(b) The details of actual electricity generation
alongwith monitored capacity of thermal power plants
under various SEBs/State Power Ulilities are given in
the statement enclosed.

(c) and (d) The cost of power generation at different
power stations in the country varies depending upon
factors like the nature of the plant, topography/geology
of the site of the plant and the type of fuel used etc.
Based on information of 15 States, as recaived by
Central Electricity Authority (CEA) for the year 1998-99,
the average cost of the power generation from hydro
power stations varies from 23.16 p/kwh to 153.97
p/kwh, and for thermal power stations it varies from
121.75 p/kwh to 297.57 p/kwh. The average All India
PLF of thermal power plants increased from 55.3% in
1991-92 to 67.3% in 1999-2000. The PLF for the State
Sector Increased from 50.6% to 63.7% in 1999-2000.

Statement

Details of Power Generation and Capacity of Thermal
Power Plants/Various SEBs/State Power Ulllities

Sl Name of SEB Monitored Actual generation

No. Capacity MUs (April,
(MW) 2000-Feb. 2001)

1 2 3 4

1. DVB 878.5 2562
2. J&K 175 2
3. HPGC 815 3166
4. RSEB 1388.5 8859
5. PSEB 2120 * 13269
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1 2 3 4

6. UPRVUNL 4009 17720

7. GEB 3996 20957

8. GSECL 420 2598

9. MSEB 7308 38355
10. MPEB 3512.5 18580
11. APGENCO 29425 19908
12. APGPCL 272.3 1806
13. TNEB 3169 17668
14. PONDICHERRY 325 213
15. KPCL 1260 8252
16. VVNL (KEB) 120 579
17. KSEB 248 726
18 BSEB 1300 1897
19. TENUGHAT (TVNL) 420 1225
20. OPGPC 420 2722
21. WBSEB 1110 2947
22. WBPDC 11680 6658
23. DPL 390 523
24. ASEB 574.5 843
25. TRIPURA 64.5 220

Total (SEB's) 38425.8 192247

Outlay for Rural Electrification Corporation

2771. SHR!I HARIBHAI CHAUDHARY : Will the
Minister of POWER be pleased to state:

(a) the outlay for Rural Electrification Corporation
during 1999-2000;

(b) whether it has been reduced as compared to
preceding financial year;

(c) if so. the justification therefor;

(d) whether the Gujarat State will be adversely
affected due to reduction; and

(e) the steps being taken to increase rural
electrification in the drought prone States?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) The
budget outlays approved by the Government for Rural
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Electrification Corporation for the years 1998 and 1999
are given below :

Year Normal Minimum Needs
- Programme
(Rs. in crores)
1998-99 450 175
1999-2000 430 175

It would be seen that the change in financial outlay
for REC in the year 1999-2000 in comparison to the
preceding financial year was very marginal.

(d) and (e) Notwithstanding the above position, REC
disbursed financial assistance of Rs. 362 crore to
Gujarat during 1999-2000 as compared to the
disbursement of Rs. 313 crore during the year 1998-
99. As compared to 26262 pumpsets energised during
1998-99 in Gujarat, 26665 pumpsets were energised
during 1999-2000.

IREP

2772. RAJKUMARI RATNA SINGH : Will the Minister
of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state :

(a) the main features of the integrated Rural Energy
Programme (IREP);

(b) the manner in which the programme is being
implemented in the country;

(c) whether the expected results are being achieved
from this programme;

(d) if so, the details thereof, State-wise;

(e) whether a study has been conducted by the
Government regarding the progress of this programme;
and

(f) if so., the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) The main feature of the Centrally
Sponsored Scheme—Integrated Rural Energy
Programme (IREP) is to provide optimum mix of energy
sources for meeting energy needs for subsistence and
productive purposes, through preparation and
implementation of Block level integrated rural energy
plans and projects.

(b) State Nodal Departments and Agencies are
implementing the programme. it has two components:
(1) the Central Sector component includes support for
developing capabilities in the States and Union
Territories for preparing energy plans and projects and
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(i) the State Sector component includes funding for
demonstration projects, financial incentives for various
energy devices, extension and other related activities.

(c) and (d) State Governments are implementing
the programme at present in 724 Blocks against the
coverage of 860 Blocks sanctioned, with satisfactory
achievements in some States. State-wise details of
number of Blocks covered is given in enclosed
statement-|.

(e) and (f) Yes, Sir. A project entitied "Analysis of
IREP and Development of Capacity Buliding Strategy",
was taken up Iin twelve States in the year 1998-2000
with the support of United Nations Development
Programme. A summary of the State-wise status of IREP
mentioned in the project report is given in statement-Il.

Statement-|

State-wise number of Blocks covered under IREP

State/Union Territory Number of Blocks covered
1 , 2
Andhra Pradesh 30
Arunachal Pradesh 10
Assam 19
Bihar 16
Goa 5
Gujarat 19
Haryana 30
Himachal Pradesh 45
Jammu & Kashmir 8
Karnataka 42
Kerala 28
Madhya Pradesh 85
Maharashtra 37
Manipur 19
Meghalaya 15
Mizoram 1"
Nagaland 6
Orissa 45
Punjab 40
Rajasthan 18

Sikkim 4
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1 2
Tamil Nadu 21
Tripura 6
Uttar Pradesh 115
Waest Bengal 30
Andaman & Nicobar Islands 5
Chandigarh 1
Dadra & Nagar Haveli 1
Daman & Diu 1
Delhi 5
Lakshadeep 1
Pondicherry 6
Total 724
Statement-li

State-wise status of IREP indicated in the Project
Report on "Analysis of IREP and Development of
Capacity Building Strategy”

1. Uttar Pradesh

IREP pians for 44 Blocks have been prepared.
Survey of 90 Blocks has been done. It remains to be
done in 25 Blocks. Energy consumption data has been
compiled for 60 Blocks and it remains to be done in 55
Blocks. Evaluation studies have been carried out for
seven Blocks by UP Development Systems Corporation
Ltd. (UPDESCO). a State Undertaking. As a result of
implementation of the IREP only 5.6% of the energy gap
has been filled. At this rate there cannot be any prospect
of making a dent on the energy gap in the rural areas.

2. Madhya Pradesh

The programme is being implemented in 85
Blocks. There is one State level Technical Back-up Unit
located at the University of Indore. There is subsidy on
solar and pressure cookers, kerosene stoves, lanterns,
foot valves, compact fluorescent lights, gasifier pumps
and energy plantation in addition to central subsidy on
improved chulhas, solar photovoltaic lights and pumps
and biogas plants. The State has been reluctant to recruit
staff aginst posts sanctioned for IREP because there is
no long-term assurance of funds for the staff.

3. Gujarat

Although there is a State level Cell. the Block
Development Officer holds the additional charge of IREP
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programme in the Block assisted by just one clerk. For
this reason, the State has received much less central
grant than its entitiement.

4. Himachal Pradesh

Himachal is one of the States where this
programme is implemented seriously. Himurja was
created for IREP but it looks after the entire renewable
energy programme. There are 72 Development Blocks
in the State and IREP has been extended to 45 of them.
Accordingly there are 45 IREP Block level-Project Cells.
In 16 IREP Blocks, the plans have been prepared. In
other 4 Blocks, surveys have been completed and the
report was under preparation. In the remaining 25
Blocks, the data were being collected or the survey work
was being Initiated. The State level Technical Back-up
Unit is located in the Regional Engineering College,
Hamirpur. Since the Central grant does not fully cover
the expenditure on staff, a part of the State expenditure
is spent on establishment also. The officials of Himurja
working for the IREP are concentrating on hydrams and
hydro-electricity. The IREP is not being planned and
implemented in the manner in which it was originally
conceived. Energy survey and preparation of energy plan
for the IREP Blocks was done only during the initial
years and was given up a few years ago. The main
reason seems to be that the flow of funds was a small
fraction of the funds required and so preparing a plan
seemed irrelevant to the officials.

S. Andhra Pradesh

The IREP has been introduced in 30 Blocks in the
State. The programme was initiated in the State with
enthusiasm, but gradually and steadily it lost its
momentum. The appointment of nodai agencies for
programme such as biogas plants, resulted in the IREP
not getting its share of the programme. The staff was
much less than envisaged and the programme was
suffering. The financial allocations were too small. The
integration with the programmes of Rural Development
was inadequate.

6. Haryana

Haryana is one of the States where awareness level
is good. The guidelines are followed and the IREP plans
are prepared. The efforts of various departments, like
Agriculture, Women and Child, etc., are mobilised to
contribute to the IREP. The District Rural Development
Agency (DRDA) is also involved in the programme. The
IREP Cell deals with policy issues, awareness
generation, training, identifying beneficiaries, etc. There
is an Advisory Committee for Inter-departmental Co-
ordination at the State level. To encourage Panchayats
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to participate in IREP, awards are given for performance
at the Block Level, District and State levels.

7. Rajasthan

The State Level IREP Cell is located in the
Rajasthan Energy Development Agency. A District Level
Committee under the chairmanship of the District
Collector coordinates the activities of the various
agencies involved. The State has decided to restructure
IREP and restrict it to selected lesser number of Blocks.
The State feels that the concept of IREP is not complete
in itself.

8. Maharashtra, Karnataka, Tamil Nadu and Meghalaya

Several happy users of biogas plants were found
in Karnataka, Tamil Nadu and Meghalaya. IREP would
do well to extend its programme to include preventive
maintenance. Maharashtra has a successful
programme of wind generators and so does Tamil
Nadu. But these systems are not handled under IREP.

9. Delhi

IREP was introduced in )\Iipur Block in 1983-84 and
was later extended to all the five Blocks. The State Level
Cell is located in the Delhi Energy Development Agency.
Institutional financing agencies have not been involved
in providing finance for this programme. A few voluntary
organisations were involved in the programme. Staff
recruited for the IREP was performing other duties. The
amount provided for IREP was being used for
miscellaneous works.

Massive Investments in Power Grid Corporation

2773.SHRI IQBAL AHMED SARADGI : Will the
Minister of POWER be pleased to state:

(a) whether Power Grid Corporation has decided to
lay its proposed 14,000 km. long optical fibre network:

(b) if so, whether the country wide optical fibre
network is likely to cost Rs. 1,400 crore:

(c) the names of the cities that are likely to be
covered under this scheme. and

(d) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d)
Powergrid plans to develop fibre optic telecom
backbone network of about 14,000 kms. In the next 2-3
years at an estimated cost of Rs. 1100 crores. The
network will connect all metros and major towns and
cities in the country, a list of which is enclosed as
statement.
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Statement
S.No. State City Names
1 2 3
1. Andhra Pradesh Hyderabad
2. Andhra Pradesh Vijayawada
3. Andhra Pradesh Vishakapatnam
4. Assam Guwahati
5. Assam Tezpur
6. Bihar Jamshedpur
7. Bihar Patna
8. Delhi Delhi
9. Gujarat Ahmedabad
10. Gujarat Vadodra
11. Haryana Panipat
12. Himachal Pradesh Shimla
13. J&K Jammu
14. J&K Udampur
15. Karnataka Bangalore
16. Karnataka Mysore
17. Kerala Ernakulum
18. Kerala Kozikode
19. Kerala Trivandrum
20. Madhya Pradesh Bhopal
21. Madhya Pradesh Indore
22. Madhya Pradesh Raipur
23. Madhya Pradesh Bhilai
24. Madhya Pradesh Itarsi
25. Madhya Pradesh Jabalpur
26. Maharashtra Mumbai
27. Maharashtra Nagpur
28. Maharashtra Nasik
29. Maharashtra Pune
30. Gujarat Surat
31. Manipur Imphal
32. Meghalaya Shiliong
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1 2 3
33. Nagaland Kohima
34. Orissa Bhubaneswar
35. Orissa Rourkela
36. Punjab Ambala
37. Punjab Jalandhar
38. Punjab Ludhiana
39. Punjab Moga
40. Punjab Panchkula
41. Rajasthan Jaipur
42. Tamil Nadu Chennai
43. Tamil Nadu Coimbatore
44, Tamil Nadu Madurai
45. Tamil Nadu Trichi
46. Tripura Agartala
47. UP. Agra
48. UP. Allahabad
49. UP. Kanpur
50. U.P. Lucknow
51. UP. Moradabad
52. UP. Murad Nagar
53. UP. Varanasi
54, UT Chandigarh
55. West Bengal Calcutta
56. West Bengal Durgapur

Income through Commercial Programmes

2774. SHRI P.D. ELANGOVAN : Will the Minister of

TOURISM AND CULTURE be pleased to state :

(a) the details of income earned through the
permission given to commercial film shooting and visual
media programmes as well as live cultural programmes
in the Centrally protected monuments during each of

the last three years, so far, monument-wise;

therefor;

(b) whether proposals from the film units of Tamil
Nadu were deliperately denled;

(c) if so, the details thereof alongwith the reasons

1]
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(d) whether the Government have appointed any
committee to fix standard norms and criteria for giving
permission for filming in the monuments;

(e) if so, the details thereof;

(f) whether there is any high level committee to look
after the safety and security of the protected monuments
during the shooting; and

(g) if so, the details thereof?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIANANTH KUMAR) : (a) As per available
information, revenue earned through licence fees for
filming within the centrally protected monuments during
the last three years is as under:

1998 Rs. 15,25,000/-

1999 Rs. 19,60,000/-

2000 Rs. 30,85,000/-
(b) No, Sir.

(c) Question does not arise.
(d) No, Sir.
(e) Question does not arise.

(f) and (g) Precautionery guidelines are laid down
in the licence itself and their enforcement is ensured by
the field staff on duty.

Setting up of Gas Based Projects by NTPC

2775.SHRI ANNASAHEB M.K. PATIL : Will the
Minister of POWER be pleased to state:

(a) whether the National Thermal Power
Corporation is reviewing its decision to set up the four
650 MW each gas-based projects;

(b) if so, the reasons therefor;

(c) the details of the NTPC's outstanding payment
due to various SEBs as on date; and

(d) the steps proposed to recover the outstanding
dues?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b)
The National Thermal Power Corporation (NTPC) had
proposed the expansion (Stage-il) of 650 MW each of
its Combined Cycle Power Projects at Anta in Rajasthan,
Auralya in Uttar Pradesh and Kawas and Gandhar in
Guijarat. These projects were originally proposed to be
set up with naphtha as bridge fuel and Liquefied Natural
Gas (LNG) as long term fuel. However, in view of
abnormal increase in naphtha prices in the recent past,
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NTPC has decided to match commissioning of these
projects with the availability of imported regasified LNG
at a resonable price.

Based on the expected cost of regasified LNG, the
cost of generation is expected to be over Rs. 4.30 per
KWH. NTPC had sought reconfirmation from beneficiary
States for availing power from these expansion projects
at this indicative price to enable NTPC to take up
construction of these projects. A number of beneficiary
States have expressed their unwillingness to purchase
power at this high cost of generation. NTPC will take up
further processing of these expansion projects for
investment approval only after confirmation of availability
of LNG at reasonably firm price and acceptance of the
cost of generation based on LNG price by the beneficiary
States.

(c) The State-wise details of outstanding dues
payable to NTPC as on 31.1.2001 are given in the
statement enclosed.

(d) NTPC as well as the Central Government are
taking various steps for recovery of outstanding dues of
NTPC as indicated below:

(i) NTPC management is actively pursuing
recovery of dues with the concerned SEBs/State
Governments.

(i) A Special Incentive Scheme has been
introduced by NTPC since September, 1994 to
provide financial incentive to States which
establish Letter of Credits (LC) to cover full
amount of current monthly bills. By enhancing
their LC to the required level, SEBs would be in
a position to avail 2.5% rebate on payments
made in four equated weekly instaliments and
also obtain reimbursement of charges incurred
for LC operation.

(ili) NTPC at times also resorts to regulation of
power to the defaulting States after giving
necessary notices as per law.

(iv) In order to help the PSUs to recover their
accumulated arrears, the Government of india
has from time to time undertaken appropriation
out of the Central Plan Assistance (CPA) to the
defaulting States for making payment directly
to the PSUs.

The Union Cabinet approved the recovery of
outstanding dues as on 31.12.1996 amounting
to Rs. 3894.42 crore, such that the deduction
in any year for any State does not exceed 15
per cent of its CPA in that year. An amount of
Rs. 1614.56 crore has been received till date.

(v) Considering the financial difficulties of the
Electricity Boards, NTPC has accepted payment
against arrears from the willing SEBs in the
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form of Bonds with redemption period varying
from 7-10 years. This has helped the SEBs to
defer their liability towards NTPC.

(vi) The Government has approved a scheme of
securitisation of the dues of SEBs to Central
PSUs of Ministry of Power and Department of
Coal. The scheme provides for

* Issuance of bonds by SEBs to the CPSUs
of Power Ministry and Coat Department to
cover the principal amount due up to
31.12.1999 or any other mutually accepted
date.

* The bonds would be backed by a State
Government guarantee with specific
allocations to be made in the State
Government's Budget for servicing of the
bonds in the event of SEBs not being able
to service the bonds.

* Additional comfort to the bond holders by
deduction upto 15% of CPA allocations for
the State concerned if the State
Gsovernment is unable to meet the
guarantee obligation for redemption of
bonds.

* The bonds would have tax free status.

(vil) NTPC is also making efforts for incorporating
provision for suitable payment safeguards in
the Power Purchase Agreements being signed
for its new projects. These include LC payment,
provision for Escrow or equivalent comfort,
backed-up by State Government Guarantee.

(viii) The position is also reviewed periodically by
the Ministry of Power and the mater is taken up
at the level of Chief Secretary/Chief Minister.

Statement

NTPC Outstanding Dues as on 31.1.2001

(Rs. in Lacs)
STPS/SEB Outstanding Surcharge Total
as on date Billed Outstanding
1 2 3 4
Bihar 180722 118437 299159
Uttar Pradesh 193850 94104 287954
Delhi 145756 140370 286126

81940 56996 138936
33973 116923

West Bengal
Madhya Pradesh 82950
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1 2 3 4

Orissa 82060 10189 92249
Maharashtra 41446 21444 62890
Damodar Valley 26193 35014 61207
Corporation
Haryana 26987 26403 53390
Gujarat 28317 21190 49507
Jammu & Kashmir 25759 22336 48095
Tamil Nadu 30527 13364 43891
Andhra Pradesh 34257 9414 43671
Kerala 35204 6229 41433
Rajasthan 28929 8800 38729
Karnataka 17932 8228 26160
Punjab 8343 1836 10179
Assam 3437 1753 5190
Pondicherry 2510 1218 3728
Himachal Pradesh 2063 1330 3393
Sikkim 2321 1043 3364
Others -76 400 324
Total 1081427 635071 1716498

Abbreviation:

STPS : Super Thermal Power Station
SEB . State Electricity Board.

Construction of Divisional Office at Ranglya

2776. SHRI MADHAB RAJBANGSHI! @ Will the
Minister of RAILWAYS be pleased to state:

(a) whether Railways are aware that Northeast
Frontier Railway had sent a detailed estimate of Rs.
19.02 crores for construction of various office buildings
required for new railway division at Rangrya:

(b) if so, whether the Railway Board has only
approved a part estimate of Rs. 1,16,22.272/- for earth
work and hiring of architect; and

(c) if so, the steps taken by the Government for
approving the remaining amount of the Budget Estimate
at 'a’' above or part thereof during 2001-20027

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes. Sir.

(b) Yes, Sir. o
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(c) The Railways are presently facing acute
resource constraints necessitating a review of the
investment planning. The proposed new zones/divisions
including the one at Rangiya, will gradually become
operational, depending upon the result of the review
and the availability of investible resources for this
purpose by the Railways. No time limit for this can be
indicated in view of the complexities involved.

Construction of ROB in Kerala

2777.SHRIP.C. THOMAS :
SHRIT. GOVINDAN :

Will the Minister of RAILWAYS be pleased to state:

(a) the present status of road over bridges under
construction in Kerala;

(b) the details of funds provided so far for the work
of each of ROBs and proposed for 2001-2002;

(c) the time by which the work is likely to be
completed:

(d) the details of proposals for construction of ROBs
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sent by the Government of Kerala during 1998-99, 1999-
2000 and 2000-2001, location-wise; and

(e) the steps taken by the Union Government on
each proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) A
Statement is attached.

(c) Construction of ROBs is a joint work of Railways
& State Govt. The Railway constructs the bridge proper
across railway tracks and the State Govt. constructs the
approaches. Construction of Bridge proper is planned
to be completed by Railway before or along with the
completion of the work of construction of approaches
by the State Govt.

(d) and (e) Ali the proposals, where there was firm
commitment with all requisite formalities, have been
sanctioned. In 1998-99, one proposal at SN-2 of
statement (attached) was received and sanctioned in
same year. In 1999-2000, 14 proposals from SN-3 to
SN-16 were received and sanctioned. In year 2000-
2001, 15 proposals from SN 17 to SN 31 were received
and sanctioned. ’

Statement

All the firm proposals received from Kerala State Year-wise have been sanctioned and are at different stages of
progress. At present work of contruction of ROBs/RUBs falling in Kerala State is going at following places. The funds
provided so far, proposed during 2001-2002 & present status of work is also shown in juxta position:

S.No. Proposals received Year of Funds Outlay Present Status
Sanction provided proposed
so far during
2001-02
1 2 3 4 5 6
1. RUB inlieu of LC No. 561 at 1996-97 18307 600 Bridge work completed.

Km. 179/13-14 at Varkala.

2. ROBin lieu of LC No.1 at Km 1/11-12 1998-99
at Kathrikadavu near Tirupurithura

3. ROBinlieu of LC No. 269 at
Km. 805/5-6 between Cheravattur
& Nileshwar station in Shoranur-
Mangalore section (Cochin
Harbour yard)

1999-2000

4. ROB @ lirinjalakuda LC No. 43
@ Km.56/9-10 in Shoranur-
Ernakulam section.

1999-2000

5. Road over bridge in lieu of level 1999-2000
crossing No. 272 at Km. 810/1-2
bet. Kanhangadi and Nileshwar
stns. (Padanakkad) in Shoranur-

Mangalore sec.

13033 13000

12000 20000

Approaches in progress.

Progress of work on Railway por-
tion 35% and on approaches 70%.

5905 5000 General Arrangement Drawing
approved. Estimate under

preparation.

General Arrangement Drawing
under process.

5905 10000 General Arrangement Drawing

under finalisation.
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6. Cherrode-Shqraqur-Calicut 19998-2000 5000 10000 General Arrangement Drawing
Section-ROB in lieu of finalized. Estimate under process.
LC No. 215

7. ROB in lieu of level crossing 1999-2000 11985 5000 GAD sent ot CE/NH/TVC on
No. 239 at Km. 749/2-3 bet, 12.01.2000 for concurrence.
Ettokot and Cannonore stns.
in Shoranur-Mangalore Section

8. ROB in lieu of level crossing 1999-2000 12000 20000 GAD under process. Estimate
No. 48 at Km. 62/9-8 at under preparation.

Chalakudi in Shoranur -
Ernakulam section.

9. Road over bridge in lieu of 1999-2000 10905 20000 GAD approved by CE/NH. Tender
level crossing No. 196 at Km. invited by BRDCR Cochin.
679/1-2 bet. Elattur and Quilandi
(Vengalam stns. in Shoranur -

Mangalore Section)

10. Road over bridge in lieu of level 1999-2000 10905 20000 GAD approved.
crossing No. 192 @ KM. 673/8-9
bet. West Hill and Elattur stns. in
Shoranur - Mangalore Section

11. Road over bridge at Km. 1999-2000 12105 20000 GAD approved by CE/Roads &
666/11-12 bet. Calicut & West Bidgs., Tehnganathpuram.
Hills in lieu of level crossing
No. 186 in Shoranur -

Mangalore Section

12. Road over bridge @ Km. 1999-2000 12015 10000 Details such as longitudinal
102/13-14 in lieu of level section and cross section called
crossing no. 71 bet. Idapalli for is awaited from State Govt.
& Ernakulam stns. Plan under Preparation.

13. ROB in lieu of level crossing 1999-2000 10905 5000 GAD sent to CE/NH/TVC on
No. 238 at Km. 743/3-4 bet. Ettokot 19.01.2001 for concurrence.
and Cannanore stns. in Shoranur -

Mangalore Section

14. ROB in lieu of level crossing No. 1999-2000 1010 15000 GAD approved. Estimate under
206 at Km. 695/12-13 Bet. Ettokot process.
and Cannanore stns. in Shoranur -

Mangalore Section

15. ROB in lieu of level crossing No. 1999-2000 9000 20000 GAD approved. Estimate under
189 at Km. 686/1-2 bet. Elathur process.
and Quilandi stns in Shoranur -

Mangalore section

16. Road over bridge in lieu of level 1999-2000 1010 10000 GAD approved by CE/NH.
crossing No. 232 at Km. 738/7-8
bet. Dharmadam & Ettakot stns.

(Muzhuppliangadi) in Shoranur -
Mangalore Section
17. Road Over Bridge in lieu of Level 2000-01 1000 5000 Work under planning stage.

crossing No. 50 at Km.54/12-13
between Palghat-Paighat Town

stations on Palghat-Pollachi Section.
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18. Road Over Bridge in lieu of Level 2000-01 1000 10000 Work under planning stage.
crossing No. 64 at Km.80/12-13
between Angamally & Aluva station
of Shoranur-Ernakulam section

19. Road Over Bridge in lieu of Level 2000-01 1000 7000 Work under planning stage.
crossing No.17 at Km.28/10-11 on
Shoranur-Ernakulam Sec.

20. Road Over Bridge in lisu of Level 2000-01 1000 7500 Work under planning stage.
crossing No.2 at Km.EQ3/19-20 on
Ernakulam-Quilon Sec.

21. Road Over Bridge in lieu of Level 2000-01 2500 5000 Work under planning stage.
crossing No.229 at Km. 732/9-10 on
Shoranur-Mangalore Sec.

22. Road over bridge in lieu of Level 2000-01 1000 5000 Work under planning stage.
crossing No.177 at Km. 660/4-5

between Feroke & Kallayi stations
of Shoranur-Mangalore section

23. Road Over Bridge in lieu of Level 2000-01 1000 5000 Work under planning stage.
crossing No.26 at Km.39/14-15
(Ollur Yard) on Shoranur-
Ernakulam Sec.

24. Road Over Bridge in lieu of Level 2000-01 1000 7000 Work under planning stage.
crossing No.54 at Km. 67/13-14 on

Shoranur-Ernakulam Sec.

25. Road Over Bridge in lieu of Level 2000-01 1000 10000 Work under planning stage.
crossing No. 73 at Km. 105/5-6 on
Pullapady-Thammanam Road on
Ernakulam town-Ernakulam
Junction Section.

26. Road Over Bridge in lieu of Level 2000-01 1000 5000 Work under planning stage.
crossing No. 171 at Km. 626/10-11
on Shoranur-Mangalore Sec.

27. Shoranur-Mangalore ROB in lieu of 2000-01 1000 5000 Work under planning stage.
Level crossing No. 271

28. Road Over Bridge in lieu of Level 2000-01 1000 5000 Work under planning stage.
crossing No. 174 at Km. 639/14-15

on Shoranur-Mangalore Sec.

29. Road Over Bridge in lieu of Level 2000-01 1000 4000 Work under planning stage.
crossing No. 76T at Km. 1/9-10
between Ernakulam-Thirunettur
Stations

30. Road Over Bridge in lieu of Level 2000-01 1000 7000 Work under planning stage.

crossing in CRL yard at Km. 8/15-16
(lrumanam) on Ernakulam-Quilon Sec.

31. Road Over Bridge in lieu of Level 2000-01 1000 7000 Work under planning stage.
crossing No.67 at Km.95/7-8 on
Shoranur-Ernakulam Sec.

In addition 6 more works are being constructed on deposit tetms /.e. at the cost of State Govt. which are also at different
stages of progress. .
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Scheme for Popularisation of NCES

2778. SHRI DAHYABHAI VALLABHBHAI PATEL : Will
the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state :

(a) the details of schemes formulated by the
Government for the popularisation of non-conventional
energy sources in Daman and Diu particularly in rural
areas; and

(b) the details of funds allocated for this purpose
during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) The Ministry is implementing various
schemes/programmes of non-conventional energy
sources for promotion and popularisation for meeting
rural and urban energy needs of cooking, heating,
lighting and electricity throughout the country including
the Union Territory (UT) of Daman and Diu through
biogas, improved chulhas, solar photovoltaic systems,
solar water heating systems, biomass gasifieres etc.

(b) The UT of Daman and Diu has been allocated a
total amount of Rs. 4,66,000 during last three years for
popularisation and implementation of various
programmes of non-conventional energy sources,
especially in the rural areas.

Supply of Natural Gas for Cooking Purpose

2779. SHRIMATI MINATI SEN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether a Joint Venture Company is supplying
piped natural gas for cooking purposes in Delhi;

(b) if so, the names of areas covered so far; and

(c) the time by which the remaining areas of the city
are likely to be covered?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) Yes,
Sir. Indraprastha Gas Limited (IGL), a Joint Venture
Company promoted by Gas Authority of India Limited
and Bharat Petroleum Corporation Limited, is supplying
piped gas in the areas of Kaka Nagar, Bapa Nagar,
Pandara Park/Road, Sujan Singh Park, Golf Link, Sundar
Nagar, Nizamuddin, Maharanibagh, Kalindi Colony,
Friends Colony, New Friends Colony, Sukhdev Vihar,
Ishwar Nagar, Zakir Bagh, Sarita Vihar and Jangpura in
the National Capital Territory of Delhi.

(c) The project is under implementation in a phased
manner and is expected to be completed in stages by
2018.
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[Translation]

Allocation of Funds for Completion of Nangal
Dam - Talwara Rall Line

2780. SHRI SURESH CHANDEL : Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that due to present level of
releasing of funds the work of laying Nangal Dam -
Talwara rail line could not be accomplished even in the
next 25 years;

(b) if so, whether the Chief Minister of Himacha!
Pradesh and Members of Parliament from that State
have requested the Union Government for allocation of
more funds for expeditious completion of Nangal Dam
-Talwara and Kamli-Parwanoo rail lines; and

(c) if so, the steps being taken by the Government
for expeditious completion of work?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) * (a) Due to
constraint of resources, the work is being regulated as
per their availability. The target date for completion of
the project has not been fixed.

(b) A request has been received for allocation of
more funds for expeditious completion of Nangai Dam
-Talwara rail line. For Kamli-Parwanoo rail line, no such
request has been received.

(c) Allocation of funds, which is Rs. 8 crore during
the current financial year, is proposed to be enhanced
to Rs. 10 crore during the year 2001-02.

[English)]

Appointment/Posting of SCs/STs in
Autonomous Bodies

2781. SARDAR BUTA SINGH :
SHRIA.K.S. VIJAYAN :
SHRI ASHOK PRADHAN :
SHRI PRAVIN RASHTRAPAL

Will the Minister of TEXTILES be pleased to refer to
the replies given to Unstarred Question No. 3080 dated
August 10, 2000 and Unstarred Question No. 1934
dated November 30, 2000 regarding appointment/
posting of Scheduled Castes/Scheduled Tnbes In
autonomous bodies and state

(a) whether the relevant inforrnation has so far been
collected by the Government;

(b) if s0, the details thereof;

(c) if not, the reasons therefor; and *
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(d) the time by which it is likely to be laid on the
Table of the House?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI V. DHANANJAYA KUMAR) : (a) to (d)
The requisite details in fulfiiment of the Assurance given
to the House in reply to the Unstarred Question No.
3080 dated 10.8.2000, have since been collected and
furnished to the Lok Sabha Sec:etariat on 8.2.2001 for
laying on the Table of the House.

As per the information collected out of 160 and 150
number of posts in the rank of Heads/CMD, Official/
Non-Official Members of Board of Management/
Governing Councils in different organisations under
Ministry of Textiles as on 01.01.96 and 01.01.2000, the
number of persons from SCs/STs community working
against such posts were 8 & 11 respectively.

Construction of Mainaguri-Jogighopa Ralil Line

2782. SHRI BASU DEB ACHARIA : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Government have sanctioned a new
line to connect new Mainaguri with Jogighopa in North-
east Frontier Railway:

(b) if so, the funds allocated for the construction of
the project;

(c) whether the construction work has been started;
(d) if so, the details thereof; and

(e) if not, the time by which the construction work is
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) An amount of Rs. 6 crores has been allocated
to this work during the current financial year and an
amount of Rs. 20 crores is proposed to be allocated in
the Budget 2001-02.

(c) and (d) Tender for Final Location Survey from
M/s RITES has been received and is under process.
Final Location Survey will be taken up shortly.

(e) Work will be started after the pre-requisites for
starting construction like final location survey, technical
sanction, land acquisition etc. are completed.

Transmission Projects by Private Sector
2783.SHR| PRABHAT SAMANTRAY : Will the
Minister of POWER be pleased to state:

(a) whether some power transmission projects are
being set up in the country at present;
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(b) if so, the details of transmission projects being
set up by the Government; and

(c) if not, the details of those projects being
executed by the private sector, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c)
Transmission projects are planned, funded and
executed by the Power Grid Corporation of India Ltd.
(PGCIL), the Central Transmission Utility under Central
Sector and State Transmission Utilities under State
Sector. A list of transmission projects being executed
by PGCIL is given in the statement enclosed.

The Electricity Laws were amended in 1998.
Transmission projects can now be undertaken by
private transmission companies also either on a joint
venture basis in association with Central/State
transmission utilities or independently by obtaining a
transmission license from Central/State Electricity
Regulatory Commissions depending on whether the
transmission line/associated sub-stations are inter-
state or intra-state.

In accordance with the above, PGCIL has already
identified the transmission lines under Tala
Transmission System for evacuation of power from Tala
Hydro-electric Project in Bhutan (1020 MW) and other
new generation projects in North-Eastern/Eastern
Regions, for execution through private investment under
Joint Venture arrangement, PGCIL has also decided to
take up execution of 400 KV D/C Bina-Nagda
Transmission line in Madhya Pradesh under Hirma
Thermal Power Project and 400 KV D/C Nagda (Madhya
Pradesh)-Dehgam (Gujarat) Transmission Line under
Sipat Thermal Power Project, under IPTC route
(Independent Power Transmission Company).

Statement

S. Name of Proj./ . Estimt. Common.
No. Scheme Cost Fin. Yr.
1 2 3 4

1. Neyveli Bahoor TL 1356 2001
2. Feroz Gandhi Unchahar TL-Il 13515 2000
3. Nathpa-Jhakari TL 156163 2002
4. Ranga Nadi TL ) 17248 2002
5. Tehri TL 66271 2002
6. Dulhasti Combined TL 63480 2004
7. Rapp B 11632 1999
8. Kishenpur-Moga TL 93848 2001
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9. Agartala Gas TL 2217 2001
10. ULDC North Eastern Region 16793 2003
11. ULDC Northern Region 59692 2002
12. ULDC Southern Region* 56794 2002
13. Jalandhar-Hamirpur 4105 2000
14. Hathidah 1169 2001
15. N-E HVDC B/B Sasaram 67156 2003
HvVDC
16. ULDC Eastern Region 29001 2004
17. Allahabad & Lilo Sigr-Kanpur 8980 2001
18. Bhiwadi & Lilo Ballabgarh- 8675 2003
Jaipur
19. Lilo of Bongaigon-Malda 8020 2002
at Purnea
20. Convtr XR Rihand-Dadri 1687 2001
21. Energy Meters 500 2001
22. Taicher-11 TL 262700 2004
23. Lilo of Neyveli-Trichy at 1540 2003
Neyveli
24. Kaiga-Extn (Kaiga-Narendra) 7599 2003
25. Lilo of Bongaigon-Malda 6319 2002
at Siliguri
26. Lilo of Purneia-Dalkhola 940 2002
27.ICT at Malda 945 2001
28.ICT Jeypore 876 2001
29. Kolhapur-Mapusa 17960 2003
30. Ballabgarh ICT 1100 2002
31. Jamshedpur-Rourkela 7540 2003
32. Talcher-Mehramundali 4686 2003
33. Series Capacitors for 1500 2002
Kanpur-Ballabgarh
Misuse of Tickets by RTAs

2784. SHRI SADASHIVRAO DADOBA MANDLIK : Will
the Minister of RAILWAYS be pleased to state:

(a) whether the Government have received
complaints regarding the misuse of rail tickets by rail
travellers service agents;

to Questions 178

(b) it s0, the details thereof during the last one year;
and

(c) the steps taken/proposed to be taken by the
Government to curb the misuse of tickets?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) No such
complaints have been received during the last one year.

(c) Regular checks are conducted by the
Commercial & Vigilance departments against touts and
other anti-social elements to detect any misuse of
reservations on fake names. Checks are also
conducted on the premises of authorised Rail Travel
Service Agents to see if any irregularities are being
committed by them and appropriate action taken against
them. Campaigns are launched from time to time
through various media for educating the general public
to desist from purchasing tickets from unauthorised
persons.

Registration of Documents

2785. SHRI VIJAY GOEL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be pleased to state :

(a) whether the system of on-line registration of the
documents has stopped in the office of Registrar of
Companies in Delhi and Haryana,

(b) if so, the reason therefor;

(c) the number of documents filed in the office of
ROC in Delhi during July, 2000 to December, 2000; and

(d) the number of documents taken on record and
kept in document file of the concerned company during
the said period?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY): (a) No, Sir.

(b) Does not arise.

(c) 3,29,831 documents have bewun filed in the office
of ROC in Delhi during the period fr.m 01.07.2000 to
31.12.2000.

(d) 98,315 documents have been taken on record
and placed in document file during the period from
01.07.2000 to 31.12.2000.

Use of Poor Quality Stationery

2786. SHRI SHEESH RAM SINGH RAVI : Will the
Minister of TOURISM AND CULTURE be pleased to
state:

¥
(a) whether the National Archives has poifted out
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of poor quality of stationery used for official documents
as reported in the Hindustan Times dated February 16,
2001;

(b) if so, the details of standards/norms approved
by the Bureau of Indian Standards for the paper and ink
and other stationery items used by Government
departments;

(c) whether the Government departments are not
following the standards/norms laid down by BIS; and

(d) if so, the action the Government propose to take
against the erring officials in this regard?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) Yes, Sir, the
various Organisations of the Government of India have
been requested to use good quality paper and ink as
per specification of the Bureau of Indian Standards so
as to ensure the longivity of permanent public records.
This has been done in view of the different types of
paper and ink available in the market which do not
conform to the standards specified by the Bureau.

(b) Bureau of Indian Standards has laid down norms
for good quality paper and ink for creating permanent
records in July 1961, June 1971 & May 1972 which are
the priced publications of the Bureau.

(c) and (d) The Government Departments by and
large are following the standards/norms laid down by
the Bureau of Indian Standards. However, keeping in
view the importance of permanent records, National
Archives of India has written to all the Ministries/
Departments to use BIS mark paper and ink for the
purpose.

[Translation]
Visit of Foreign Tourists

2787. SHRI MANSUKHBHAI D. VASAVA
SHRI ABDUL RASHID SHAHEEN :

Will the Minister of TOURISM AND CULTURE be
pleased to state :

(a) the target set for the visit of foreign tourists
during 2001-02; and

(b) the fresh steps taken/proposed to be taken by
the Governmant to attract more domestic/foreign
tourists?
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THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) The objective
of the Government is to promote tourism and to increase
the tourist inflow in the country. No year-wise targets as
such are fixed. However, the growth rate of tourist arrivals
during the year 2000 is 6.4% over the previous year.

(b) Development of Tourism is a continuous
process. Various steps taken to attract more domestic
& foreign tourists include development and
improvement of tourist facilities, publicity and marketing
efforts in the foreign countries through overseas tourist
offices, strengthening institutions of human resources
development, use of information technology,
encouraging private investment in tourism sector
including hotels, coordinating the efforts of different
Government Departments and agencies in making India
a tourism friendly country and facilitating domestic
tourism by promoting amenities and facilities for budget
tourists.

[English]
Establishment of Thermal Power Plants

2788. SHRIMATI KUMUDINI PATNAIK : Will the
Minister of POWER be pleased to state:

(a) whether the Government have any proposal to
expand the Thermal Power production in Orissa;

(b) if so, the number of companies including public
sector undertakings who have applied for grounding
such projects;

(c) the action taken by the Government on those
applications;

(d) whether Orissa Power Generation Corporation
has a plan to establish two units of thermal power at 1B
valley with a capacity of 210 MW;

(e) if so, the details thereof; and
(f) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c)
Various proposals for setting up of thermal power
projects in Orissa have been received in Central
Electricity Authority (CEA) for Techno-Economic
Clearance (TEC). The details of techno-economically
cleared/sanctioned thermal power projects are as
follows:

S.No. Name of Project/Executing Agency Capacity (MW)

Date of TEC letter

Commission Schedule

1 2 3 4 5

Central Sector

1. Talcher STPP 4x500 23.10.1997 Unit 3—11/2003
St.Il by NTPC Unit 4—8/2004
(U-3, 4, 5&6 ¢ Unit 5—5/2005

Unit_6—2/2006
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1 2 3

Private Sector

1. Ib Valley TPP St.ll by AES 2x250
Ib Valley Corpn. (U 5 & 6)
2. Duburi TPS by Kalinga 2x250

Power Corpn. (U1 & 2)

26.2.1999 Unit 5—33 months from F.C.
Unit 6—33 months from F.C.
29.4.1999 Unit 1—33 months from F.C.

Unit 2—36 months from F.C.

A list indicating the schemes returned/not
pursued in Central Electricity Authority is enclosed as
statement.

(d) to (f) The Ib Valley TPP comprising Phase-| Units
1&2 (2x210 MW) and Phase-Il Units 3&4 (2x210 MW) in
the State sector was sanctioned by the Planning
Commission in April, 1987. Phase-| of the project has
since been completed and units 1&2 were declared

commercial since 21.12.1994 and 20.6.1996
respectively.

Fresh detailed project report in respect of units 3&4
indicating the revised cost estimates for the whole
scheme is yet to be prepared and submitted by the
Orissa Power Generation Corporation to the Central
Electricity Authority. Considering the present availability
of the infrastructure, size of units etc., the scheme needs
to be techno-economically examined again.

Statement
S.No. Name of the Scheme/ Estd. Cost Date of Remarks
Capacity/Ex. Agency Incl. IDC Receipt
(Rs. Crs.)

1. Lapanga TPS-2x250 MW 1900.00 3/97 Scheme returned by CEA on 29.5.97 for want
M/s Lapanga Sonlai Power of essential inputs such as Fuel linkage.
Company, Bhuvaneshwar Water (C&S) MOE&F etc.

2. Durgapur TPS-2x250 MW - 3/97 Scheme returned by CEA on 6.6.97 for want
M/s J.K. Corpn. Ltd. of Essential inputs such as Fuel linkage.
(Distt. Angul) Water(C&S) Environmental (C&S). Land etc.

3. Indeck Bomlai TPS-2x250 2361.87 4/97 Scheme returned by CEA on 18.6.97 for want
MW, M/s Indeck Bomlai of essential inputs such as Fuel linkage.
Energy Centre Ltd., Sambalpur. Water(C&S) Environmental (C&S), 1AA, etc.

4. Naraj TPS-2x250 MW - 4/97 Scheme returned on 3.6.97 for want of
M/s Orissa Power Partners Ltd. essential inputs such as Fuel linkage, Water

(C&S) MOEA&F, IAA, LLand etc.

5. CEPA TPS at Hirma - 6x660 US$ 3579.5 9/97 CEA have informed that the project proposed
MW, M/s Consolidated m + Rs. is being deleted from list of the private sector
Electric Power Asia Ltd. 61361.7m projects under MOU route.

Visit by Minister

2789. SHRI UTTAMRAQ PATIL : Will the Minister of
TOURISM AND CULTURE be pleased to state :

(a) the countries visited by him during 1999-2000
and 2000-2001;

(b) the expenditure incurred on each visit, year-
wise; and

(c) the achievements of those visits, country-wise?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) to (c) The
information is being collected.

Assistance For Rural Energy Programme by UNDP

2790. VAIDYA VISHNU DATT SHARMA : Wil the
Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state :

(a) whether the United Nations Dev;lopmenl
3
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Programme propose to provide financial assistance for
the Rural Energy Programme;

(b) if so, the details thereof; and

(c) the time by which the said assistance is likely to
be received?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) Yes Sir.

(b) Rural energy has been identified as one of the
areas for support under the Gol/UNDP Country
Cooperation Framework-l. Three sub-programmes, two
through Council for Advancement of People's Action and
Rural Technology (CAPART) and one through Orissa
Renewable Energy Development Agency (OREDA) are
being implemented with a total UNDP assistance of
US$ 2.8 million. The effective implementation of the sub-
programmes was started in January 2000 and the
programme is for a three year duration.

(c) UNDP has already released Rs. 3.28 crores for
implementation of the sub-programmes.

Transfer of Defence Land to A&N Administration

2791. SHRI TRILOCHAN KANUNGO : Will the
Minister of DEFENCE be pleased to state :

(a) whether his Ministry had a proposal to transfer
200 acres of land under its possession in Andaman
Nicobar Island to Andaman Nicobar Administration;

(b) if so, whether the land has since been
transferred to them;

(c) the purpose for which the land is proposed to
be used; and

(d) the terms and conditions laid down therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) The Government have
approved the proposal for transfer of 200 acres of land
(from out of the 410 acres of Defence land) held at
Hutbay to Andaman & Nicobar Administration. The land
is to be utilized for the resettlement of Nicobar tribals
from the Car Nicobar Island.

(d) The transfer of 200 acres of defence land to
Andaman & Nicobar Administration has been agreed
subject to the condition that the Andaman &
Nicobar Administration would acquire 70 acres of
private land co-located with the Port Blair airfield for
defence use on 'No Profit No Loss' basis under Land
Acquisition Act.
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Company Law Settlement Scheme

2792. SHRI KIRTI JHA AZAD : Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state :

(a) the total amount collected by Department of
Company Affairs under Company Law Settlement
Scheme, 2000;

(b) the manner in which this amount is likely to be
utilised;

(c) whether the Registrar of Companies have
issued the immunity certificates to all the companies
who had filed documents under CLSS-2000; and

(d) if not, the time by which the immunity certificates
are likely to be issued to these companies?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY) : (a) The Government has collected Rs. 136.85
crore under Company Law Settlement Scheme, 2000
and the amount has been deposited in the Public
Accounts of India.

(b) Ministry of Finance has been requested to
provide Rs. 125 crore out of the said collection for setting
up an Institute of Corporate Excellence and aiso for
carrying out second phase of computerization and
modernization of offices of Registrars of Companies.

(c) and (d) No Sir. Issue of immunity certificates to
the applicant/companies who have applied following
the due procedure is in progress.

Production Cost of LPG in Refineries

2793. SHRI A. KRISHNASWAMY : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(@) the cost of production of 14 Kg LPG cylinder in
different refineries and cost of filling of 14 Kg cylinder at
the bottling plant;

(b) whether any effort has been made to reduce the
operational cost of production of LPG;

(c) if so, the details thereof; and

(d) the difference in the cost of production of PSUs
refineries and the refinery of Reliance as projected in
their original proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

A
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(SHRI SANTOSH KUMAR GANGWAR) : (a) Oil refining
being a continuous process industry with multi-product
output, it is not possible to quantify the product-wise
cost of production. Most of the LPG bottling plants are
owned and operated by the oil marketing companies.
The .average cost reimbursed to the oil marketing
companies towards LPG filling charges have been Rs.
14.98 per cylinder based on 1996-97 costs.

(b) and (c) The following steps have been taken to
reduce the cost of domestic LPG:

1. Effective 1-4-1998, cost plus compensation
mechanism has been discontinued for
refineries and since then, the refineries are
being paid the import parity price.

2. Oil companies have taken measures to
improve capacity utilization of LPG bottling
plants.

3. With a view to reduce the transportation cost,
new bottling plants have been set up in a
dispersed manner.

4. To reduce LPG transportation cost, one LPG
pipeline from Jamnagar to Loni (near Delhi)
has been commissioned in January, 2001,
besides another proposed pipeline from Vizag
to Secunderabad.

(d) Does not arise in view of (a) above.

National Gallery of Arts in Bangalore

2794. SHRI H.G. RAMULU : Will the Minister of
TOURISM AND CULTURE be pleased to state :

(a) whether the Government have already taken a
decision to start the National Gallery of Art in Bangalore;

(b) if so, the amount allocated for the same during
2000-2001; and

(c) the present status of the said proposal?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) Yes, Sir.

(b) and (c) The Government of Karnataka has
handed over the Manikyavelu Mansion, Palace Road,
Bangalore to Government of India on a lease basis, for
a period of thirty years. This building will be used for
setting up of the Bangalore branch of the National Gallery
of Modern Art. During the year 2000-2001, an amount of
Rs. 100.00 lakhs has been earmarked under capital
works for the renovation of the said building by CPWD.
Further, an amount of Rs. 3.50 lakhs has aiso been
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provided in the budget at the Revised Estimates stage.
towards office expenses of this branch.

Exploration of Oil in Assam

2795. SHRI K.A. SANGTAM : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether oil exploration at Champang on Assam-
Nagaland border has been discontinued:;

(b) if so, the reasons therefor;

(c) whether the Government propose to restart oil
exploration in this area;

(d) if so, the time by which it is likely to be
commenced; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (e)
Exploration and production of hydrocarbons in
Nagaland were suspended by ONGC since 1993 and
1994 respectively because of prevalent conditions. While
attempts are being made to create a conducive
atmosphere for resumption of exploration and
production work, it is not possible to indicate a specific
time frame therefor.

Acquisition of Land

2796. SHRI C. SREENIVASAN :
SHRI THIRUNAVUKARASU :

Will the Minister of RAILWAYS be pleased to state:

(a) whether the work for construction of railway lines
in some States has been obstructed for non-acquisition
of land by the concerned State Governments;

(b) if so, the details thereof, State-wise;

(c) whether the Government propose to provide
special assistance to such States for acquiring the land.
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (d) The
information is being collected and will be laid on the
Table of the Sabha.

*
¥
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Computer Training for Ex-servicemen

2797. SHRI G. MALLIKARJUNAPPA :
SHRI IQBAL AHMED SARADGI :

Will the Minister of DEFENCE be pleased to state:

(a) whether the Sainik Welfare Board propose to
conduct a free 12-week computer training programme
for ex-servicemen, war widows and sons of war-martyrs
in Bangalore;

(b) if so. the time by which this programme is likely
to be started:

(c) the total number of candidates proposed to be
trained every year; and

(d) the details of the action plan formulated to make
the programme a success?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) No, Sir.

(b) to (d) Do not arise in view of (a) above.

Maintenance of Archaeological
Monuments by 1.0.C.

2798. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of TOURISM AND CULTURE be pleased to
state:

(a) the names of monuments conserved by Indian
Qil Corporation in the country, particularly in Andhra
Pradesh, State-wise and location-wise;

(b) the total expenditure incurred thereon,
monument-wise;

(c) whether some monuments of Mughal time have
been adopted by 10C for maintenance; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRI ANANTH KUMAR) : (a) No centrally
protected monument has been conserved by indian Oil
Corporation in Andhra Pradesh.

(b) Question does not arise.
(c) No, Sir.

(d) Question does not arise.
Setting up of Halting Station at Dhaniakhall

2799. SHR! SUBODH ROY : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have decided to set up a
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halting station at Dhaniakhali on the Burdwan-Howrah
Chord line in Howrah division of Eastern Railway; and

(b) if so, the time by which the construction work is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) By 30.6.2002.

Approach Channel to Jawaharlal Nehru
Port Trust and Mumbai Port

2800. SHRI SURESH RAMRAO JADHAYV : Will the
Minister of SHIPPING be pleased to state :

(a) whether the Government are aware that the
common approach channel to Jawaharlal Nehru Port
Trust (JNPT) and Mumbai Port Trust (MPT) is not deep
enough to accommodate the big vessels;

(b) if so, whether the Jawaharlal Nehru Port Trust
has sought permission to prepare a project to deepen
this 18 Km channel for bigger ships;

(c) if so, the details thereof; and

(d) the time by which the project is likely to be taken
up?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV) : (a)
The present approach channel depth allows Jawaharlal
Nehru Port to handie Container Vessels having draft
upto 12 metres.

(b) and (c) Jawaharlial Nehru Port Trust (JNPT)
sought permission from the Ministry of Shipping to
appoint a Consultant for preparation of a Detailed
Project Report (DPR) for the Project "Deepening and
Widening of Main Harbour and JN Port Channel" which
had already been granted. The proposed DPR would,
inter alia, cover field and mathematical studies,
technically feasible alternatives, dredging quantity for
capital and maintenance dredging, environment impact
assessment and environment management plan,
economic and financial viability of the Project.

(d) The Consultants for preparation of DPR for this
Project have been appointed in February, 2001. The
completion of the study (DPR) jwould take about 6 to 8
months time.

Construction of Road Over Bridge at
Neral Railway Station

2801. SHRI RAMSHETH THAKUR : Will the Minister
of RAILWAYS be pleased to state:

' (a) whether there is a proposal for construction of
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road over-bridge across the Neral Railway Station under
Central Railway;

(b) if so, the details thereof and the cost of the
project; and

(c) the progress made in regard to construction of
road over-bridge so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) and (c) Do not arise.

Inter-Connection of Trains

2802. SHRI A. VENKATESH NAIK : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the trains of NG lines and BG lines at
Pathankot on Northern Railway have any inter-
connection between each other;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (c) Yes, Sir.
The following connections of BG trains (Delhi-
Pathankot) and NG trains (Pathankot-Joginder Nagar)
are existing at Pathankot for the passengers of Delhi
desirous of travelling towards Joginder Nagar :

(i) Jhelum Express with 3 PBJ Pathankot-Joginder
Nagar Passenger (towards Joginder Nagar)

(ii) 4 PBJ Joginder Nagar-Pathankot Passenger
with Shalimar Express (towards Delhi).

[Translation]

Production of Hosiery Products

2803. SHRI RAMDAS ATHAWALE : Will the Minister
of TEXTILES be pleased to state:

(a) the production of hosiery products in the country
especially in tribal and SCs/STs dominated areas during
each of the last three years and the current year, State-
wise and product-wise; and

(b) the steps taken/proposed to be taken to
increase their production?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) Such data
is not maintained centrally.

(b) Government have been taking several steps from
time to time to increasing production of textile items,
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including hosiery products in the country. Some of the
important initiatives are as under:

(1) The Technology Upgradation Fund Scheme
(TUF) has been made operational from
1-4-1999 to facilitate the modernisation and
Upgradation of this sector.

(2) Zero Duty import of certain categories of
trimmings & embellishments,

(3) Government has recently launched Technology
Mission for Cotton. One of the important
ingredients of the Mission is to improve cotton
processing facilities by upgrading/modernising
the existing ginning and pressing factories.

(4) Allowing foreign equity participation upto 100%,
through automatic route, in the textile sector
with certain exceptions.

(5) To prepare and sensitise our textile and
garment industry to conform to the ecological
requirements of importing countries by
providing facilities by way of eco-testing
laboratories.

(6) National Institute for Fashion Technology
(NIFT), its six branches and Apparel Training &
Design Centres (ATDCs) are running various
courses/programmes to meet skilled
manpower requirements of textlie industry in
the field of design, merchandising and
marketing.

(7) The New Exporters’' Entitlement (Quota)
Policies announced for the period 2000-2004
to provide stability and continuity and encourage
competitiveness in textile exports.

(8) The Government has de-reserved the woven
segment of ready-made garment from the SSI

sector.

(9) The new Textile Policy has recently been
announced to provide the policy direction for
orderly and sustained development and growth
of the textile industry in a harmonious way and
to give a thrust to textile exports.

Enquiry Report of Kuria-Howrah
Express Deraiiment Case

2804. SHRI Y.G. MAHAJAN : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the enquiry committee set up o inquire
into the causes of derailment of Kurla-Howrah Express
on December 3, 1898 on Bhusawal Division has
submitted its report;
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(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) to (c) Yes, Sir.
The cause of this accident was inquired into by the
Commissioner of Railway Safety, Central Circle,
Mumbeai. As per his findings the accident occurred due
to sudden failure of a fatigued Alumino-thermic (AT) weld
of the Continuously Welded Rail (CWR).

The detection of cracks in rails or welds is done
by Ultrasonic Flaw Detection System, the efficacy of
which is under study of a Technical Development
Group consisting of Dr. Baldev Raj of Indira Gandhi
Centre for Atomic Research, Kalpakkam and other
officers. Action has also been initiated for development
of gadgets for detection and thereafter removal of
defective wheels of wagons that enhance the impact
on the rail, causing this failure. Action to detect
weld and rail cracks by patrolling of railway tracks

during vulnerable temperature conditions has also been
taken.

Progress of Bhopal-Ramganjmandi Rail Line

2805. SHRI RAGHUVIR SINGH KAUSHAL : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the work of laying Bhopal-
Ramganjmandi railway line is in progress:

(b) it so, the details of the progress made in this
regard.

(c) the time by which the railway line is likely to be
laid;

(d) the total amount likely to be spent on this project;
and

(e) the funds proposed to be allocated during 2001-
027

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) Final Location Survey is in progress.
(c) No target date of completion has been fixed.

(d) The anticipated cost of this project is Rs. 425
crores.

(e) An outlay of Rs. 5 crores is proposed during
2001-02
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[English]
Explosion of CNG Cylinders in Vehicles

2806. SHRI A. BRAHMANAIAH : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether CNG gas supplied by GAIL in Mumbai
has led to explosions in some cars;

(b) the details of car explosion using CNG at
Chembur, in North East Mumbai on March 1, 2001

(c) whether safety experts of GAIL have enquired
into this matter;

(d) if so, the findings thereof;

(e) whether the public have been made aware of
the potential dangers of CNG being used in vehicles;
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) No,
Sir. The explosion did not take place due to Compressed
Natural Gas supplied. Three taxis were adjacent to each
other at the CNG dispenser during refueling. The centre
taxi was fitted with a standard, approved conversion kit
from the engine to the cylinder. But the pressure cylinder
fitted was not of an approved make, being constructed
from steel pipe with Seam Welded ends. On refueling
the pressure cylinder exploded killing four people (three
on the spot and one later) and injuring six others.

(c) and (d) The enquiry was conducted by MGL. it
confirmed that the explosion did not take place due to
Compressed Natural Gas supplied but on account of
sub standard quality of cylinder fitted by the owner of
the taxi.

(e) and (f) As already indicated at (a) above the
explosion was not due to Compressed Natural Gas.
However MGL has issued safety and awareness
notices in various newspapers which are in circulation
in Mumbai. it has also introduced a logging system for
checking vehicles and has taken measures to
coordinate with transport authorities for inspection of
the CNG kits installed in vehicles.

industry Revival Fund

2807.SHRI Y.S. VIVEKANANDA REDDY : Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(é) whether in order to rehabilitate the companies
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in red. creation of a Sick Industry Revival Fund has been
demanded by the trade unions;

(b) if so, whether these trade unions have also urged
the Union Government to take a fresh look at the
employment policy in view of liberalisation and
globalisation of the economy;

(c) if so, the reaction cf the Government; and

(d) the time by which a final decision in this regard
is likely to be taken by the Government?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY) : (a) to (d) The Department of Company Affairs
has not received any such demand from trade unions.
Government had constituted on 22.10.1999, a
Committee under the chairmanship of Justice Shri V.
Balakrishna Eradi, Retd. Judge, Supreme Court of India
and experts to examine the existing law relating to
sickness. Insolvency related matters and winding up
proceedings of companies in order to re-model it in
line with the latest development and innovations in the
corporate law and governance and to suggest reforms
in the procedure at various stages followed in winding
up insolvency proceedings of companies to avoid
unnecessary delays in tune with the international
practice in this field. This Committee had, inter-alia,
recommended that a Fund for revival, rehabilitation,
preservation and protection of companies may be
created under the supervision and control of the
Government. The Fund shall be maintained and
operated by an officer authorised in that behalf by the
Government. The Committee favoured the contribution
of specified percentage of turnover to the Fund than of
contribution based on profits. The companies, formed
and registered after the establishment of proposed
Tribunal, shall contribute annually specified percentage
(say 0.1%) of its turnover immediately after
commencement of business. The companies already
existing shall contribute annually from the financial year
immediately succeeding the year in which proposed
National Company Law Tribunal is established. On the
basis of the recommendation of the Committee and
after taking into consideration the views of the Group of
Ministers (GOM), the introduction of Bill is at an advance
stage.

Upper Krishna Hydro-Electric Power Project

2808. SHRIR.S. PATIL :
SHRI G. PUTTA SWAMY GOWDA :

Will the Minister of POWER be pleased to state:

(a) whether the Karnataka Power Corporation
Limited (KPCL) has been awarded the lippr- Krichna

Hydro-Electric Project to build a 2.7 i~ R ¢
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house near the Alamatti dam and an 810 MW cascade
scheme at the Narayanpur Reservoir;

(b) If so, whether this project was given to one
private (CPCL) organisation in 1993; and

(c) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT!I JAYAWANT! MEHTA) : (a) to (c) The
Government of Karnataka (GoK) had accorded
permission to The Asia Power Company (M/s TAPCO)
for establishing a power plant of 600 MW in the first
stage and 360 MW in the second stage, totaling to 960
MW, vide their order dated 10th November, 1993. Later
M/s. TAPCO formed an Indian Company, viz. M/s.
Chamundi Power Corporation Limited (CPCL) to
implement the cluster of hydel power projects at Almatti
Dam and below Narayanapura Reservoir. Further. GOK
permitted CPCL to implement the cluster of hydel
projects with an approximate capacity of 960 MW.
However, due to the fact that the Karnataka Power
Corporation Limited (KPCL) have offered to implement
the Aimatti Dam Power House at a cost significantly
lower than that submitted by CPCL. and other related
factors, GOK, vide their order dated 2nd January, 2001,
have withdrawn the Upper Krishna Hydro-Electric project
allotted to CPCL and entrusted the said work, which
includes 297 MW Almatti Dam Power House and 810
MW cascade power schemes below Narayanapura
Reservoir, to KPCL.

Ships Turnaround Period

2809. SHRI CHANDRAKANT KHAIRE : Will the
Minister of SHIPPING be pleased to state :

(a) whether the average ship turnaround time at
some ports in India is very high in comparison to the
international ports;

(b) if so, the reasons therefor; and

(c) the steps being proposed to reduce the high
percentage of non-working time at the berth per vessel?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV) : (a) to
(c) The Ports differ in their characteristics owing to
geographical and historical reasons. The Indian Major
Ports in general have the facilities similar to ports in
other parts of the world but the performance in respect
of each of them does not compare favourably with that
of the most efficient Ports of the world on parameters
such as turnaround time of ships, throughput and
productivity. The port expansion and modernisation
programmes being undertaken at present lay emphasis
on enhancing standards of Major Ports and their
productivity through constructions and equipping new
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berths; acquisition of state-of-the-art equipment
to match with the emerging cargo mix; establishment
of Electronic Dala Interchange; setting up of Vessel
Traffic Management System; increased role of Private
Sector.

Electrification of the Villages of Chhattisgarh

2810.SHRI P.R. KHUNTE : Will the Minister of
POWER be pleased to state:

(a) whether the Government propose to provide
special economic package to electrify the rural areas of
the newly created States particularly the drought affected
Chhattisgarh;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) to (c)
Finance Minister in his Budget Speech on Union Budget
2001-02 has stated that a package of initiatives is being
launched by the Government to improve the power
distribution system in rural areas. This includes:

- Completion of electrification of bulk of the
remaining villages in the next six years.

- Extension of assistance to the States for village
electrification works under the Prime Minister's
Gramodyog Yojana (PMGY) whose funding is
being augmented.

- Stepping up credit support from Rural
Electrification Corporation to SEBs for speedy
electrification of dalit bastis.

- Electrification of households of scheduled
tribes and other weaker sections of society on
priority.

- Improving the quality of power supply in villages,
augmentation of distribution networks in rural
areas supported by REC under the Accelerated
Power Development Programme.

Earmarking a sum of at least Rs. 750 crores
out of RIDF for rural electrification works.

- Augmenting the resources of REC, by allowing
it to float capital gains tax exemption bonds
along with NABARD and NHAI under Section
54 EC of the Income Tax Act.

The rural areas of the newly created States
including Chhattisgarh would also get electrified under
this package of initiatives along with other States.
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Sale of Russian Mig-29K to India

2811. SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether India and Russia have prepared a
contract document for sale of 25 to 28 Russian Mig-
29K aircraft to be attached with the Admiral Gorashkov
aircraft carrier;

(b) if so, the present status thereof;

(c) whether India will be able to manufacture the
Mig-29K in Indian aviation companies on the basis of
previous deals with Russian Government; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) The Inter-Governmental
Agreement (IGA) signed on 4th October 2000, inter-alia,
provides for the acquisition of ‘Admiral Gorshkov', an
Aircraft Carrier, from Russia and its refit and
modernization. Russia have indicated Mig-29K as the
possible deck based fixed wing aircraft for the Aircraft
Carrier. A Detailed Project Document (DPD) has been
prepared by the Russian Side. An investment decision
on the acquisition of 'Admiral Gorshkov' has not yet been
taken.

(c) and (d) As a final decision on the choice of the
deck based aircraft for the 'Admiral Gorshkov' has not
yet been taken, it is premature to consider its
indigenous manufacture, at this stage.

Losses to SEBs and T&D

2812. SHRIRATTAN LAL KATARIA :
SHRI S.D.N.R. WADIYAR :
SHRI MANSINH PATEL :
SHRIP.C. THOMAS :

Will the Minister of POWER be pleased to state:

(a) the international norms at transmission and
distribution of power;

(b) the losses occurred in India as compared to
international norms;

(c) the present loss of transmission and
distribution suffered by-the State Electricity Boards. and

(d) the steps taken to improve T&D?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT!I MEHTA) : (a)to (d) The
Transmission & Distribution losses in advanced
countries of the worid have been ranging between 6-
11%. The transmission & Distribution losses in India,

Y
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however, are not comparable with advanced countries
as system operating conditions there are different from
those in our country. As per the "Guidelines for Reduction
of T&D losses" issued by the Central Electricity Authority,
taking into consideration the Indian conditions, it would
be reasonable to aim at the figures of T&D losses in
between 10-15% in different States.

The percentage Transmission & Distribution
losses including losses due to technical reasons and
unaccounted losses being assessed by the concerned
State Electricity Boards/Electricity Departments from the
year 1992-93 to 1997-98 are shown in the statement
enclosed.

Central Electricity Authority have reiterated its
Guidelines for the reduction of Transmission &
Distribution losses to all the SEBs in February, 2001.
State Governments/State Power Utilities are being
provided funds by the Power Finance Corporation at
concessional rates for installation of meters at all levels.

In the Chief Ministers'/Power Ministers' Conference
held on 3.3.2001, it was resolved that State
Governments/State Power Utilities would take the
following steps to reduce technical and commercial
losses:
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(i) Energy audit at all 11 KV feeders will be made
effective within the next 6 months and
accountability fixed at the local level.

(i) An effective Management Information System
for this purpose will be made operational.

(iil) On the basis of the above, an eftactive program
will be launched for identifying and eliminating
power thefts in the next 2 years.

(iv) Full metering of all consumers will be
completed by December 2001.

(v} The quality of power supplied especially in
rural areas will be improved through the APDP.

Under the Accelerated Power Development
Programme (APDP), 50 distribution circles have been
identified in the first phase for strengthening the
distribution system. An Expert Committee has been
constituted to assist State Governments/State Power
Utilities in the areas of project formulation,
implementation and monitoring/evaluation in all the
distribution circles. These measures will result in
achieving a significant reduction of loss at the
distribution stage and will also help in improving the
financial health of the State Power Utilities.

Statement

Percentage Transformation, Transmission & Distribution losses
(including commercial losses such as pilferage etc.) in SEBs/EDs

Region/SEB/ED 1992-93 1993-94 1994-95 1995-96 1996-97 1997-98
1 2 3 4 5 6 7
Northern Region
Haryana 26.78 25.00 30.80 32.39 32.77 34.04
Himachal Pradesh 19.51 18.31 18.21 16.09 18.02 20.13
Jammu & Kashmir 48.28 45.69 48.74 47.52 48.27 49.95
Punjab 19.24 19.37 16.70 18.49 19.10 18.94
Rajasthan 22.74 25.00 24.78 29.27 26.28 26 .41
Uttar Pradesh 24.43 24.08 21.69 21.84 24.84 26.18
Chandigarh 26.21 27.27 28.44 33.72 21.88 22.38
DVB (Delhi) 23.56 31.79 34.56 48.57 49.08 47.81
Western Region
Gujarat 22.03 20.34 20.02 20.08 17.14 21.57
19.61 17.84 19.24 19.58

Madhya Pradesh 21.35 20.26
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1 ' 2 3 4 5 6 7
Maharashtra l 17.83 16.22 16.33 16.95 16.55 18.75
D&N Haveli 17.98 12.64 11.35 09.31 08.80 12.90
Goa 21.85 24.50 26.87 26.06 23.50 31.02
Daman & Diu 15.67 22.34 16.30 12.80 08.15 14.69
Southern Reglon
Andhra Pradesh 19.88 19.91 17.95 19.34 33.19 32.14
Karnataka 19.55 19.55 19.41 19 06 18.73 19.31
Kerala 2195 20.00 20.05 2112 20.59 18.73
Tamil Nadu 17.50 17.18 17.11 16.19 17.65 17.29
Lakshadweep 18.72 16.99 17.84 17.23 156.11 15.70
Pondicherry 15.31 15.80 15.00 16.54 17.38 13.56
Eastern Reglon
Bihar 22.00 20.35 19.76 15.91 25.31 16.26
Orissa (GRIDCO) 25.25 22.43 23.03 24.17 50.15 50.10
Sikkim 22.55 22.60 21.22 16.47 29.24 22.87
West Bengal 24.87 20.82 21.51 19.26 18.01 19.67
A&N Island 23.62 23.71 22.38 19.25 19.15 20.59
North Eastern Region
Assam 21.41 22.44 24.18 26.91 25.97 27.32
Manipur 22.35 23.92 25.30 24.85 22.95 21.09
Meghalaya 11.79 18.03 18.47 12.55 19.75 12.28
Nagaland 27.26 33.45 36.12 35.17 26.81 29.79
Tripura 30.64 30.53 31.96 30.86 30.11 31.11
Arunachal Pradesh 32.32 42.04 45.30 37.12 32.61 34.10
Mizoram 29.04 31.89 29.76 25.18 34.35 46.84
All India (Utilities) 21.80 2141 21.13 22.27 24.53 24.79

Indo-US Defence Co-operation

2813. SHRI ASHOK N. MOHOL : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Government have decided to hoid
fresh talks with the present Administration of United
States on Defence co-operation;

(b) if so, the steps taken by the Government in this
regard.

£

(c) whether the present Government of United
States of America has also shown their interest on
Defence co-operation with India; and

(d) if so, the outcome thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (d) The dialogue between the
Ministry of Defence of India and that of the USA has
been institutioi.alised by the Indo-US Defence Policy
Group (DPG) Chaired at the level of Defence Secretary.
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However, no meeting of the Defence Policy Group has
been held since the nuclear test in May, 1998. The DPG
held its last meeting in October, 1996. While the
sanctions imposed by U.S.A. on India have been partially
lifted, the same by and large, remain in force. However,
limited Service-to-Service cooperation at the lower level
has been resumed as have contacts at the Ministry
level.

[Translation]
Railway Projects

2814. SHRI RAJO SINGH :
SHRI CHANDRAKANT KHAIRE :
SHRIMAT| SUSHILA SAROJ :

Will the Minister of RAILWAYS be pleased to state:

(a) the number of proposals received for laying of
new railway lines, doubling of railway lines and
electrification of rail routes during 1999-2000 and 2000-
2001 till date, State-wise; and

(b) the action taken by the Government theraon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The
information is being collected and will be laid on the
Table of the Sabha.

[English]
Private Foreign Investors in Power Sector

2815. SHRI VINAY KUMAR SORAKE : Will the
Minister of POWER be pleased to state:

(a) whether Independent Power Producers
Association in India representing private foreign
investors in power sector in India, is worried about the
Centre's decision to impose Dividend Distribution Tax
and Minimum Alternate Tax;

(b) if so, the reaction of the Government thereon;

(c) the status of 18 power projects being financed
by |PP members;

(d) whether such imposition of taxes will cause
dearrangement in project schedules;

(e) if so, whether comprehensive reform-based
package is likely to be introduced to retain the confidence
of overseas investors in Indian power projects; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT) MEHTA) : (a) and (b)
The Government has received proposals from vari0bs
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Chambers of Commerce, Trade Bodies and other
organizations including from the Independent Power
Producers' Association for exemption from payment of
Minimum Alternate Tax (MAT) and from payment ot
Dividend Distribution Tax (DDT). These proposals have
been considered by the Government and in the Finance
Bill 2001, the Government has proposed the following:

(i) Surcharge on Minimum Alternate Tax is
proposed to be reduced to 2% for domestic
companies. No surcharge is levied on foreign
companies.

(ti) Dividend Distribution Tax is proposed to be
reduced to 10%.

(c) and (d) As on date sixteen private power projects
are under various stages of construction. Tax holidays
for a period of ten years out of the initial 15 years has
been extended to power projects commencing
generation of power on or before 31.3.2008.

(e) and (f) With a view to find a solution to the
escrow problem in the eighth meeting of the Crisis
Resolution Group (CRG) held on March 30, 2000 under
the chairmanship of Minister of Power, various
alternatives to resolve the escrow issue were
discussed. In this meeting, it was decided that IPP
financing should be linked with the progress of reforms
undertaken by the State Governments. To facilitate IPP
power projects to achieve financial closure, the Ministry
of Power has proposed to consider a reform based
security mechanism as an alternative to escrow to
provide financial comfort to the lenders and IPP
promoters. The Financial Institutions have also agreed
to undertake financing of IPPs on the basis of a legally
binding agreement to be made by the State
Governments to provide escrow before Commercial
Operation Date instead of the present practice of escrow
at the time of financial closure.

SC/ST in Shipping Corporation of indla

2816. DR. MANDA JAGANNATH : Will the Minister of -
SHIPPING be pleased to state :

(a) whether SC/ST Parliamentarians’ in the
representations submitted to the Prime Minister on
December 17, 1996, September 1, 1997 and July 23,
1998 have demanded appointment/posting of persons
belonging to the SCs/STs to the posts/assignments
such as Heads/Chief Executives/CMDs and Directors,
Official/Non-Official Members of the Boards of
Management of various public sector organisations and
corporations under Government of India;

(b) if so, the action taken thereon;

(c) the total number of persons appoimed/p%sted
to the above category of the posts to the Board of
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management/Governing/Executive Councils of the
Shipping Corporation of India during the last three
years, year-wise;

(d) the number of SCs/STs persons among them
and their percentage as compared to the total number
of persons appointed; and

(e) the reasons in case the above demand of the
SC/ST Parliamentarians is not met satisfactorily?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV) : (a) to
(e) The information is being collected and will be laid
on the table of the Lok Sabha.

Foreign Loans by PFC

2817.SHRI G.S. BASAVARAJ
SHRI G. MALLIKARJUNAPPA :

Will the Minister of POWER be pleased to state:

(a) whether Power Finance Corporation is tapping
the international money market to raise foreign loans;

(b) if so, the total borrowings so far achieved;

(c) the extent to which this will help to improve power
generation in the country; and

(d) the names of countries from where Power
Finance Corporation has been able to obtain the funds?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT| MEHTA) : (a) and (b)
The Power Finance Corporation is tapping the
international Market to raise foreign currency loans from
multi-lateral, bi-lateral and commercial sources since
1990. The details of foreign currency loans so far raised
by Power Finance Corporation are as under:

Si.  Namae of Credit Year Amount of Amt.
No. of foreign Equivalent
signing currency in million
rupees
1 2 3 4 5

1. ADB co-Financing 1990 US$ 60 million 2724.90
loan & Japanese
Yen 7500 million

2. French Bi-lateral 1990 FF 304.74 million 1402.25
Credit

3. DFID/ODA Grant 1993 UK Pound 25.1 652.00
million*
4. KFW Mixed Credit 1995 DM 46.5 Million** 543.94

5. Syndicated Bank 1997  US$ 75 Million 2690.53
Loan
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1 2 3 4 5

6. Euro Bond Issue 1997  USS$ 100 Million 3780.00
7. Syndicated Loan-il 1998  US$ 100 Million 4369.50
8. Floating Rate Notes 1999  US$ 100 Million 4284.00

* UK, Pound 9 Million + Rs. 166.4 Miilion utilized so far.
** DM 23.31 Million utilized so far.

The above amount excludes the World Bank and
ADB Loan amounting to US$ 390 million routed through
budget.

(c) Funds raised by the Power Finance Corporation
(PFC) has been used for PFC's normal loan
disbursement operations programme for construction
of thermal/hydro power projects, renovation &
modernisation projects in India.

(d) Apart from World Bank and Asian Development
Bank, the Power Finance Corporation has been able to
obtain the bi-lateral funds from France, U.K. and
Germany and commercial funds from Bank and other
investors located in various other countries.

Eviction Notice to Shop Owners of
Santushti Complex

2818. SHRIMATI SHYAMA SINGH :
DR. RAMESH CHAND TOMAR :

Will the Minister of DEFENCE be pleased to state:

(a) whether the Defence Estate Officer has issued
eviction notices to a large number of shop owners at
the controversial Santushti complex.

(b) if so, the details thereof and the response
thereon;

(c) whether any responsibility has been fixed on
those who allowed private organisations to develop the
complex unauthorisedly; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) There are 44 shops, in the
Santushti Complex, out of which, 8 shops were vacated
by the shopkeepers. Eviction orders were issued to 37
shopkeepers. For the remaining one shop. too. eviction
proceedings have been started. In 36 cases, the eviction
orders have been challenged before the Additional
District Judge, Tees Hazari, New Delhi under section 9
of Public Premises (Eviction of unauthorised
occupants), Act. The court has directed the Estate Officer
not to take any action till further orders.

(c) and (d) The matter is under consideration.

.
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Allotment of Telephone Booths

2819. SHRI KIRIT SOMAIYA :
SHRI RAM SAJIVAN :

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government have announced new
policy in regard to allotment of telephone booths at
railway stations;

(b) if so, the details thereof and reservation made
for different categories;

(c) whether the Government have invited tender for
the allotment of telephone booths in various zones;

(d) if so, the details thereof; and

(e) the time by which these booths are likely to be
allotted?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) The new policy stipulates eligibility conditions,
procedure for selection of candidates, terms and
conditions for allotment, monitoring system etc.
Besides. the revised policy provides for 75% of the
allotments to the highest bidder on open tender basis
and the remaining 25% to various categories of society
viz., physically handicapped persons including Blind
persons, women, Other Backward classes, Scheduled
Tribes, Scheduled Castes and people below poverty
line.

(c) to (e) Some of the zonal railways have invited
tenders for allotment of space to set up STD/ISD/PCO/
FAX/Internet Booths at various stations which are at
different stages of finalisation.

Computerization of Ordnance Depots

2820. SHRI PRABHUNATH SINGH : Will the Minister
of DEFENCE be pleased to state :

(a) whether efforts were made by the Army towards
computerizing its inventory but the PCs have been used
for generating internal reports and other major activity
of all the depots i.e. provision function is being performed
manually;

(b) if so, whether there is any proposal to look into
the matter of not using the PCs for the purpose they
were procured; and

(c) the steps taken to computerize the Ordnance
Depots for meaningful control of inventory and poor
stock visibility?

THE MINISTER OF DEFENCE (SHR!I GEORGE
FERNANDES) : (a) to (c) Personal Computers are being
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used for carrying out Inventory Management functions
in all Ordnance Depots. For these functions., Army
Ordnance Corps has developed software packages like
Divisional Ordnance Unit package/Regional Ordnance
Depot package/Ammunition Inventory Central package/
Civilian Personal Management package etc.

There are no internal reports generated by the
Computer which are not related to Inventory
Management as mentioned in the Question.

2. The Computers in all Ordnance Depots are being
effectively utilized only for the purpose for which these
have been installed namely Inventory Management. The
computer is a versatile & effective tool which can be
used for a wide variety of official purposes.

3. Among steps taken to computerize the Ordnance
Depots for meaningful control of Inventory, a
Computerized Inventory Control Project has been
sanctioned by Ministry of Defence to automate the
Inventory Management functions of Central Ordnance
Depot, Delhi Cantonment and Management information
Service/Decision Support System requirements of
Ordnance Directorate at Army Headquarters and
Ministry of Defence. This also involves setting up of a
Wide Area Network connecting all Ordnance Units to
Army Headquarters. The project is wunder
implementation and Phase-| of the Project is to be
completed by 31st December, 2001. Subsequently, the
system is to be installed in all other Central/Regional
Depots and Ordnance Units.

Tariff Charged by NTPC

2821. SHRI VILAS MUTTEMWAR : Will the Minister
of POWER be pleased to state:

(a) the details of power tariff charged by NTPC and
other central power utilities from the States alongwith
its effective dates;

(b) whether there is a proposal to revise tariff
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